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COUNCIL OF STATE 
M01Ult!,y, the 22M Ftlwuary, 1943. 

The Council met in the Council Chamber of the Council House at Eleven of tbe 
Clock, the Honourable the President in the Chair. 

PROTEST BY THE PROGRESSIVE PARTY AGAINST THE POLICY OF 
GOVERNMENT IN CONNECTION WIm mE FAST OF MR. GANDHI. 

. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non-Muhammadan): Mr. President, I am grateful to you for giving 
me an opportunity of making the position of my Party c1ea.r regarding today's pr0-
ceedings. 

We are in total disagreement with the policy adopted by Goverment in connec-
tion with the fa.et of Mahatma Gandhi. We have no desire to condone violence. 
But Mahatma Gandhi, while chuged with having instigated his followers to &et8 of 
violence, was given no opportunity of testing the accuracy of the information received. 
by Government and rebutting the accusation brought against him. In demanding 
that the matter should be sifted by an impartial tribun&l and that he should be p1&ced 
in a position in which he could adequately defend himself, he was demanding the 
barest justice. The action of the Government of India in denying him this justice 
and refusing to release him unconditionally compelled three independent and patrio-
tic Indian members of the Viceroy's Executive Council: who held a position in publio 
life and who fully knew the importance of maintaining law and order, to sever their 
connection with Government. Their resignation has deprived the Executive Council 
of any claim that it might have had to represent public opinion. 

Mahatma. Gandhi is our greatest national asset, and a world figure. The refusal 
of Government to release unconditionally such a man, who is revered by millions of 
his countrymen, to enable him to defend himself is against all canons of fair play, 
and fills us with indignation at their a.rrogance and their contempt for public opinion. 

In these circumstances, our Party has decided, as a mark of its protest ag~ 
the unjust policy of Government, not to attend today's sitting of the Council. 

(The Members of the Progressive Party then left the Chljl.mber.) 

QUESTIONS AND ANSWERS 
'l'EOHNICAL OFFICERS SERVING UNDER THE Crvn. DEFENOE DEPARTMENt. 

19. THE HONOURABLE MR. P. N. SAPRU: (a) How many officers have been. 
appointed by the Civil Defence Department since its inception for technical advice, 

. instruction and supervision in the Centre and in the Provinces; such as Area Adviserll. 
Technical Advisers. Warning Officers, eto.! Who are these officers 1 What are their 
qualifications 1 

(b) What qualifications were prescribed to select oa.ndidates most suitable for woo responsible posta &8 Area Advisers, Technical Advisers, eto. , 
(c) Whioh of these officers possess-

(s) actual "blitz" experience; . 
(is) previous experience of the.kind of work entrusted to them; and 
(iii) intimate knowledgeofthe locality or province to whioh they are assigned' 

(d) Did Government take steps to asoertain whether Indians with the experience 
and qualifications mentioned in part (c) above were ava.ilable , 

(e) Did Govemment advertise the jobs' 
(f) Will Government consider the question of selecting suitable Indi&ns wu' 

have, local knowledge, teohnic&l experienoeand study of Civil Ddence. and Gf 
lending them abroad for further experience and training , 

THE HONOURABLE SIR JW ALA PRASA,D SRIVASTAVA: (a) A statement; 
is laid on the table. • 

(b), (c). (d) and (e). No qualifioations were prescribed. It was a question, 
&8 soon as the need fop oreating a post arose. of getting the most suitable man avail-
able at the earliest pollSible moment, preferably one with previous experience but; 
failing that one of tested oharacter' and merit and then of training him &8 quickly. 
&8 possible. 

( 87 ) • •• 
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The Government of India would have been glad, in all caaea, to have &tim-

iIiaed the posts, as was' done in the case of the Air Raid Warning Officers, hac:l tile 
imperative neceBBity of speed not compelled them to adopt the method of direot 
eetection. 

As will be seen from the statement, some of the officers POS&eBB actual c' blitz " 
experience and some had previous knowledge of the work entrusted to them. 

As regards (c) (iii), none of the Government of India. officers deal with one 
lboality or province and 80 the question does not arise. 

(J) In the earlier days of preparation men with previousi:raining and, if poBBi-
1lle, with " blitz " experienee were essential and very grea.t difficulty was found in 
ebtaining enough of them. With the setting up of six Civil Defence Schools in 
India. capable of giving all the training that is necessary and with some experience 
ef actual air raids on Indian towns, though none of these have yet approa.ohed 
., blitz" intensity, it is not neoeaaary to send men abroad for experienoe a.nd train-
ing. 

N_. Deslp.tlons. QuaUlieatlolll. 
, " .,... £. J. Beeve 

.'(BriUlhl DInotor, 
o~tlOaa aDd 
1'ia!n11ll.. . 

1. IIu no' bUtz' experience. ' 
2. Wu reeponalble for the proteotlon from air ralda of air craft factorial. 

Illadow footorici and all dependent I"actorl81 In UDited ltJDIdoaa 
on behalf of the Air Mlnilltry. ' 

3. Know. tbe whOle of India with the exception of Orleia aDd hal 
eerved 21 years In the cOl1ntry In the Indian Army. 

J.t.·Col. O. J. TOJDe. Deputy I)lrector, 
,'(Britlih). . Opentlons ano 

1. Had' blitz' experl~nee durllll! the year 11I4CHlIn London Bellon 
2. (a) Was A. R. P. Olllr~r, Batter.ea,from March, 11187 to September 

11137. Tia11Iins.. • 

Jlt,jor B. 1. 1'. San· 8tructural I>recall' _II, B. E. (Bri· ~Olll Oftleer. 
~b) • 

(II) Was Regional Olll"er of Home OlBce CA. R. P. Department) aDd 
MInistry of Home Seonrlty.from September. lllS7 to November. 11140. 

8. Wu an OfIIcer of Indian Army. from 1918 to November •• 1I1Si. 
J1.. tourNI India extel\Jllv~ly. _ 

t. Has 110 ' hUt.z ' apt-rlenee. 
2. (a) 'Was entnIsted ",Ith tb~ work of d8llp and cODItruction of air 

raid allelten and accommodation In Sonthampton prior to leav1nl 
for India.' . 

(b) Befor .. hiM tr8nsf~r to thp. ClvU Deft.'IIce Department he wu en· 
trn.ted ",il.h the work In India IIf de~11PI and cODitruction of build· 
In".~ for military purpO""" Including air raid shelteno. bomb 
proof .tructul'Cll and other buUdlnllS for passive air defence purpol8ll. 

(e) W88 a lecturer on the structural side of PlUUllve Air Defence In the 
Mtaft" of En.r\nep.r-ln·(,'1l1cC's Branch, when PlUlSlve Air Defence wu 
started. " 

(d) Conducted " !If'rlea of 'fUU seale exPOriment with GOO Ibs. bombl. 
(.) Io an ASBociatc of Institute of CIvil Englnee" (Chartered CIYIl 

ElIlIineer). 
3. He "bu been in India since April. lllW and I. famlUar wltb all 

typea ofbuUdlnp. elle. 

0._._. Ohe I I 1. Had 'blitz' experience In ElIIIland up to September. 11141. 
1Ir. 4ik.8oholu. B.SC....... mea 2 (a) Wu an Identilication otIcer In Knll1llld. ' 

(Beg.) (Britkll) • Advteer. (,;) Had experience In war lIMei at tile Unlvenlty of Kanebel ..... 
(e) Wu a researcb chemlat of I. C. I. and Dyutut!" group, which II 

clouly attached to ",ar 11" production •• 
.. __ Pllh.'-. Ad ..... r. 1. Had' blitz' experience from the outbreak of war tW 17th ,~ 

JIn ~ B. "enn........... 1942 In the Eut end of London. 
(BIlUIh), Attended • bUtz' IIres at Manchester, Bristol, 8outhamptoa. 

PortImoutb and Covent!')". 
2 He hal 21 yearl prof_Jonal lire brliade experience durinR whloh 

• period he rose from the rank. to the poeltlon of DlvIaIonal OlBcer. 
, .\U bIB services have beeh spent In the East of London. 

_ ..... _ ... _ .... ---.-e --re 1 Hu no . blitz' experience. 111' ... W................ ---- -r' 2' (II) II a re .... tered Architect of Great BrItain and N. Ireland. 
(Jkftllh) . • lentative. (b) Extensive .:tlldy of air photograph.}' In cQllll8Ctlon with .Aroheao-

IOID' in United Klnlldom. Palestinel BIl7Pt and India (11128 to 1H1). 
(e) Tratned at Camoullage 8chool, KIrKe8;"'_tr I India pg-'ab aDd 3 H.. toured In Deihl RajPutanal """ a. • ... 

• UDited Provlnctl' wblie employed n ArcheaolOllleal 8urvey Depart. 
lIIent, Government of India since July, 1937.' 

, V I n_ t DI--~tor 1. Had' bUtz ' experience In Bllnna. JIr. 1. 8. or s" ""'u Y " ,- 2 W .. Comml •• loner of CIvil Evacuation in Burma. 
O. B. B., I. I!'.. arDin,.. 'In I .. F. S. be 111'88 Deptlty Conservator of Foresta: 
(B~) 

JIr. W. 1'. H. DaM, 
I. P. (Bdtllh) . 

WlnI Commander 
.... JL 8. Steele· 
ParidnI.I. O.B.B .• 
lL. A. If. (retcl.). 
~rltllb). 

" __ II 

A • d y I. e r 1. Bu no ' blitz' experience. 
~_ I n d I i. 2 Received tralnlnl! at tbe CIvil Defence 8tat!" School. c.Joutta. 
.t.rrrI Area. 3: Baa been Bn Oftlcer of Indian Police alnce 1~B7. 

Area Advteer, E-:!:m J. 1.~d'l'f~:it:o~~IB~lIIc:e' ~.PJi.D:~=!!d!II(~t?csbJt~ 
India Army A. Bad bill part In worklalL out Port of Londen A. R. P. Schemll. 

B. (a) Wu Director of A. R. P. In BOII8 KOIII!. 
Cb) H88 served In the Royal N..,y and R. A. P. 

3. Hal toured extenslyely throl1gbollt India. 



Lt.-Col. B. E.. 
8beore1, 1.11.8. 
(indian) 

QUESTIONS AND ANSWERS 89 
Dcslluatlollll. QuauacatiOIla • .... 

ASllet&llt Diredtor, 1. Had ' b/ltz ' clYlorieneo duriOll the battle of London, IHG-'l. 
General, r. JI{ .S. 2. Ca) H.B.B.S. (Bombay). 
(A. R. P.) • D. L. O. (London). 

J!. R. C. 8. (Jl:n~land.) 
(b) Prof_lonal experlonce of about U yean. 
(e) Hoapltal experlence-Beld II hoIIpJtal appointments In En-'--d 
11134·11141.' ...... , 

(d) Su!geonl E. M. S. Metropo/ltan HaepltaI, London (Ministry 
of Healt I apDOintment from September, IDSII to JanUU')', 
11141) durIDII- tibia period did aU major all raid IUliery at the 
Metropolitan Jloepltal, London. 

I.t.-Col. E. x. Ylend. Deputy DlNct.or, 1. Air raid experience In United XiDlldom. 
(Brltlllh) SChoo'" 2. lnetructor, ("hemlcal Warfare S"hool, Jndla, 11180-11188. A. R. P. 

Olllcer Coventry, 11138-1988. 
A. R. P. Olllcer, Croydon, 11188-1940. 
3. Was an Oftlcer of Indian Anny from 11118-11186. Stationed all 

Provlneee except Bombay, Orleea and Bihar. 
Mr. E. O. D. 

Robert.ou. 
(Brltlllh). . 

A88I~tant D'beetoor, 1. AIr raId experience In United XIOIIdom and Burma. 
Scllooll. 2. A. R. P. tralnlOll In United Xlnadom, 11140. In cllalp Central 

A. ·R. P. Tralnlnll, Burma 
Ca~ T. Marlow. 

(Brltl8h). . 
Commandallt, Stall' 1. • Biltz' experlenee In United Kinadom1l11S11 to Notemberl.l",l.. 

Collep. 2. Reilional Olllcer, S. E. Beg!on, M nletry of Nome MClUIty, 
11188-11141. 

8. omeer In Indian Army, Oreat War. 
Llaut.-OOl. H. I. 

BulkMt', R. B. 
(rted.). (Brltlllh.). 

Com man d an t, 1.' BBtz' experience In United Xln(ld~.!r:II-II1U. 
IndUiUlaI School, 2. Structural PrecautloJIII Advller to try or Suppl)', United 
Calcutta. Kll\Jldom 1940·11142. 

8. Twelve years In\lItsry experience orIndla. • 
Mr. B. J. LIttle. Com man dan t, 1.' Btltz' ex~ence In United KmJdom, 111311 to JUDe, 11142. 

(BrltIah) ~~~, Scllool, 2. A. R. P. 0 cor, Southend, 111811-1942. 

KE. L. O. IOrohan- Com man dan t, 1. No air raid experlonce. -. 
danl. (Indian). IJllltructon' School, 2. Two yean various A. R. P. TralnfDIIlD United Xlnadom, It138-

Hyderabad. 11140. A.88latant A. R. P. Olloer SInd Government, 11140-11141. 
Xr. J. E. Lee. Commandant, Spe- I.·Jllltz· experience 19811 to June, 11l4!. 

(Brltlsh) .elallet School, 2. MinIstry of Home Security Regional Olllcer,11189-19U. 
Lahore. ' 

Major C. A. SPona. Commandant, Spec .. - 1. 'Blitz' experience In United Kln~dom 11189 to .Tulie, 11142. 
(British) . . list School, Bam- 2. MInistry of Home Se<'urlty Regional Ollleer, 11140-11142. 

bay . 
• r. H. Vi. Birkett. D-:I;uty Comman- 1.' BUtz' experience In United KIngdom, 111811 to .Tune, 11142. 

(Brltlsh) :r!~~r~.taIfCo)\elle .2. County A. R. P. Oftlcer, Cornwall, 19311-11142. 
Hr. F. O. Caudery. Deputy Comman- 1.' Bllt.z' experience, 1989 to JUDe. 11142. 

(British) dant, Industrial 2. A. R. P. Tralnlnll Ollleer, Amersham, United Xlnadom, 11188-
School, I,ahore. ' 1942. . 

.Major S. McCullatlh.. Deputy Comman- 1.' Blitz' experIence United KIn,ldom, I 11811 to June, 11142. 
(!lrltlsh) . . dant. IlII!tructors, 2. Deputy County A. R. P. Oftlcer, Bedford~hlre, 111811-1941. 

8chool, Calcutta. . 
Mr. R. BIUimoria. Deputy Comman- I. No" bUtz_,experience. 

(Indian) dant, In.tructon\. 2. Chief Waro~D, Calcutta, 1940 to January, 1942. 
SchooI, Hyderabaa. 

Hr. P. F. CroysdlU. Deputy comman-, 1 •• BUtz' experillnea In United Xlngdom ]11811 to .Tnne, 11142. 
(Brltleh) dant, Speclallet 2. Reecue SerVlceli Tralnlnll Olllcer,'Hendon, 198D-1942. 

School, lAhore • 
• r. J. II. MolUlIOII. Deputy 0Gmman- 1.' BUtz' exuerlenee In United Xlnadom 11141 to .June, 11142. 

(British) dant, Speelallet 2. A. R. P. 6111eer, Homohurch and Peterboroullh, 11141-10(2. 
School, Bombay. 

Mr. H. B. Fookl. 1 f (Brltllh). . 
.r. H. V. Vi. 8trat- --I. nI ~ 

ford (BrltIIIh) • J . I tru <- 1.' BIltz' eX.,-..,lioe In U ted om. 
Xr. A.' W. Goddard. aautted lIB c..... 2. TraIDlIlll alllcen 1lIlderUJIlted om,localauthorltlcl. 

(Brltleh). . . 
Ilr. T. W. Hartin. .. 

(Brltlllh) 
Kt. B. L. Sabne,.. ::I r ~ In 
J~~~)OoU8rkeri. fouetted IIIItruo&on~~: '~afd':~:De'a~:-.nts nnder Burma Ocmrnment. 

x~~n~n~. Advani. )1 {t (Indian) . . 
InapectorJ. H. Webb , 

(doJn\eUed lilu"," ]. No' blitz exDerlenee. 
~n) . . Oazetted Instruellon 2. Held A. R. 1'. appointments under PrmtnoIaI Goniumentl 

1If. X. K. Xapanl. or Departqlente. 

DJ.I;~,:~ BaDerjee. 
(Indian) • . 

Mr. Vi. T. ROle.] (Brltlllh) . . 
Mr. W. J. Oane. 

(BritlAh) . . 
Mr. F. O. B8JIIIOD. 

(Brltloh) . . l.JUUlor Instrueton .r. 8. S. Shanks. . 
(British) . . 

.r. H. O. BvaJIII. 
(Brltleh) . . 

Xr. W. A, Darker .. 
(BrItish) 

Xr. B.' B. M~. .Junior Inltruoto r (Indian) .~ 

1 .• Blitz' experience In United Xlllldom, 1_ to lune1ll1l4ll. 

2. IDitructlonat appointment!! under United J[IqcIom,IoeaI 
authorities. 

1 .• BUk' experience In United XIDl!dom. 111S11 to lune. 11142. 
2. Stretcher Partr paid m8lllber and IneideDt ,.... London Oounty 

CounclI, 1118 ... 11141. • • . .. 
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Nama. 

:Mr. C. O. L)'IIIdale. 
(AIllJo. Burman) • 

:Mr. S. B. Hat.hur. 
(1DdIaD). • 

lIr. B.. B. N. )Otter • 
. (IDdIu) • 

lII'. P. D.lIeht&. 
(IndIu) . 

lI1'. O. p, Shorl. 
(IDdlan). 

lII'. S. P. Borker. 
(IDdJaD) . 

lI1'. B.. d'8ll9a 
(Aualo-Indian) • 

lIr. O.~. MItchell 
(DomIc1led Euro-
~) . 

lI1" I. C. Salp!. 
(IndIa1I) • • 

:Mr. S. I. Brabma-
chary. (Indian) • 

lIr. P. J. O. Godfny •. 
(A..,.o-I1Idla1I) • 

:Mr.H. )[ban 
Bahadur. (11IdIan) 

1Ir. S. JIIaId. 
(1DdIa1I) • • 

1Ir. Barln Dutt. , 
(Indian) '. . 

lIr. 0.0. WlIUaIlll. 
(ADlrJo.lndlan) • 

Hr. vr: S. Ihan. 
(Indian) . . 

lIr. B.. 0. Lawrence. 
(Anglo-Indian) . 

1Ir. P. O. Ohatterjee. 
(Indian).. • 

1Ir. S. J. AbIDed. 
(Indian) . • 

Xr. B.. D. IIhwar 
Stnib. (Indian) • 

Ill. S. II. R1IIIAi1I. 
(Indian) . 

lIr. JagdiAh Raj. 
(IndIa1I) . • 

lIr. V. P. Dhawan. 
(Indian) . 

lIr. L. L. Sharma. 
(Indian) • . 

1Ir. 8. L. Taadon. 
(Indlanl. • 
~A~I~) . 
lIr. P.-U. Trelham. 

(AJIIIlo.lndian) • 
lIaJor)1[. rtIIot. 

.(lJrltlah) • • 

lIr. B.. Adlseehleb. 
(lDdlan) 

Dr. P.O. JIonb1llllh, 
0.11. (Brltllh) • 

C&p.taln B.. Plapord. 
(Brltlah). . 

·DealpatiODB. 

JUDlor IDBtrnotor 

COUNOIL OF STATB 
QuaJlllcatlO1ll. 

1. Air raid experience In Rangoon, 111U "11. 
I!. DlvlsloD&l Warden, B.anlOOn. r . 

[22ND Fe. 1948; 

1. No • bllt&' ~eDCP. . • 
JUDIorIDlwctma .2. TralDed In Central Civil Defence Scbooll, Held Clvll DefeDe& 

appointments under Provincial GoverDJllent •• 

Sub'IDBtruCtora , 1. No' bllt.l' experience. 
II. TraIned In Central Civil Defence Schoola and held A. B. P. 

appointment. under Provincial Govemmentl· 

~ 
Sub·IDBtruotore 1 
~=daDt, 
Sch9ol. Calcutta 
(1'I!IIIp8d). 

]£X·IDBtructor 
Stall' Schoo1:Ca\. 
cutta (reelinod.) 

J •• Blitz' upI!I'le_ In Burma. 
2. Bald A. B.. P. appoJntmeDt. In Burma. 

1. Air raid eXjl!!rI_ J 1140. 
2. A. B.. P. Olllc!"..!.. MaryleboDe, London,11139·11140. 
S. Twenty yean VlDcer InlDdIan Army •. 

1. No air raid experience. 
II. College Prof_or. 

Warden Service Oftlcer, DeIhl. 
Trained at ClmtrrJ Schoolll. 

EX'Commandant, 1.IDtellllve· bJlt& ' experjence 11140 ·to June. 1942. 
SIMIcIaIIat School, 1>.. II. 0 •. )1'lI Caaualty Services Xldlands Ar •• , United Xlnidom. 

• :Sambly (traDB' Member or AdvllOl'7 Panel, llescue vnd Cuualty 8ervlcea, )(fOUl' 
ferred). of Home Security. 

B:I:·lDlltructor, Staft', 1.' BUtz· exper:Ience 1940 to May, 1941. 
Scbool, Calcntta. 1>.. A. B.. P. OIJIcer, Northem .AJea County, Durham,. United :([1111-
(Reverted to mi· dom. 
lltary service). . 8. Ollleer !n IndIa1I Army, 11118·1111>.2. 

No other t.han lDCUan. or AnaJo-IndiaDB 
Bu,."..,.,. 

• 36 
• 1>.9 

8 
Number or Indiallll • . . . • . 
NUJDoor of Anglo-lndiaDB and Domiciled Buropeana 

Total • 71 
Number with· bUtz 'experleDce • • 87 
NOJOEB. OJ' OlmDl'ANOBS PB.OHOLGATBD SINOE TBB OUT BB.JD.U[OF W AB, 
20. To HONOUJUBLlII MR. p, N, SAPRU: (a) Will Government state-

(i) the number of Ordinanoes promulgated. by the Governor General since 
August, 1942, and since the inception of the war,; 

(."') briefly the matters dealt with by them ; . 
(iii) how ma.ny of them take away the jurisdiotion of the High Court 

a.ltogether and substitute Specia.l Courts for them j a.nd 
(ill) what is the highest penalty that ca.n be imposed under them t 

(b) Will Government lay the Ordina.nces on the table of the House t 
THE HONOUJUliLE MR. K. V. K. SUNDARAM: (a) (i) The number of Ordi-

nances promulgated by the Governor General since August, 1942, is 41, a.nd the 
• W'~ber promufgated since the 'inception ~f the war is 115. 
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(ii) It is not possible to summarise the matters dealt with in 115 enactments 

-within the scope of a ,reply to a question .. 
(iii) Two of the Ordinances may be sa.id to take away the jurisdiction of the 

High Courts and substitute Special Courts for them in regard to certain classes of 
(lases. 

(iv) The death penalty has been made imposa.ble in two Ordinances. 
(b) Copies of all the Ordinances are in the Library and no purpose would be 

aerved by laying them on the table. 
PuBLICATION OF A BOOKLET ENT~TLED }'ifty lacts about India. 

21. THE HONOURABLE MR. P. N. SAPRU: Has the attention of Govern. 
ment been drawn to a booklet printed by the British Information Services 1 Was 
-the Indian Agent consulted in regard to it 1 

TIm HONOURABLE Sm MAHOMED USMAN: Part 1.-Yes, if the Honour-
able Member is referring to the booklet Fifty facta about India. 

Part .e.-No. 
AFPoINTJONT OF MR. SPENS AS CHIEF JUSTICE OF INDIA. 

22. THE HONOURABLE MR. P. N. SAPRU: (a) Was the Government of India 
oOOnsulted in regard to the appointment of Mr. Spens as Chief Justice of India? 

(b) Did Government press for the appointment of an Indian to that position t 
THE HONOlTRABLE 8m MAHOMED USMAN : . (a) No. The appointment of 

-the Chief Justice of India is made by His Majesty and is not the· concern of the 
Governor General in Council. 

(b) Does not arise. • 
.MPoINTMENT OF EUROPEANS AS SECRETARIES OF DEPARTMENTS WHICH ABE IN TO 

CllABGE OF INDIAN MEMBERs OF COUNOIL. ' 
23. THE HONOURABLE MR. P. N. 8APRU: Is the appointment of Europea.na 

.as Secretaries of the Departments under the charge of the Indian members of the 
Executive Council a matter of policy! If 80, what is the reason therefor 1 

THE HONOURABLE MR. E. CONRAN -SMITH: The reply to the first part of 
the question is in the negative. The latter part does not arise. 

hDuGBATION OF INDIANS. 
24. THE HONOURABLE PANDIT H. N. KUNZRU: Are Government aware 

-that the Ceylon State Council passed a resolution on the 27th January, 1943 to the 
-effect that no. further immigration of Indians to Ceylon should be permitted 1 Did 
·the Leader of the Council, Mr. Senanayake state that the Ministers had given no 
instructions to Sir Baron Jayatila.ka to recruit labour from India. and that they would 
·do nothing contrary to the wisb,es of the Council? If so, will Government state on 
whose behalfthey have been asked to allow 20,000 India.n labourers to go to Ceylon t 

THE HONOURABLE MR. G. S. BOZMAN: The replies to the first two parte 
-of the question are in the affirmative. As regards the third part the Governor 
-of Ceyton stated that he had been asked by the Board of Ministers to ascertain 
'whether the Government of India would pe prepared to permit the reCl'tlitment of 
:20,000 additional labourers for work in estates in Ceylon. A copy of the Governor's 
telegram was placed on the table ofthe House on 15th February, 1943. 

FINANCIAL ASSISTANCE TO EVACUEES. 
25. THli1 HONOURABLE PANDIT H. N. KUNZRU: Do Government still ~quire 

the evacuees from Burma and Malaya whom thoy give relief to enter into an under-
taking that they will repay the expenditure incurred by them in connection with their 
relief 1 . Are such und~rtakings required from orphans also ? 

THE HONOURABLE MR. G. S. BOZMAN: The reply to the first part is in the 
affirmative. As regards the second part, the local authorities are empowered to 
waive the requirement regarding undertakings to repay, in the case of finanoial 
.aasistance granted to destitute evacuee orphans. 

STANDARD CLOTH. 
26. THE HONOURABLE PANDIT H. N. KUNZRU: (a) Did the Honodrable the 

Commerce Member state publicly some time ago that standard cloth would be avail· 
.able to the publio in ,February. 1943 , 

(b) Will Govemment state whether standard cloth has been placed on the m8l'k~ 
and if so, in what quantity' 
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(c) If the answer to (b) is in the negative. will Govenlment state fully why stand-

.. rd doth is not available yet and when it will be available 1 
(d) What a.re the arrangements made for marketing standard. cloth and wha' 

will be its price as compared with the prevailing price of cloth used by the poorer 
llections of the population , 

THE HONOURABLE MR. N. R. PILLA!: (a) Yes. 
(b) and (c). A quantity of about It lakhs yards of standard cloth has been 

supplied to the Government of AsSam, and it is expected that a further quantity 
of about 15 million yards will be on sale in different parts of India by the middle 
ofMa.rch. . ' 

(d) Under the proposed new scheme the primary responsibility for making 
adequate arrangements for the marketing of standard cloth rests with Provincial 
Governments and the Government of India a.re in correspondence With Provincial 
Governments in regard to this and other matters arising out. of the soheme. 

Broadly speaking, the prices of .standard cloth are expected to be about 40 
per cent. below the open market rates now current for similar types of cloth. 
FA.CILITIES ACCORDED TO SECURITY PRISONERS IN THE CENTRALLY ADMINISTERED 

AREAS AND IN PROVINCES. 
27. THE HONOUJLABLlI: PANDIT H. N. KUNZRU : (a) What are the facilities 

accorded to the de~nus in the centrally administered areas and in the provinces , 
Are they allowed to receive newspapers and to write letters to and interview their 
relatives , 

(b) What is the daily allo'Yance prescribed for the detenus in the centrally ad· 
ministered areas and the provinces 1 Do Government propose'to raise it in view of 
the rise in prices , . 

(c) Are any allowances given to the dependants of the detenus for their mainten- ' 
&nce t 

TIlE HONOURABLE MR. E. CONRAN-SMITH: (a) The conditions of deten-
tion prescribed by the Central Government for their security prisoners are contained 
in the Central-Government Security Prisoners Order, 1942, an up-to-date copy of 
which has been placed in the Library. Provincial Governments have framed their 
own Orders 011 similar lines. Under that provision of the Orders which authorises 
modification of the ordinary rules in certain cases, security prisoners detained in 
CQDJlection with the present Congre88 movement are not, in centrally administered 
areas and in most provincell, allowed interviewll, and correspondence is limited to 
personal and domestic matterll with the members of their families. 

(b) No daily allowance is given to securityprisonerll. 
(c) Family allowancell are sanctioned in casell in which the need for such &S8ia-

tance is fully jUlltified. 
BRITISH FOOD EXPERT AND EUROPEAN ECONOMIO ADVISER. 

28. THE HONOURABLE R.AJA. YUVERAJ DUTTA SINGH: (a) Will Govem-
ment state whether any British expert h" been imported into India to advise them 
on the food situation in thia country 1 If so, what is his eJpedence of thia 
country; and of its local conditions 1 

(b) Is it a fact that the European Economic Adviser to the Government of India. 
who was on a fairly long deputation to England, has recently returned to India , 
If so, is he not qualified to give advice to Government on the food situation in India l 
Wha.t are the dutiell and functions of thill Economic Adviser 1 

THE HONOURABL:E MR. B. G. HOLDSWORTH: (a) Mr. H. D. Vigor, a senior 
officer from the Ministry of Food is arriving shortly to advise on problems con-
nected with Government colltrol of supply and distribution of foodgrains. It is 
understood that he hall no direct experience of this country and of local conditions 
here. He has, however, during the whole of his service under the Ministry of Agri-
culture and recently under the Ministry of Food, been concerned with questions 
affecting cereals and, principally, wheat, and may, therefore, be presumed to have 
& good Im.owledge of wheat conditions in the principal wheat-producing areas. 

(b) Yes. The Econonric Adviser to the Government of India was not. deputed 
to the United Kingdom for the purpose of studying the food problem there, but 
to f&Jnilia.riae himself by personal contact with the trend of opinion in regard to 
economic matters especially in the fields of international trade .poliClY and soow 
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and economic reconstruction. As a. member of the Food Advisory Council, how· 
ever, he gives advice on the food situation in India. As regards his dutiee an. 
functions the attention of the Honourable Member is invited to pages 124-26 'Of the 
Proceedings of the Meeting of the Standing Finan(,Al Committee held on the II t'h 
February, 1937,. copy of which is in the Library. 
OBEA .. noN 01' POST OF DIRECTOR OF WOMEN'S AIR RAID PRECAuTIONS SEBVIOE8. 

29. TIna HONOURA1ILE RAJA YUVERAJ DUTrA SINGH: (a) Is there any 
proposal to create a new post of" Director, Women's A. R. P. Services," and te import 
• foreign expert for this job 1 If so, what will be the functions and duties of tbe occu-
pant of this appointment which could not be perfonned without adding to the 
expenditure. which is already incurred fu connection with-the Department 'Of the 
A. R. P. Services 1 

(6) What will be the saJary and other emoluments of the holder of this neWlJ 
created post 1 ". 

THE HONOURA1ILE SIR JWALA PRASAD SRIVASTAVA: (a) This matter 
was among those discUBBed at the Women's Oivil Defence Conference held at New 
Delhi on the 27th January, 1943. 

The question of whether any such appointment should be made is under CoJloo 
aideration. 

(6) This will be considered only if it is decided to create such a post. 
OENTRAL TluILER PUMP RESERVE DEPOT. • 

30. TIlE HONOURA1ILE RAJA YUVERAJ DUTTA SINGH: Is it a fact that to 
Central Trailer Pump Reserve Depot of the Governmen .. of Ill-dia has been opened ill 
Calcutta, and that about ten British officials have been brought out to organise this 
depot 1 What are the activities and functions of this depot; is there no one ia 
India qualified enough to organise it 1 What is the approximate expenditure 
involved in this undertaking 1 

TIlE HONOURA1ILE SIB JWALA PRASAD SRIVASTAVA:· A Central Tra.iler 
Pump Reserve Depot will shortly be opened somewhere in North East India but it 
is not correct to say that ten British officials have been brought out to organise it. 

The intention is to have, not only a depot of trailer pumps, but a reserve of 
highly trained fire officers with experience of .~ blitz" fire conditions 80 tha.t either 
the pumps or the personnel or both could be used to reinforce a.rea.s in which big 
oonfla.gra.tions occurred. 

It is not in the public interest to disolose the exact location of the dePot nor 
the numbers of pumps or officers who will be concentrated there but no personnt4 
has been brought out specially for the purpose: it will be manned by personnel 
already in India.. 

It is not yet possible Jio state the approximate expenditure involved as esti-
mates are under preparation and the necessary local inquiries have not been com-
pleted. 
APPoINTKENT OJ!' AN ANGLO-AMERlCAN TECHNICAL MISSrON TO INVESTIGATII POBl' 

AND SHIPPING CoNDITIONS. 
31. THE HONOURA1ILllI RA.JA YUVERAJ DUrTA SINGH: Will GoverlllDeD1i 

state whether a joint Anglo-American Mission has been appointed to inquire and 
make recommendations on the working of the India.n ports 1 Who are its members, 
and what recommendations it ha.s made? 

THE HONOURA1ILE SIR LEONARD WILSON": The reply is in the affirmative 
and I would refer the Honourable Member in this connection to the two commu-
mquu issued on the 1st and 7th November, 1942, of which I lay copies on the table. 

. The members of the Mission were :-
British. 

I. Mr. R. S. MacTier, British Ministry of War Transport, Chairman. 
2. Lt.-Col. J. A. S. Rolfe, R.E.,' Assistant Director of Transportation, 

Office. 
American. 

I.-'Mr. Bushrod B. Howard, War Shipping Administration. 
2. Commander M. L. Worrell, United States Navy. ' 

War 

• 

3. Major John C. Vaeth, Transportation Corps, United States Army. 
4. Mr. Gusta.f H. Nyberg, Combined Shipping Adjustment Board, Secretary, 



India. 
1. Mr. W. A. Burns, Government of India. 

The mission 8tarted work on the 6th November and left India on the 2nd Decem-
'-'r. The Mission was solely concerned with the technical problems connected with 
the use and expa.nsion of facilities for a. quicker handling of cargoes and quicker 
tum round of shipping in wartime. The Honourable Member will doubtless realise 
tbat...it is not in the public interest to disclose the details of the recommendations 
madtLby them. 

Pf'U8 Communiqui. 
A joint Anglo.Ameril'.an Technical Mission which has been appointed to investigate port and 

lhipping CODditioDS on the West Coast ofIndia and in other oountries ove~ will IIOOJl 88MlDble 
.. ~. For tbe Indian p.o~ion of .the ~v~tigatio~ a repreeentative of t~e Governm~t. of 
IDdia wiD be added to tbe Mlaslon which WlU ,nter alia make' reoOmmenciatloDS for ach18V1Dg 
hater oo-«<iination of existing facilities with a view to secure maximum use of shipping. 
W.a.R Taa.N8POBT !>BP4BTIIJIlNT, 

NIIW DBLIII; 
The 18' N~, 1942. 

Pre" Communiqut!. 
The Joint Anglo·American Technical MillBion which has ,been appointed to investigate ports 

ud shipping odnditions on the West Coast of l;ndia hBR now 88IMlmbled at Karachi aDd 
will shortly leave for Bombay, Cochin and Colombo. It will tben pay a visit to Delhi before 
Burning for a second visit to Bombay. ,The American party is led by Mr. Bushrod Howard 
ud Mr. Burns, Deputy Chairman of the Calcutta Port Commissioners hBR been appointed tbe 
Qovernment of India's represen~tive. The Mission is authorised to diRcU88 meBRureB to achieve 
Wter co·ordination of existing facilities and relief of congestion in order to secure the maxirmun 
.. of shipping and a copy of the MillBion's a~ report will be submitted to the Government 
efIndia. 
W£B TRANSPORT DlIlPABTMENT, 

NEW DBLBl; 
The 7th Nt1IJmIbu, 1942. 

DEPREDATION'S COMMITTED BY KAzAKS IN BRITISH INDIAN TEBBITORY. 
32. THE HONOURABLE RAJA. YUVERAJ DUTl'A SINGH: (a) Is it a fact 

that Kazaks from Tibet despoiled some villages and farms of traders in Kumaon 
(U. P.) some months back without any eif6Ctive action being taken either to appre. 
lend the culprits, or compensate the victims 1 What arc the actual facts and the 
extent of the damage done ? 

(b) Is it & fact that the Political Officer in Sikkim sometime ago visited the 
Indo-Tibetan border country to inquire into the Kazak ,depredations 1 When 
4id this officer make any inquiry, and why WIW! not this done earlier 1 Wha.t step8 
bave finaHy been takon in this connection; and wha.t aggregate amount of compensa-
tion has been paid to the B1l1ferers 1 ' 

Tmc HONOURABLE MR. O. M. G. OGILVIE: (a) The Kazaks did not at any 
time, either in 1941 or 1942, commit any depredations in British IJ).dian territory. 

(6) The Political Officer in Sikkim did not vi8it Tibet; but the Bri~ish ,Trade 
Agent. Gyantse, toured in Western Tibet in the summer of 1942. This tour could 
not have taken place any earlier, the passes to Tibet being closed in the winter. This 
officer recorded the 8tatements of a number of Indian tradcrs who alleged that they 
had been looted by K.a.zaks be!onging to the caravan which entered Kashmir in 
October, 1941. He reached the conclusion that in only one case could it be proved 
that stolen property was carried away by the Kazaks into Kashmir and the question 
gf compenll8.ting the trader concerned is now under correspondence with the Kashmir' 
State. It may be mentioned that early in 1942 the Kashmir authorities searched the 
Kazaks' camp with a view to recovering stolen property. 

AMERICAN ARMED FORO~S. 
3S. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Is it a fact that 

the } .merican armed forces in India are here solely to prosecllte' the war against 
the Axis; ana were they warned by their Government to a. void taking any part' in 
the internal troubles in this country 1 Will Government state whether these foroee 
er any part thereof were ever employed in the recent internal disturbances in India ! 
If 80, at what pl&ce8 1 
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GENERAL THE HONOURABLE SIB ALAN HARTLEY: The answer to the first 

part is in the affirmative and to the second part in the nega.tive. The third part 
does not arise. 

TENTH UNITED STATES .ARMY AIB FORCE. 
34. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Is it a f&ct- that 

in the 10th U. S. Army Air Force in India there are no Indian troops,. while there' 
.are some British personnel assisting the force in some of its functions 1 If so, is 
the exclusion of Indian personnal purely accidental or by design; and why should )lot 
this exclusion be removed? -

GENERAL THE HONOURABLE SIB ALAN HARTLEY: No Indian or British 
personnel &r8 employed in the 10th U. S. Army Air Force itself. They employ, 
however, a number of Indian clerks, mechanics, store-keepers, etc., in a civilian 
<l8.paclty. The second part of the question does not arise. .. 

PROPOSAL TO SEND TO RUSSIA A DELEGATION OF INDIAN LABOUR LEADEltS. 
35. THE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Was there any 

proposal to send to Russia a delegation of Indian labour leaders to study labour 
conditions in the Soviet Union, and to examine how far the lessons learnt there could 
be profitably applied to India 1 Has any such delegation gone j if so, who were the 
members; and what has been the result of it 1 

THE HONOURABLE SIB MAHOMED USMAN: The answer to the first sentence 
()f the Honourable Member's question is yes, and to the second sentence no . • 

LEASE-LEND AID. 

36. THE HONOURA.BLE RAJA YUVERAJ DUTTA SINGH: Will Government 
.state whether any agreement has been concluded between the British Government 
and the United States of America, whereby India, or any part of its territory has 
been hypothecated or mortgaged, or in any way made liable, under the Lease-Lend 
Act, or otherwise, in consideration of the military and financial help rendered by the 
United States of America in the War' 

TuB HONOURABLE MR. C. E. JONES: No. 
LEASE-LEND AID. 

37. TuE HONOURABLE RAJA YUVERAJ DUTTA SINGH: Is there any 
proposal for direct reciprocal .. id agreement between the United States of America 
and India, under the Lease-Lend Act, or otherwise, to deal with the problem of 
wa.rtime requirements? If so, will Government make a statement on the subjeot, 
'indicating the financial, economic and political implications, if any, of such an 
agreement 1 . 

THE HONOURABLE MR. C. E. JONES: Conversations are at present proceeding 
between representatives of the Gov:ernment of India and of the United Sta.tes of 
America regarding the possibility of such a.n agreement. A statement will be made 
at the earliest opportunity. 

SMALL CoIN PUT INTO CIRCULATION SINCE THE OUTBREAK OF W A:B. 

3R. THB HONOURABLE PANDIT H. N. KUNZRU: . (a) What is the total 
quantity of sma.ll coins put into circula.tion since the commenoement of the war ¥ 

(b) Have Government withdrawn small ooins of any description from circulation 
since the commencement of the war? If so, will they give full information on the 
aubject including the value of the coins that have been withdrawn 1 

THE HONOURABLE l\'lB. C. E. JONES: (a) SJDall coin, including half-rupees, 
.of the nominal value ofRs. 221 crores were put into circulation. during the period 
.;September, 1939 to December, 1942. During this period over 2,000 million pie068 
.of small coin wepe minted. 

(b) In.the ordinary course all defaced or worn out coin are withdrawn from cir-
culation to maintain the purity of the currency. Standard silver half-fupees have 
been dem'lnetised &8 set out in Firui.nce Department Press Oommunique dated the 
16th November, 1942. The total value of such half-rupees so far withdrawn from 
~ircula.tion is not known. 

No other small coin ~ave been withdrawn. 
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Pr ... Oommunipt. 

GOVERNMENT OF DIDlA AND SILVER RUPEE POLICY REVIEWED. 
WARNING TO HOAll.DBRB OJ' STANDARDS Sn.VBR Rt7PIIB. 

New QtmnerntJry Rupee COn.IinuflB to he full Legal '1'entUr. 
Though Queen Victoria and King Edward VII rupees and half rupees were called in with 

effect from April I, 19'1 and June I, 1942 respectively, they have continued to be legal 
MIlder at the oftioee of the IlBUe Department of the Reserve Bank of India at Bombay and 
.Caldhtta in the case of the former and at Bombay, Calcutta and Madras in the case of the 
latter. To.day a notification issued by the Finance Department tenninates the lepl .. tender 
cbaracter of 8Uch coins even at the offices of the Reserve Bank of India with effect from May l'r 
1148. 

A B800nd notification provides that George V and George VI standard silver rupees which 
h&ve hem called in before May I, 1943 shall cease to be'legal tender even at the offices of the-
Reserve Bank of India from November I, 1943; the date from which it has already been notifi811 
they will cease to be legal tender at Government Treasuries, Post Offices and Railway Offices. 

Both notifications, however, provide for the acceptance of such cein by the R.arve Beak 
of Indil'in its discretion after these dates at such of its offices R8 it may select in c_ where-
the holder of such coins proves to the Batiefaction of the Bank that he was prevented from pree. 
enting them before the prescribed dates by circumstances beyond his control. 

E..uu.Y HIBTORY. 

Mint8 elo8ed to free coinage. 
These notifications mark the culmination of the policy which had ita origin more than My 

years ago when t~e world·wide abandonment of Bilver as a concurrent currency metal with gold 
compelled the Government of India to close their Mints to the free coining of silver and to 
oonvert the rupee which had previously been a full value silver coin into a token. 

The maintenance of such a high silver content as eleven-twelfths has, however, created con· 
tinual complications. Silver, beeideat, lending itself comparatively easily to counterfeiting bu 
other disadvantages in its pure or nearly pure form as a material for coinage. It was in the 1irn 
place unduly ezpenaive and the market for its purchase and sale was restricted 80 that it _ 
dimcult and expensive to buy when the Government ci India needed it and ·almoat unaaleable-
when the Government had surplus stocks. For those reasons too it was exposed to unduly 
epeouJative influences which often had awkward repercussions on other IndiRn commodity 
markets. 

SiltJer coreJully nur.ed. . 
If, however, the Government of India had attempted to discard it too quickly, they would 

not only have injured their own I·nances as a large amount of their funds had been locked up iD 
the purchase of the metal for coinage but, what is more important, would have injured those iD 
this country, largely belonging to the poorer clasaee, who had invested in this metal in the past 
at a time when its free exchangeability with the rupee ha4 given it an artificial value and when the-
Jack of investment facilities particularly in rural areas had narrowed' their other p088ibiliti_ 
of Baving. For this reason, silver.has had to be carefully nursed by the Government of India. 

-over the last 15 years, since sales were first initiated. 
War rt4IJtB favourably on .ilver price •• 

With the rise in the price of silver due to the war, however, these difficulties have beeD 
removed. The local price of silver has now reached a level a.t which the metallic content of the-
ltandard silver rupee is practioally the aame as its nominal value, and the hol4er of silver in 
bullion form has ample facilities to sell it at levels which are not likely to recur and which are-
oertainly high enough to free the Government of India from any responsibility for the future or 
the metal if he should elect not to take advantage of them now. The Government· of India _ 
no reason why those who ohoose to hoard silver i,n its coined form should be given an indefinite 
option either to return it to the Mint at ita full nominal value or to melt and sell it as bullion. 

- Waming to hoarthr. of .landard silver coin. -, 
The time prescribed for the compulsory return is in 6Ilch case ample and the facilities for 

exchange a.t the places appointed for receipt are more than adequate provided that timely ad· 
vantage is taken of them. If, howevt'lr, as has happtlned in several instances in the past, holdeN 
prefer to wait until the last moment before tendering their coin, they are warned that they run 
the risk of being shut out. The officers· in-charge of receiving treasuries have been informed that 
in the event of a last minute rush they should give preference to tholltl who in their view have beeo 
prevented from applying earlier for reasons beyond their control. 

Holders of standanj silver coin are therefore strongly recommended in their own interest 
to take them as lOOn as poS8ible to the-nearest convenient treasury or other receiving office. In 
the rase of large holders, to a.void risk of delay and io(:onvenience, It would be advisable that 
they should inform the officer-in-charge of the amounts they have, sO that. mutually 
convenient arrangements may be made for their examination. 

Those who do not take advantage of this extensive ptlriod of notice will only ha.ve themselveIJ 
to thank if they find themaelves saddled after the wa.r with silver either in the form of uncurrent 
standard rupee coin or bullion which they are only able to sell at a heavy 1088. . ' 

.. PoBi'ion of new quarternary rupee tII1I4J!ecf4d. 
Finally, it ahould be emphasised that though the Government of India are finally terminatin, 

their ijabilities in respect of the standard silver rupee, this does not affect the usefulneas of silver 
in combination with other metals as a material for coinage and that the new quarternary rupee. 
with its 60 per cent. content of silver and its security edge, is entirely unaffected by theIe 
notifications and continues to be full legal tm1der. Theee notiftcationa only apply to standard 



QgESTIONS AND ANSWERS 9'7' 
ailver com. of the Queen Victoria, King Edward and George V illuee and the comparatively 
.maIl iaBue of George VI ooin which W80l issued with the milled and not the aeourity edge. 

Fm.ill'OB Bl'ABTJd)JCNT, 
NEW DBt.RI; 

Nowmber 16, Ifj~2. 

PA.YMlIINT OF PROVIDENT FUND BALANCES OF RANGOON CORPORATION EMPLOYEES. 
39: THE HONOURABLE PA.NDI~ H. N. KUNZRU: WiJI Government state· 

what decisien has been arrived at with regard to the payment of the Provident Funds: 
of the employees of the Rangoon Corporation who have evacuated to India 1 

THE HONOURABLE MR. G. S. BOZMAN: I am informed that employees of 
the Corporation under notice of discharge .have been permitted to withdraw up to 
25 per cent. of the balances in their Provident Fund accounts, but those with 
balances of less than Rs. 100 are being paid in full. Employees not under notice' 
of discharge are eligible for temporary advances up to 25 per cent. of the sums at 
their credit. ' 

LOSSES SUFFERED BY RAILWAYS AS A BESuiJr OJ!' THE CIvn. DISTURBANCES. 
40. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state the-

losses suffered by the Railways in each province under the following heads: per-
manent way, rolling stock and buildings 1 

THE HONOURABLE BIR LEONARD WILSON: It is presumed the Honourable' 
Member refers to losses suffered by Railways as a result of the recent c;ivil disturb-
ances. I regret I am unable to supply this information by provinces, but I ~Y" 
on the table of the House a statement showing the cost of damage on each Railway 
under various heads, permanent way, rolling stock, buftdings, etc. ' 

81G1Mnim1 oj cIofftQ{ltl to railwav property during ei~ civil di8Mbancu ,.«eiwd from Railway. up ,.. 
31., JMltul"J, 1943. 

Damage Damage' 
Total. to to Damage Damage Da.mageto. 

Railway. station ancillary to to rolling 
buildings, equipment, traek. bridgel. stock. 

etc. etc. 
1 2 3 4 5 6 7 

Rs. • Re. RI. Re. RI. Re. 
B.&A. 78,844 33,291 14,611 6,480 3,50,327 4,83,553 
B.,B. &C. I. 4,818 21,768 4,900 1,019 1,22,69\1 1,55,201 
B.&N. W. 3,07.734 3,79,403 6,95,896 4,008 2,40,000 16,27,041 
B.N. 10,350 3,720 2,420 1,57,851 1,74,341 
E.I. 1,93,955 2,56,933 qn,248 7,67,526 14,09,662 
O.I.P. 8,850 9,119 7,407 1,37,091 1,62,467 
II. & S. M. 61,393 62,515 11,188 .. 2,07,546 3,f2,642 
N.W. 4,46,486 19,401 2,250 3,309 10,743 4,81,189 
S. I. 6,780 1,206 19,670 30 1,02,300 1,29,986 ' 

Total . 11,18,210 7,87,356 9,49,590 14,846 20,96,080 49,66,OU' 

IMPOS1TION OF CoLLECTivE FINBS. 
41. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state· 

whether any collective fine has been or is proposed to be imposed for the 10sse80-
Buffered by t~e Railways during the August disturbances; have the Railways been 
credited with any fines realised 1 

THE HONOURAB41 MR. E. CONRAN-SMITH: Collective fines have been 
imposed in many cases on localities where sabotage on Railways o~curred. The' 
proceeds of collective fines are credited to Provincial Revenues and not to'Rail-
ways. , 

INCREASE OR DECREA,SE IN FIGURES OF PASSENGER, GOODS, ETC., TB.uN MILEs. 
42. THE HONOURABLE MR. HOSSAIN IMAM : Will Government lay on the' 

table a statement giving the present increase and decrease in the following items for 
the E. I. R. and the N. W. R. between January, 1942 and January, 1943: passenger 
trains, goods trams, military trains, and defence goods t • 

THE' HONOURABLE SIR LEONARD WILSON: I regret that the figures of' 
passenger, goods, military and defence goods train miles for the month of January,. 
1943 are not yet available. I therefore lay on the table a statement for the months: 
of December, 1941 and December, 1942, the latter being the latest month for which; 
information is now available: 
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·Particulars. 

COUNCIJ. OF STATE 
Fiprs of. th , month of D ll'(mber. 

East Indian Railway. 

1941. 1942, 

P_,r'entag' 
variation 

[22ND FEB. 1948 

North-Western Railway. 
(D_ G only.) Percenk.ge 

variation 
in IH2 

1942. . as 
compared 
with 19·&1. 

'Total P~er train miles 1,471,159 920,398 
-Goode train miles 1,286,670 1,064,764 

in 1942 
as 

compared 
with 1941. 

-37'4 
-17'2 

939.649 
802,739 

781,100 -16'9 
703,141 -12'4 

NOT!: (1)._The militaty special train miles in December, 1942, were as follows :-
E. I. R. 92,916 
N. W. R. . . . . . . . . . . . 66,113 

Separate figures for military special train miles are not available for any month prior to 
()ctober, 1942. ' 

'NOTE (2).-A comparison between the figures for December, 1941 and December, 1942 it 
vitiated by the fact that, owing to the situation in Calcutta from December, 26th onwards and 
the restrictions on tnffic that had to be imposed in consequence, the train miles for December, 
1942 are lower than they would be, had conditions been normal. " 

TOTAL PRODUCTION FROM TEXTILE MILLs. 
43. To HONOUllABLB MR. HOSSAIN IMAM: Will Government give the 

"following information about the textile mills production for the' latest period of .. 
_.year available (a) total production in yards, (b) total yards supplied to Govern-
ment, (c) tlstal yards exported, (d) total yards left for public consumption, and 
(e) average annual consumption of mill cloth in India before 1939 1 

THE HONOURABLE MR. N. R. PILLAI: (a), (b), (c), (d) and (e). I lay on the 
,table a sf.l!.tement giving the requisite information. 

Million 
yards. 

i(a) Total mill production during the eleven months January to November, 1942 3,681 
0(6) Estimatedaupply to Govemment during the eleven months January to November, IH,2 764 
(0) Total exports of cotton piecegoodlt (including handloom oloth) during the eleven 

" months January to November, 1942. . . . . .. . 884 
.(tI) Dift'arence between production and total of exports plV8 otnake by Government:{arter 

allowing for exports of handloom cloth at about. 30 million yards) during the eleven 
months January to November,1942. . , : . . . . . 1,983 

,(11) The average dift'erence between Indian mill production and exports of ootton piece. 
goode (after allowing for exports of handloom oloth at about 30 million yards per 
year) 4uring the years 1937,38 and 1938·39 3,996 

STANDARD CLoTH •. 
44. TIm HONOUBABLE MR. HOSSAIN IMAM : Will Government state fully 

the a.rra.ngements they have ma.de regarding the supply of standard cloth, giving the 
-price, quantity for ee.ch province, and the date of commencement of supply to 
;m&rkets 1 

Tm:HONOURABLE MR. N .. R. PILLAI: The a.ttention of the Honoura.ble 
-Member is invited to the Press Communique issued by the Commerce Department 
-on the subject on the 9th February, 1943, a copy of which is laid on the table. 

Prua Communiqvi 
COTTON TEXTll.E PANEL TO ADVISE GOVERNMENT 

STANDARD CLoTH Co_mSIONER TO BE APPOINTED. 
AmJngemenY fur ManufacttWtl, TranBpOf't. Distribution atvl.8ale. 

At the discussion held last week in Bombay bet.ween the Honourable Mr. N. R. Sarker, 
'Commerce Metnber. H. E. the Governor·General's Execut.ive Council, and representatives of the 
-cotton textile industry it. was decided t.hat the Gov6mment of India should appoint a Standard 
'CIQth Commissioner and that the Cotton Textile Advisory Panel would adviae the Central 
-Government on matters conoerning standard cloth. 

The Standard Cloth Commissioner will take charge of his duties at Bombay by the middle 
ofFeb~. The Panel will advise the Government generally on matters conce~ the 
.manufacture, tranaport,' distribution and I18le of standard cloth and the fixmg of 
prices for the purohase and I18Ie of such cloth. The manufacture of standard cloth by individual 
·mills will be arranged on the advice of the Panel and the Industry has agreed to manufacture 
<4lloth as required, not exceeding 60 per cent. of its total-productive capacity, including the orden 
,placed by the Supply Department for war requirements. 

, This agreement is, expected to give a maximum of 1,500 million yards of standard cloth in a 
,year. It is anticipated that the price will be about 40 per cent. below current III&I'lret 1'IIIt.. 
'Tbe Government of India intend to place orders lIhortly for about 60 million yards, for the quarYr 
~aDuary,April, 1943, the delivery of whioh will begiri from about the middle of April. 



QUESTIONS AND ANSWERS 
As a result of the Poviaional arrangement made with the eotton textile industry in November 

laat it is apected that about 15 million yards will be on Bale in various parts of India by the 
middle of Maroh, 1943. 

This quantity is being distributed &8 follows :-
Yards 

Aaaam' • 400,000 Punjab 
Bengal . . 3,000,000 Sind . 
Bombay . . 2,400,000 

Yards. 
1,900,000 
6,700,000 

the rest being distributed to certain Indian States. 
It is fully recognised that careful attention must be given to the distributive organisations 

which must be set up if the cloth is to reach the consumer at the scheduled prices. The Provincial 
Governments are being requested to co-operate in making the necessary arrangements and it iB 
being BUgge&ted that they should set up Provincial Advisory Committees, comristing of repr_ 
entatives of commercial interests and consumers, in the provinces who will advise them on the 
details of any scheme of distribution. 
CoIDO:1l.CE DBl'ABTIlENT, 

NEW DELHI; 
Febru.My 9, 1943. 

A.lmEST OJ!' THREE ARABS AT CALlOUT. 
45. THE HONOURABLlD MIt. HOSSAIN IMAM : Will Government state fully 

the reasons and the law under which three Arabs were reported to have been arrested 
at Calicut for having 2,900 sovereigns in their possession 1· . . 

THE HONOURABLlD MR. E. CONRAN -SMITH: .The Arabs in question WeJ:e 
arrested under rule 129 of the Defence of India Rules with 2,935 sovereigns a.nd 
jewellery worth 391 sovereigns in their possession. They were suspected of offences. 
under rule 90B (2) of the Defence of India Rules which deals with restrictions on' 
the export of gold from British India. The case is still under investigation. . 

THE HONOURABLE MIt. HOSSAIN IMAM: Do I take it that possession is an 
offence under the Defence of India Act 1 

. THE HONOURABLlD MR. E. CONRAN -SMITH: I think I made it clear that 
the suspected offence is one against ru1e 90B (2), which deals with restrictions OD 
the export of gold from British Indib.; and the question whether these Arabs were 
contemplating export of gold is now under investigation. 

EXPORT OJ' RICE, WHEAT AND PADDY. 
4'6. THE HONOURABLlD MIt. HOSSAIN IMAM: Will Government give the-

names of the countries to which rice, wheat and paddy wa.s exported out of India, 
both on Government Defence account and for private trade, with the quantity sent-
to each place from April, 1942 to December, 1942 , 

THE HONOURABLlD MR. B. G. HOLDSWORTH: Information regarding ex-
ports on Defence account cannot be given in the interests of public safety. Exports 
from April to the end of DecembeI:, 1942 on civil account were as follows :-

Tau.. Tone. 
Wheat andwheat flour 20,818 Paddy 11,'75-
Rice 210,797 . 
Wheat was exported mainly to Aden a.nd Dependencies, Persia, Bahrain, Arabia. and 
Ceylon, a.nd rice to Ceylon, Arabia, Mauritius, the lJnion of South Africa, Bahram 
and Aden. Countries of destination in respect of exports of paddy are not record-
ed. 

It is not in the public interest to give information of qua.ntities despatched to-
ea.ch destination. 

THE HONOURABLlD MR. HOSSAIN IMAM: Will the Goverpment give the· 
proportionate amount of export on Defence account! 

To HONOURABLlD MR. B. G. HOLDSWORTH: If we gave the proportionate 
amount exported on Defence account, it would be almost equivalent to giving exact. 
figures. 
MUSLIM AN"n NON-MUSLIM POPULATION OF DISTRICTS AND TOWNS IN "BI1IA.B. 

47. THE HONOURABLE MR. HOSSAIN IMAM: Will Government lay on the· 
table a statement of the Muslim and non-Muslim population of each district a.nd 
municipal town of the Province of Bihar in the last Census' . 

THE HONOURABLlD MR. E. CONRAN-SMITH: The Honourable Member is 
referred to the 1941 Census Volume for Bihar, Volume VII, a copy of which is in the 
Library of the House. . ~ 

" . 
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RUlUL PosT OnICES IN BIHAB: 

48. TmI: HONOUlWlLE Ma. HOSSAIN IMAM : Will Government lay on the 
i table a full sta.tement of the rural post offices permanently closed, temporarily 
·oloeed, and shifted in each district of Bihar, due to recent disturbances' . 

TBB HONOUlU.BLE 8m MAHOMED USMAN: No rural post office in Bihar 
<ha.a been permanently closed. A sta.tement is laid on the table showing. the, names 
d post offices by districts tempora.rily closed or shifted during the recent disturb-
.&noes. . 

:8~ IIlwwing tICIfIMII oJ rural PO/It 08laa in BiItM, tlilltrict "" dinrid, cloIIed or l11.aifted II"",,, 1M 
_AI di/I'urbancu. 

Namu oJ po.t oJlicu ,emporMi!v clolled. 
.1. BHAGALPUR 

TRICT.-
DIS- (1) Rabaria (2) Dharia (3) Panjwara (4) Sabalpur (5) 

Singhan (6) Sonaula (7) Jamdaha (8) Amarpur (9) 
Dumramah (10) Bharat Khand Deorbi (11) Ganeah-
pur (12) Kharik-Buar (13) Narayanpur (14) Shah- ' 
Alamnagar (16) Ekcbari (16) Nandalalpur (17) 
Dariapurdih (18) Suktia (19) Belbar (OO) ~anj 

• (All Gcept BeVen of thNe 
poD o1Bcea have Iince 
beml re-opened.) 

(21) Barhania (22) Khesa.r . (23) KUIDaltha 
(U) Maawnganj (25) Nayagaon (26) Parbatta 
(27) Rajpur (2S) 8alarpur (29) 8agrampur (30) 
Shambbuganj (31) Tarapur (32) Bath (33) Akbar-
I1sgar (34) Bibpur (35) P!ryainty (36) Patharghat 
(37) 8hankarpur (38) Smgheewar (39) Murho 
(40) Dagmara (41) Kanawali-bazar (42) Terbi Bazar 

:2. PURNEA DISTRICT-
(All except .three of theBe 
post otBoes have since 

been re-opened.) 

.3. BONTHAL PARGAN-
NAS.- . 

Since re-opened 

(43) Pratabganj (44) Tribeniganj Bazar . . 
(1) Rautara (2) 8imapur Factory (3) Jalalgarh (4) 

Bagnagar (5) Simraha (6) Ranipatra (7) Pothia (8) 
Mahadeopur (9) Mainanagar (10) Ajodhyaganj, 
Bazar (ll) Rupauli (12) Bhawanipur Rajdbam 
(13) Damdaha (14) Korba (15) Baretha (16) Bhim-
nagar (17) Durgaganj (18) Manshai (19) Maruganj 
(20) Tikapatti.. . _ . . . . 

(1) Aeanbani (2) Gareara (3) Kumbabad (4) Haripur 
(5) Kaerabani (6) Kalikund (7) Gurukul-Baidya-
nathdham (8) Hariharpur Dumka (9) Jeypur (10) 
Rikhia (11) Sarath (12) Sarwan (l3) ChaJidan (14) 
Jagdishpur (IIi) Pathrol (16) Barlmit (17). R.bini 
(IS) Pathargama (19) Mahagama (20) Saraiyaghat 
(21) Bhagaya (22) Balbadda (23) Perozepur. 

"&. MANBHUM DIS- (1) Barabhum (2) Bandhwan (Both since reopened.) 
TRICT • 

. ~. KUZAFFARPUR DIS- (1) Janakpur Road (2) Para. (Both aUlce re-opened.) 
TRICT. (3) Katra (Re-opened.) 

·oS. DARBHANGA DIS- (1) Bihar Nursery . 
TRICT. 

7. BBAHABAD 
TRICT. 

DIB-

Since re-opened • 
. 8. PATNA DISTRICT • 
-9. GAYA DISTRICT-

Since re-opened. 

ito. SARAN DISTRICT-
.(All .Gcept one of tJ:ae&e. 

poet oftloes have amoe 
been re.opened.) • 

.. ' 

(1) Nasriganj (2) Bbapurpati (3) Sahar (4) Bandeah 
(6) Chand (6) Adhaura (7) Noan (S)Barahara (9) 

Gunri (10) Dumri. . •.• 
(1) Harnaut (2) Chandi (1 and 2 since re-opened). . 
(1) Arwal (2) Mekhdumabad (3) Uari (4) Goh (6) Nabi-

Dapr (6) Niranjanpur (7) Chandergarh (S) Ku- . 
tumba (9) Amba (10) Hariba.rga.nj (11) Kurtba 
(12) Ghoahi (13) Gurua (14) Imamganj (15) Maigra. 
(16) Dumaria (17) Kothi (IS) Atri (19) Gobindpur 
(20) Kawakol (21) Warisaliganj (22) Bhatta (23) 
Milaki· (24) Katriaarai (25) Buidpur (26) Pakribar-
wan (27) Dhamaul (28) Satgawan. '. • 

(1) Amanaur (2) BaniaplD' (3) Dhamgarha (4) Murarpur 
(5) Sbahjitpur (6) Dhanwa (7) Darauli (8) Doriganj 
(9) Gultanganj (10) Gurkha (11) D&rOllda 
(12) Dayalpur (13) Gangpui--Siwan (14) Gabbiar 
(15) Ichwapur (16) Maharajganj (17) 
Manjhi (IS) Maahrak (19) Balaohin (20) Rajpatti 
(21) Reotith (22) 8arharwa (23) Satjora Bazar (24)· 
Buhai·Shabpur (25) Dighwa-Dubauli (26) Maharani 
(27) Mabiganj Bazar (2S) Uari Bazar (29) Nagra 
(30) Revelganj (31) Muatafabad (32) Jamobazar 
(33) Chainpur (34) Sewpuraakra (35) Done 
(36) Parea (37) Barauli (38) Barhima (39) Khjhwa. 
(40) Andar (41) Sitab Diara (4.2) Enai (43) Mukhrera 
(") Raghunathpur (45) Raaauli. . . • 

Total 

20 

!IS 
I 

a , 
1 

.10 
2 

28 

46 



U. CHAMPARAN D~S. 
TRICT-
.Since re-opened. 

QUESTIONS AND ANSWERS 
Namu oj 1'0-' 0.ff1CU umpol'Grilf/ clNed. 

(1) Araraj (2) Rajpur (3) Dhaka (4) Karmwa (5) Pad-
amkair (6) Gobindganj (7) Malahi (8) Sangram~ur 
(9) Sirnibazar (10) Turkaalia (11) Dariapur (12) 
Kotwa (13) Machargaon (14) Mucna (15) K88f.ri.ya 
(16) Bhopatpur (17) HUllaIni(18) Chtraya' (19) 
l'atahi (20) Serahe.. 

N amu oj OJllou -'"fled. 
11. HAlZMUBAGH DIS· (I)Jbaria 

TRICT. . 
:2. MUZAFFARl'UR DIS-
.TBICT. 

:3. PATliTA DISTRICT . 
,; MONGHYR DIS-

TRICT. 
·6. SARAN DISTRICT . 

(1~ l'ara (2) Katra 

(l) Kachidargah . 
(1) purnagar Deorhi. 

.e. CBAMPAiRAN 
!l'RICT. 

(1) Dayalpur (2) Maharajganj (3) Gangpur-Siswan (4.) 
~hUDathpur (5) Lachmiganj. 

DIS- (1) Chiraya (2) Kaxaul.:.. • •• • 

--'---

CASUALTIBS AMONG TIDD BURS. 

198 

1 

2 

1 
1 

6 

I 

11 

49. Tm: HONOU&ABLE MR. HOSSAIN IMAM: Will Government give the 
&ll details of the Hur affair: (a) the total coat up to 31st January, 1943, (b) the 
numbers of Burs killed, wounded, hanged, shot down, transport'8ci, oonvicted and 
acquitted 1 What was the re&8on for giving retrospective etTect to the Martial Law 
·(i)rdina.nce Y Is there any precedent for such action ; if so, when was it la.st done in 
India , 

GENERAL TIlE HONOURABLE SIB ALAN HARTLEY: (a) I regret the informa-
tion asked for is not readily available. Its collection would involve expenditure of 
time a.nd labour whioh is not justifiable during wartime. 

(b)· The numbers up to the 15th January, 1943, are :-
Killed 81 Convicted .' 92, 
Banged' • . 79 Acquitted 107 
"l'ransported. . Nil. Wounded 70 

.As regards the second part, no MartiaJ. Law Ordinance has been promulgated. 
~he Honourable Member presumably refers to Martial Law ;Regulation No. 52. 
That Regulation was promulgated in order to provide for trial by a military court of 
any person who is alleged to have committed any offence punishable under Martial 
Law Regulations prior to 1st June, 1942, if the trial of that person is, in the opinion 
of the Chief Administrator, essential for obtaining the object for which Martial Law· 
was proolaimed . 

.As regards the third part, there is; as far as I am aware, no precedent for Buoh 
&<ltion. 

THE HONOURABLE MR. HOSSAIN IMAM: Do Government propoSe to con. 
tinue the Martial Law in Sind for any length of time 1 It has already been in opera. 
tion for nine months. 

GENERAL THE HONOURABLE SIR ALAN HARTLEY: Martial Law will be in 
existence in Sind until such time as the trouble ha.s been ended. 

THE HONOURABLE MR. HOSSAIN IMAM: -May we know, Sir, the extent of the 
area in whioh Martial Law is in operation now' Ha.s it been redu~ or increased , 

GENERAL THE HONOURABLE SIB ALAN HARTLEY: It is exactly the same as 
it was. 

NUMBER OF MUSLIMS AND NON-MUSLIM CANDIDATES FOR THE LAST Y. C. S. 
EXA:&IINATION. 

50. THE HONOURABLE MR. HOSSAIN IMAM: Will Government state the 
number of Muslims and non-Muslim;; p~itted to sit for the last I.C.S. examina-
tion and the numbers who actually appeared from eaoh province ! 

THE HONOURABLE. MR. E. CONRAN·SMITH: The information asked for is 
given in a statement la.id on the table. 
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A.8IIIIIJl 
Bengal 
Bihar 

Selection area. 

Bombay. . . 
Central Provinoee and Berar 
Madras 
Punjab 
Sind. . . 
United Provin0e8 
N.-W.F.P. 
Orissa 

COUNOIL OF STATE 
I. C. 8. E_iflOtion, 1943. 

, No. of No. of non, 
Mwdims MU8lima 

admitted. admitted. 
2 3 

,6 19 
1 11 
1 13 
1 8 

. 3 38 
14 36 
3 3 

24 40 
2 1 
1 4 

Total 67 175 

[22ND FBB. 1943 

No. of No. of nan-
MU8lima MU8lim8 
appeared. appeared. 

1 2 
3 160 
1 7 
1 7 
1 () 
2 22 

11 20 
2 3 

17 SO 
I I 
1 I 

41 113 

NUJlBEB OF MUSLIMB AND NON-MuSLDIS A1'I'Oll'TED AS INOOMlll-TAX OI'J'IOEBS. 
51. TlIB HONOUlLABLlD MB. HOSSAIN IMA'M: WiIlGov.ernment lay on the 

table the num~ of Muslims ana non-Muslims appointed. in each provinoe as 
Income-tax Offcers by direct recruitment and by promotion sinoe the fixation of 
oommunal ratio in June,1934totheendofl9421 What is the percentage fixed for 
each province for appointment 80S Income-tax Inspectors &nd what was the numb(lr 
of permanent appointments :m&<1e from 1st January, 1935 to 31st December, 1M2 
of Muslims and non-Muslims ! 

THB HONOUlLABLlD MR. C. E. JONES: The information &&ked for is not re&dily 
ava.i1able and ita collection would involve an &mount of time and labour that would 
not be justifiable in wartime. " 

Tm: HONOUlLABLB: Ma. HOSSAIN IMAM: With regard to part 2 of' my 
question about the communal ratio, do Government get no returns as to how the 
oommunal ratio is being worked out' ' 

TIm HONOURABLE MR. C. E. JONES: Government get no returns. This is a 
'matter for Commissioners of Income-tax and we would have to call for the informa-
tion. 

Tm: HONOUlLABLE MR. HOSSAIN IMAM: Do I take it that even for gazetted 
appomtmenta the Government have no figures 1 

TIm HONOURABLE Ma. C. E. JONES: We have no figures, Sir. 
Nt1KBEB OJ' MU8LIM:S, ETO., nOLDING APPOlNTMlIlNTS, OJ' COMJUSSIONEB8 OJ' INOOD 

TAX. 
52. THE HONOUlLABLE lIB. HOSSAIN IMAM: Will Government state the 

number of Muslims, Caste Hindus, Depressed Class Hindus and EuroJM'!l'D8' and 
Anglo-Indians, holding the posts of Commissioners and Assistant Commiasionen of 

, Income-tax in India on 3lat December, 1942 , 
'I'm: HONOURABLE MR. C. E. JONES: A statement giving the required infor-

mation is placed on the table of the House. . 

Muslims • 
Ca.IIte Hindus. . . 
Depressed ClaaII Hindus • 
Eur0peaD8 

Nil. 
6 

NU. 
3 

_ Anglo-Indian . . . . . . . 1 

MU8lima • 
A'NCo'" CommiIIrioMr, o/Ineome-kllr. 

Caete Hindus. • . 
Depressed ClaIo8 Hindua . 
Europeana . 
~lo-Indiane 
Others. • 

7 
26 

'Nil 
2 
2 
2 

(l Domioiled Europoan.) 
(I Pani r.nd 1 Indian Christian.) 

NUJrIBEB OF APPEAL~ BEOEIVED nOM EMPLOYEES "OF THE INOOMlll-TAX DBPABT-
MENT. 

53. THE HONOUlLABLlI: Ma. HOSSAIN IMAM: Will Government state the 
number of appeals received from Income Tax Department employees of each pro-
vince in the years,1941 and 1942 • and the action taken thereon' ' . -
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TmI HONOUB.ABLlIl MR. C. E. JONES: The 'information asked for is not rea4ily 

available and its collection would involve an amount of time and labour that would 
not be justifia.ble in wartime. . 

TmI HONOUluBLE MR. HOSSAIN IMAM: May I know, Sir, what were the 
number of appeals which the Government of India. received ! . 

Tm: HONOURABLE MR. C. E. JONES: It would mean our Headquarters office 
tracing through a large number of records, and in wartime the amount of labour 
involved would not justify the result. 

THE HONOURABLE MR. HOSSAIN IMAM: Does it mean that in wartime 
every sort of cruelty-- '. 

THE HONOURABLE THE PRESIDENT: Please don't argue. He has answered 
your question. 
THE HONOURABLE SIR MUlLU(lIUD ZAFRULLA KHAN, JUDGE, FEDERAL COURT. 

54. THE HONOURABLE MR. P. N. SAPRU: (a) When did the Federal Court 
reopen for its present Be88ion t , 

(b) Is Sir Muhammad Zafrulla Khan still a Judge of the Federal Court , 
(e) For how long has he been absent from India. from the reopening of the Court 

till now 1 
(a) Has he been drawing his pay 80S Judge during his absence ~d does he pay 

income-tax on his pay 1 If not, what allowance has he been getting during this 
period ! 

(e) Is it a fact that no ca.se can, under the law, ~ decided by the Federal Court 
by less than three Judges ! 

(j) Did Government take any steps to provide the quorum in order to enable 
the Court to function 1 

(g) Did the sa.id Judge leave India with the sa.nction or approval of the Chief 
Justice 1 If not, under 'whose authority did he absent hitnself from Court , 

, (1&) What is the nature c.fthe work which the sa.id Judge was required to perform 
outside India and who gave him instructions for such work! 

THE HONOURABLE SIR MAHOMED USMAN: (a)' 6th October, 1942. 
(b) Yes. 
(e) The Honourable Sir Muhammad Zafrulla. Khuleft India to attend the deli-

. berations of the Pacific Relations Conference at the end of October, 1942 and his 
return is awaited. 

(a) The answer to both parts of the question 'is in the affirmative. He received 
travelling and halting allowances regulated by precedent and tree passages by air. 

(e) Yes. • 
(j) Government are taking steps. 
(g) Yes. 
(1&) The Honourable Sir Muhammad Zafrulla Khan went to the U.S.A. as a 

member of the Indian Delegation-to the Institute of the Pacific Relations Conference. 
No instructions were given for such work. 

QUALIFICATIONS OF PnOFESSOR JACK, LABOUR ADVISER. 
55. THE HONOURABLE MR. P. N. SAPRU : What are the 'special qualiflo~. 

tions of Professor Ja.ck, the expert on labour legislatio!l. who was recently appointed 
by the Government of India 1 For what period have his services been engaged and 
'on what terms ¥ Wha.t a.re the salary and allowances of the other Labour Adviaer 
to the Government of India, Mr. R. S. Nimhkar 1 

THE HONOURABLE MR. H. C. PR,lOR: l\fr. Jack has been appointed as Labour 
Adviser to the Labour Member for a period of six months on a sallllry of Re. 2,750 a 
month. He has been appointed to advise the Labour Member on the manner in 
which various labour problems that are under consideration or which may arise, 
have been or are being dealt with in England. His qualifications for these duties 
are Bssociation with the activities of the Ministry of Labour and National Service of 
His Majes11y's Government for 18 years. At the time of his appointment u1lder the. 
Government of India Mr. Jack was the Industrial Conlmi88ioner at Headquarters 
under the same Ministry and was also acti~ as Joint Secretary to the Greene Board 
which was investigating wages-issues in the coal-mining industry. Prior to that he 
was a Regional Industrial Relations Officer and had all!O worked as Secretary to the 
Forsted Committee on tra,ining, welfare, etc., of juvenile workers in the coal.mining 

• 
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industry. In peacetime Mr. Jack is Professor of Economics in the Durham Univer-
sity. He had a distinguisl:ted ·academic reoord and lectured on political eoonomy 
at various Universities. He has besu a member of various· Wages and Trade Boards, 
and was on the panel of independent Chairmen, National Conciliation Board for tne 
Co-operative Service.. . 

Mr. R. S. Nimbkar holda the post of Labour Welfare Adviser to the Government 
of India on a Ilalary of Rs. 1,200 a month. 

BRITISH FOOD EXPERT. 
56. THE HONOURABLE MR. P. N. SAPRU: Wha.t are the fWlotioIlB, salary 

and al~owances, if any, of the British Food Expert whom it is proposed to bring to 
India 1 For how lQ.tlg have his services been engaged and what a.re the terms of 
his appointment 1 . . 

THE HONOURABLE MR. B. G. HOLDSWORTH: The main function of the 
British Food Expert will be to advise the Government of India on problems cOn-
nected with Government control of the supplies and distribution of foodgrains. 
His services have been obtained temporarily on loa.n from the Ministry of. Food for 
two.months in the first instance but this period may be eXtended if necessary. The 
terms of his appointment are: a salary of Rs. 3,500 P.M. with a free passage both 
ways and an outfit allowance of £75. 

.. IMMIGRATION OF INDIANS INTO CEYLON. 
57. THE HONOURABLE MR. V. V. KALlKAR: (a) Has the att.ention of 

Government been dra.wn to thea news appearing in the Times of India, dated 30th 
January, 1943, on page 1 under the oo.ption" Ceylon and Indian Immigration, 
State Council Opposition" ? . 

(b) Is it a fact that thtl Ceylon State (',ollncil has passed the following resolution 
by 21 votes to 7 :-

" As tha questioIlB arising from Indian immigration a.re all unsettled ~nd as 
the Governor has said tha.t there are Wldortakings which must be con-
sidered binding on us and a.s there is insufficiency of food in this 

•. country, no further immigration should be allowed ". 
(c) Is it a fact that Mr. D. S. Senanayake, Leader of the Ceylon State Council, 

said in the course of the debate on the abovementioned Motion that the Ministers 
had not given instructioIlB to Sir Baron Jayatilaka. to reoruit la.bourin India 1 

(d) If the answer to part (c) is in the affirmative, will Govel'nment state on 
whose beha.lf Sir Ba.ron Jayatilaka. was negotiating with the Government of India 
for recruitment of labour in India for Ceylon rubber eetates 1 . 

(e) In view of the alleged opposition of the Ceylon State ('.,ouncil, do the Govern-
ment of India. propose to lift the ban on the immigration of labour to Ceylon! 

THE HONOURABLE MR. G. S. BOZMAN: (a) Yes. 
(b) Yes. 
(c) Yes. 
(d) The Government of Ceylon. .. 
(e) The matter is under consideration a.nd no fina.l decision has yet been taken. 

INFOR)fATION PROMISED IN REPLY TO QUESTIONS LAID ON THE 
TABLE. 

THE HONOURABLE MR. G. S. BOZMAN (Indians Overseas Secreta.ry): Sir, 
11a.y on the table the informa.tion promised in reply to questions Nos. 53 a.nd 60, 
asked·by the Honourable Raja. Yuveraj Dutta Singh on the 25th September, 1942. 

Question No. ,53. 
MYSTERIOUS DEATH IN ENGLA.ND Oli'THE FAlULY OJ' DR. W. H. H. 8EJu,. SlNGIlB. 

Doctor W. H. H. Sera Singhe was a Ceylonese and not an Indian. 
Question No. 60. . 

. CoNSORIPTION OJ' INDIANS IN HONG KONG. 
The ~ovemment fir India have no authentic information. 

STATEMENTS, ETC., LAID ON THE TABLE. 
GEORAL THE HONOURABLE SIB ALAN HARTLEY (Deputy Comma.nder-in-

Ohief): Sir, I lay a statement on the table giving the information promised in 
reply to questioIlB Nos~ 86 and 87 &liked by the ~onoura.ble Pandit Hirday N&th 
Xunzru on the 29th September, 1942. 

" 
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Quutioit. No. 86. 
GBlBVANOJlS iii' INDIANS JlMPLGYIlD IN THE INLAND WATER T.BAN'8PORT, INDIAN ENGINEER8 

(eI) As regarcla personnel recrllited in the Inland Wa.ter Tranaport-for service ovorseaa, the 
r~!-" are as stated by ~he Honourable Member. The personnel are chosen from a.IDong man with 
Cllvil emoluments rangmg from Rs. 50 to Rs. 400 per mensem. Approximately 60 per cent are 
.. adua~ or Intermediates. • . -

. Personnel ~uited. for service with Units in Iadia are organil!ed on a full military company 
basIS and graded In appropriate ranka. 

(b) ani (e). While aotu~l1y serving overse~'1 they ~re organised and pqrCorm their 
work under exactly the same conditiollB as in civil life, and no practical anom!l.lies &rise from the 
faot that they all have the same military rallk. While they are ill the depot, however, awaiting 
for .transfer overseas. certain anomalies do arise. The length of period apent in the dep'ot depends 
entll'ely UpOD. shipping movements and is never longer than can be helped. Dilring this period 
.the JI.8rIOnnel in question receive the same accommodation, food and treatment as comba.tani 
recrUits, but, as an additional amenity, all clerks are accommodat8d. in separ&te barrack rOOJJl8. 
,Sw,eopers are accommodated. ill special fonowers' quarters. Clerks are not marched to 
.the kitchen. They are not provided with chairs or benches. but ea' their food sitting on the 
ground or in their tents or en special verandahs provided for them. They are required to do 
parades and digging drail:l8, etc., bu.t not digging latrine trenches or cleaning latrines, which is 
d.one by sweepers. 

The anomalies ill aocommodation are due to the fact that these personnel arrive ill batches 
..of varyillg size and composition and remain for varying periods in accommodation designed for 
regular troops. The Commandant of thl! Dopet has, however, ~ instructed to allot accOID-
modation on the Viceroy's Commissioned Omcers' acale, wherever possible, to men whose salaries 
and status in civil life would justify this diIIorimination. Heha.s also been a8ked to report 
w¥t other m88B1.U'88 could be adopted. to remedy the situation, such as the provision of tables 
.and chairs. . 

These anomalies arise only durillg the period spent -at a dePot before proceeding overseas. 
(/I) No, the recruiting authorities explain details of rank and p~y, etc., hefore enro\plent. 

-Quedion No. 87. 
(II) Tables and chairs are authoriilod for Anglo-Indians, but no servants are provided by 

Government to wait upon them. 
(6) No. the eost to Government of rations is:-

British ranks . Rs. 11· 79 per mensem. 
Indian ranks . . . . . . . RII. 9- per meII88ID. 

Anglo~Indial1B are entitled to the British acale of ratioll$. 
(e) Individuals entitled to the British _Ie of rations receive RII. 2-12·0 per head per day 

while travelling on duty and. Rs. 2-4-0 while on leave. Those entitled to the Indian acale of 
ra.tions recoivc 8 annas per head per day when on duty and 12 \Ionn&S when they travel by raU. 

Tllese differences are mainly due to tile fact that tile British rate includes. a .. service .. 
element. since food in the British style is mare expensive to prepare and serve 1;ha.n Indian food. 
The Indian ra.te does not include the .. servioe .. element. 

(/I) Yes. owing to the difference in habits.and customs. . 
- (6) First part. The reasons for suol1 diffotel1ces as exist a~ contained in the answera to the 

previous pa.rtB of this question. . 
As regards the second part, the Honourable member is referred to the answer given to 

question No. 86, part (e). 

Tam HONOUJU.BLlD MR. G. S. 'BOZMAN (India.ns Overseas Secretary) : Sir. 
1- .lay on the table a. copy of the correspondence between the Government of India 
and the Govel'Dlhent of Ceylon on the subjeot of (i) Sta.~U8 of Indians in Ceylon a.nd 
(ii) request for additiona.l la.bour for Ceylon . • 

Li8tOj Paper8. 
1. Telegram to the Chief Secretary to the Government of Ceylon, Coiombo. No. 

1498, dated the 26th February, 1941a. 
2. Telegram from His Excellency the Governor of Ceylon, No. nil, dated the 

18~h March, 1942. 
3. Telegram to His Exceiiency the Governor of Ceylon, No. 2474. da.ted the 

29th MarcIl. 1942. 
4. Telegram from His EX(lellep'Cy the Govenl0r of. Ceylon, No. nil, dated th., 

13th April, 1942.' .' • 
5. Te~egrnm 'to the Chid Secretn~' to the Government of Ceylon. 9olombo. No. 

SOOl> dat{>d t.he 15th April, 1942. 
6. Te1egr~m from His Excellency the Governor of Ceylon, -No.4! dated the 

-22nd April, 1942. . 
'7. Telegram to JJis Excellency tlie Governor of _Ceylon, No. 1258-8., dated the 

7th May, 19;42. • 
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8. Telegram from His Excellency the Governor of Ceylon, No. 19, dated the 

3rd June, 1942: 
9. Letter to the Chief Seoretary to the Government of Ceylon No. :F. :3Jj42. 

O. S., dated the 20th August, 1942. ' 
·10. Letter from the Chief Secretary to the Government of Ceylon, No. CF. A. 

121140, dated the 4th September, 1942. . 
11. Telegram from His Excellency the Governor of Ceylon to His Excellency the 

Governor General of Tndia, No. 16. dated the 8th December, 1il42. 
12. Telegram to His Excellency the Governor of Ceylon, No. 9817, dated the 

lOti· December, 1942. 
18. Telegram fr(.m His Excellency the Goverhor of Ceylon. No. 189, dated the 

lett. December, 1942. 
14. Telegram frpm His Excellency the Governor of Ceylon, No. 141, dated th& 

1st .lanu!lry, 1943. . 
15. D. O. letter from the Hon'ble Mr. G, S. Bozman, Secretarv to the Govern-

ment ojf India, Department of Indians Overseas, New Deihi, to Sir DOD 
Baron Jayntilaka, Representative of the Government of Ceylon' ;n' {ucHa, 
Ne\v Df'lhi, No. nil, df.lted the 18th January, 1948. 

16. D. O . .letter f.rom the Hon'ble Mr. G. S. Bozman, Secretary to the Govern-
ment, of IndIa, Department of Indians Overseas, New Delhi, to Sir DOD 
Baron Javatilaka, Representativ!' of the G.Jvernment of Ceylon in India 
New Delhi, No. nil, dated the 20tn January, 1943. : ' 

17. 11. O. letter from Sir Don Baron JayatilRlm. Representative of the Govern-
ment of Ceylon in India, New Delhi. to Mr. G. S. Bozman, Secretary to 
th" GovPl'T1ml'T.t of J nniR. npn'll't"",,,..,t of Indians Ove1'geas, New Delhi, 
No. nil, dated the 3rd February, 1943. 

18. D. O. letter,trom the Hon'bJe Mr. \'. ~. Bozman, Secretary to the' Govern-
Dlent' of Indlu, Department of Indians Overseas,. New Delh;, to Sir Don. 
Baron J::\;yntiIAka, Representative of the Government of Ceylon in India, 
New Delhi, No. nil, dated the 8th February, 1948. 

19. D. O. Jetter from Sir ])on Raron JaYRTilaka, Representative of the Govern-
ment of Cf'llon ,n India, New nelhi. to the Hon'ble Mr. G. S. Bozmn.n. 
Secretary to the Government of rndia. Department oftndians Overseas, 
New DelhI, No. nil, dated the 12th February, .1948. 

1. 1'm.JwB.UI TO TllE CBI:£J'SECBETABY TO mE GOVEBNKENT OF CEYLON, CoLOMBdo 
No. 149~, DATED ~bTH FEBBUABY, 1942. , 

Government of Incf;a have given most careful conslderation to proposals 
tIOntained m Joint .Report of Inwa.n and Ceylonese Delegations regarding res-
tricLlons upon ludllUl..rnmigrahon into Ceylon. They have consulted lndian 
Legisla,ture und Ilticertained reactions of 1ndian public opinion in general. .AB 
a result it was their intention to suggest certain modJications in draft agree-
ment contairied in Joint Report.. Great change in course of war has however, 
supcl"\'ened wluc.:h in op~nion of Govel1lment of India renders further examiU8-
tion of this problem undesirab!e and inconsistent with requirements of war 
situation. They, therefore, suggest that further consideration of proposals 
should be suspended and problem re-examined in light of post war conditions. 

This involves maintenance for period of war status quo as before introduction 
of In;migration Ordinance in Ceylon and Government of India earnestly trus~ 
that Ceylon Oo\"ernment will agree that t,his is proper course in best interests 
of S\l( cessful prosecution of war. 

Governmant of India. are anxious that two Governments should achieve 
fun~t posRib'e measure of co-operation in common object of ensuring early 
victory. They appreciate that existence of artificial barriers bet,ween two coun-
tries mav prove obstruction to such 'co-operation. Should Ceylon Government 
nnel that for wnr purposes it may be necessary to s~ek labour from India, 
GovclJlment of Tndio. are wj1lin~ toO consider relaxation or removal of existing 
ban (tn emi~f\tion of unskilled labour provided that Ceylon Government agree-
to prollOssllll set out in p~ceding paragraph. ' . ,. 
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2. TJlLBGBAK FBOJrl HIs EXCBLLENOY TRlil GoVERNOR OF CEYLON, No. NIL, DATED THJI 

18m MAlwH, 1942. 
. ~:our telegram of ~6th February. Ceylon Govt!rnmcnt agree ihatthe pr(Jsent 

Cll"Cuwstances demand that further consideration of the Joint Report should be 
suspended until conditions favourable to its resumption recur. Government 
~so ugrea Lo continue of Btat'U,B qu.o on the understanding that the 8tatu8 quu 
mcluut!s llJalUtenance of your ban on emigra.tion of unskilled labour. :Should 
circumstances arise in which the Ceylon Government might find' it necessary 
and possible to recruit labour for the duration of War for War purpose t,his 
Government would ask for relaxation of the o.m for that purpose. 

3. TELEGRAJrl TO HIS EXOELLEllCY THE GOVERNOR OF CEYLON, No. 2474, DATED THE 
, 29'l'l1'MARaR, 1942. 

Your telegram No. lJil, dated 18th March. 
Government tli l11dia greatly 'l.ppreciate ready respollbe of Ceylon Govern-

ment to their rE¥luest that restrictive measures should be held in abeyance during 
period of war. Tiley believe that cordial relations engendered by willingness of 
each Government to consider difficulties of other will lay slirestfo4,tl(lntion for 
equitable solution of all differences. . 

2. uovel'Lmt!nt of India wish to invite II.ttelltton of liovernlllenL of Ceylon 
to certain considHations l'elatmg to bun now impose3 in India on emigration of 
unl;killed labour. 'l'hey have no uesire to stimulate emigration of persont! whom 
Ceylon does not require or cannot absorb. In war cOllciitiOllt! such emigrat.lOn 
becomes highly Improbable. True poi)ition rather is thai ba,n is to SOllie extent 
operating to .prevent return from Ceylon to India of some whom Ceylon does 
not now need to keep and may have difficulty in feeding. If ban on their 
subsequent return to Ceylon were removed there is reason to believe that not a 
few WOUld take present opportunity of coming to India und would thus relie"e 
C~yiOl1 oi ;,orue portion of problems arising from difficulty of adjusting war tmle 
eCClncmy tv total population. In addition as indicated in your telegl'a"m Ceylon 
Government themselves ma.y feel need of labour from India for essential war 
purposes. Govtl'!lInent of India. t.herefore. feel that they mUf.lt reserve right to 
lift ban as circumstances require and propose now to make. it inapplicable to all 
Indian!' utpresf:.nt in Ceylon. 'l'hey firmly believe that this will l'esult in 
in mediate· temporary reduction in population of Ceylon and will themselves 
take Ildrninistrative action in India to provide all those now coming away with 
acertitiellte of flate of arrival in India. Unless Ceylon Government make appL-
cation no unskilled labourers not in possession of such certificates will be pe\IDit-
ted proceed Ceylon. Government of India earnestly trust that measure proposed 
will eommend it"elfto Government of Ceylon as calculated to relieve some 
~xisting difficulties and designed to prevent any. new, influx and will on this 
basis C!onfinn the agreement in other respecii8 os set out in their telegram 
under reply. 

Gratdul for ~nswer by telegram. 

4. 'tELEGRAM FROM HIs EXOELLEJITOY THl!I GoVERNOR OF CEYLON, No. NIL, DATBD 
TRl!I 13TH APRIL, 1942. 

Your telegram' No. 2474, March 29th. 
Board of Ministers point out existence of blln consLi~u:es part lita~'t!.~ quo 

and its maintenance eontributed Inrgely to boards ref:al~l1ng from taki~g any 
(If measures' which· fomled the subject of recent, negotIatIOns and to thell su.s-
pending actiOll on bills which have alrea.dy beE'n introduced into State Co~ncil. 
Furthermore the ncceptance by board of proposal of Government of ~ndla to 
&llow recent negotiations to remain in abeyance was T5ased on assump~i1on .that 
ban would be continued. The board therefore cannot agree to ban bemg hfted 
and request thnt decision to raise it should not be implemented. 
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5. TBLB01LUl TO TlilCCinEF 8EOlUCTABY TO THB GOVERNMENT OF CEYLON, CoWlIIBG. 

. No. 3006, DA.TED THE 15TH APRIL, 1942. . 
Your telegram No. Nil, dated 13th April. Before sending final reply we 

wish to make quite certain Ministers hnve fully understood our proposal which 
is to maintain ban for all unskilled luhaur which hus not previously been in 
Ceoylon but to relax it in case of labour now in Ceylon. It appears to us th.at 
this should meet the poin~ taken by Board of Ministers nnmely that their sus-
pl'ns~n of a.ction regarding immigration restrictions is largely in recognition ot 
fact that action taken by India prtW6nts any addition to Indian labour for08 
ill Ceylon. Fact that during war IJeriod those now in Ceylon can move freely 
between two countries does not in our opinion prejudge decision to be taken 
after war on various issues raised during recent negotiations. 

6. TELEGB.UI JI'BOlII HIS EXOlDLLBNcyiTJIE GoVlBBNOB OF CEYLON, No.4, DATED TJIJr. 
22ND APRIL, 1942. 

Your telegram No. 3006 of 15th April. 
Ministers who have fully unders~od prOposal of Government. of India repre-

sent that effect of raising b~n 80 far as unskilled labour now in Ceylon i~ 
concerned might well be to cause e.fflux of labour employed in tea and rubber 
iudustries.· Such labour is now in araR which-are relatively safe. Efflux in 
considerable numbers would cau~e serious loss to two vital war effort,s. Both 
iridustries have been decla.ed essential services. Owing to demands on labour 
for war purposes replacement of any considerable nurpber of Indians labourers 
011 estates would be very difficult in present circumstances. There is no sur-
plus labour either on estates or in othCl' essential sen'ices. Furthermore both 
tea and rubber industries are being required to increase their production consi-
derably. The reabsorption after war of Indians who have left these inaustries 
and returned to India and have been replaced d!lring the war by local labour 
would be impossible. Ministers feei that Government of India would not wish 
tea and rubber industries to be seriously embarrassed and therefore requesL that 
the ban ~ not lifted. . 

7 ~ TlILBoB..UI TO HIs EXCElLENCY THE GOVBBNOB OJ' CBYLON, No. 1258-8., DATBl) 
THE 7TH MAy, 1942. 

. Your telegram No.4, outed 22nd April. Argument now advanced by 
, Miuiaters appears to us to give wholly llew turn to correspondence which arose 

from suggestion in our telegram No., 1493, dated 26th February that further 
consideration of Joint Report of Immigration should be luspended for period 
of war and .tatu. quo antB negotiations leading to that Report should be 
maintained. Ministers' reply in your telegram No. Nil, dated 18th Marcb 
was favourable provided India in return for Ceylon not proceeding with Immi-
gration· Ordmance agreed to maintain probation on emigration of uDskilled 
Indian labour to Ceylon. This India agreed to do in respect of unskilled Indian 
lubour not already in Ceylon but not in respect of labour already, in Ceylon 
which might come away to India for temporary purposes. 

2. Ministers will appreciatd tha.t prohibition WIlS imposed: 'by India in 
August 1939 f01" purpose of preventing new labour going to Ceylon. Prohibition 
wa.s not intended to prevent Indian labour leaving Ceylon and Government of 
Indio. do not feel it is appropriate to ask them to maintain their l)rohibition 
for that purpose. If it is Ceylon's deF;ire to rettlill Indiall labour for certain 
purpose method of doing 80 should be method deslgned to that end and not 

, fortuitous result, upon which incidentally no grellt relillnce can be placed, aris-
ing from action designed for different reaS011 involving different considerations: 
Govetnment of India re~t tlu~refore that ... they lire unable to forego right to 
relax prohibition to the extent suggested by them. They eamestfy trust thlll 
Ministers will appreciate Government of Indiu's position in this respect and 
will now a.gree to the suggestion made ill our telegram No. 2474, dated 29th 
March. Government of India are most anxious to 'avoid any development 
which might make it difficult for them toO nfford Ceylon fullest possible assistance-
for prosecution of wa1' both it" mell lIud .1l1aterials. . • • .. 
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8. TBLEQBAM DOM HIS EXOZLLENOY THlII GoVBBNOB OF C»YWN, "No, 19, DATBD 

" THE 3BD JUNlI;, 1942. 
Your telegram No. 125813., duted May 7th. 'i'he Board of Minister(l!) ~ being 

asked to agree not only to a postponement of indefinite period of consideration 
of Indo-Ceylon Report and, as 1& consequence to maintenance of status qUO 
prior to· introduction of Immigration Bill but also allow variation of that 
status quo namely the lifting of ban as regards all unskilled workers now in 
Ceylon. 

2. Board desires to point out that in the negotiations of last September it 
was made clear that ban would remain until Political and Economic pOSition of 
Indians in Ceylon had been settled and that Immigration Ordinance was not· 

, therefore urgent. In othe!." words the argument was that ball not only operated, 
to a large extent, as an lmmigration Ordinance as regards first entrant but 
also restricted return to Ceylon of unskilled workers. Board therefore find it 
impossible to agree at the same time both to lifting of ban in respect of all 
labour now in Ceylon and also to postpone legislation which would control right 
of re-entry into Ceylon of unskilled labour now in Ceylon. 

3. Board of Ministers feel that Government of India will appreciate diffi-
culty of Board when they are asked to admit the right to return oj all Indians 
now in Ceylon who leave Ceylon during war however long their absence from 
Ceylon may be. 

• 
9. LETTBB TO THE CHIEF SEOBETABY TO THE GOVEBNJUDNT OJ' CEYLON, No. F.35j42.0. 

S., DATED THE 20TH AUGUST. 1942. 
I am directed to refer ];0 the telegram from the Govemor of Ceylon, No. 19, 

dated June 3, 1942, and' to say that Lhe Government of Indiu do . not fed that 
they would be justified in continuing to impose upon the Indian la.bourer in 
Ceylon the hardship caused to bim by the ban which hus now been, in existence 
for three years and which deters ,him from coming to India on short visits for 
social and domestic purposes, for fear that his return to the island will be 
prevented by the operation of the ban. They have_therefore decided to relax 
the ban so as to permit the return to Ceylon of Indian labourers now in the 
island who may come to India. on or, after September I, 1942. They greatly 

. regret that the Government of Ceylon have not found it possible to accept the 
Government of India's view in this matter. 

2. A copy of the prt1SS notl~ which thtl Govtll'nrnent of India propose to 
issue for publication on the morning of September I, 1942, is enclosed. The. 
,Agent of the Government of India in Ceylon is being asked to publish n transla-
tion of it in the Tamil newspapers in Ceylon on the same date. 

PaRss NOTE. 

Emigration of unskilled labouJ'er8 to Oeylon. 
The Government of Indiu have decided to relax with effect from SepteUl-

ber 1, 1942, their prohibition of the emigration of unskilled labourers to Ceylon 
so fir as it affeots labourers now ill Ceylon. The effect of the ban on such 
Illbourers has been that, since, its imposition. three years ago, they have been 
pr~vented from paying their normal visits to India, for social and domestic 
pUl'P0ses, for fear of not baing allowed to return to their employment in Ceylon. 
The uncertainty about employment in Ceylon, which was the reason for the" 
ban being imposed, cannot be consip.ered to subsist in wartime, when practically 
all Indian labour in Ceylon is employed on' work essential to the war effort. 
The Government of India are therefore of opinion that there is no justification· 
for continuing to place any obstacle in the way of labourers wishing to pity their 
normal visits to India. The prohibition will continue to operate as heretofore 
in regard to labour not already in Ceylon. . 

Estate labourers who obtain leave to visit India should get their identity 
certificate endorSed with the date of their arrival by' the Protector of Emigrants 
at Mandapam or Tuticorin. Non-Estate labourers who obtain leave" !'hould 

• 
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obtain identity certificate t\:0D). the Agent of the Government of India in Oeylon 
before leaving and get them similarly endorsed on arrival in India. 
DEPUTDNT OF INDIANS OVBRSBAB, 
N'1I1 D6lhi, Auguat 28, 1949. 

10. LiI'l"l'lIB FBOK 1'KlI 0mB1' SBOUTABY TO 1'KlI GoVBBNJDNT 01' ClDYLON, No. OF' 
A.121/40, D ... TBD THB 4TH 8moTJDuum, 1942. . 

I have the honour to acknowledge the receipt of your letter No. }'.-85J42-
O.S., dated the 20th August, 1942, and to state that your letter has been 
considered by the Board of Ministers who have asked me to reply as follows:-

The Board regret that the Government of India has not found it possible to 
meet the wishes of the Oeylon Government and has felt cOIllpelled to take uni-
lateral action. . The Board have already stated that, in their opinion, iifting 
thE' ban whether, wholly or partially, does change the status quo .. Furthermore 
it may create economic and other probl8.lDS in Ceylon which, in the interests of 
tbt\ war eftort of Oeylon alone, apart from any other consideration, will have 
to be solved. The Boar.d may therefore be compelled to' ·take action which 
will change the status quo. 7'hey will keep the Government of India informed 
of any such action but they must reserve the right to deal with such problems 
if they arise 'uotwithstanding tllat the solution of any such problem may cause 
further changes in the statu. quo and may not have the concurrence of the 
Government of India. The .Board earnestly trust that no such action will 
become necessa~. . 

II. TELEGLUI!'BOlI( HIs EXCELLENCY THE GOVERNOR 01' CEYLON, TO IlIs EXOBL-
LBNCY TlIlil GoVERNOR GENElUL 01' INDIA., No. 16, DA.DD THE 8m DEOEMBER. 1942. 

Adequate supply of .estate labour is under urgent consideration by Board of 
Minister(s) with special reference to production of rubber and Oeylon's bosic 

, quota rl'presents 85 per cent. of production left in the control of the allied natiolls. 
In thes~ circUll1stances Ceylon must resort to most intensive tapping posHi~ln 
including slu.ughtt:r tapping in order to increase production to at leBiSt 30 per 
cen~ .. abov~ baeic quota. This will entail the employment of additional lahollr 
during the Wllr aud less than normal amount of labour after the war when arcas 
have been exhausted. Estates are also required by law for period of war to 
prodn'3e food stuffs in addition to plantation commodity arid this also requires 
abnormal ad hoc increase ;n lobour force. Demands on local labour for milil;ary 
units, defence werks, essential services and rural food production have b~CD 
and orl# very heavy and consequently there.is no surplus available for diversion 
to es+..ates. Production of tea must not be allowed to decrease below presenl. 
necess lry level. I t will be realised that now that Indian ban on emigration has 
been relaxed in respect of labourers now in this Island there is likely to be usu"l 
exodus on holidays to India during early months of next year, In these circum· 
stancps Boarrl (If Ministers has asked me to ascertain whether Government (·f 
India notwithstanding their ban on emigration -to Ceylon of unRkilled labour 
other than labourers already in the Island would consider special recruitm(:ut 
of labol'.!" to meet preseut war emergency on the following points: (11) Pay,.und 
coniitions of employment identical with those of other Indian labour; (b) repatria-
tion to Indin at the end of the war or other period stipulated b~' agreement. 
Boal'a of Ministers consider arrangement on these lines to be right one to meet 
pOSition with whici- they tirE' confronted which is that, (n) demand for· extra 
esta~e labQIIl' is lIhnormnl Rnd only temporary although CSRtmtial to prosecution 
of· the war and (b) status of Indians in Ceylon is one of t.he questionR which At 
the request of the Indian G,overnment has been pOl~tponpd for consideration at a 
futurtl undetermined date. Grateful for eurlie~t posRihle repl:\' t.n this telegram 
in orde' that if yourCTovernment approve!; prineiplp .of recruitment Orl the lineR 
proposed, details of method and machinery m!l~' be immediately worked out in 
90Dsultation between our two adminiRtrationR through Ceylon's newly appointed 
representative in India. Paramount eR8el~tialit~· of maximum production of 
our plantation crops especially rubber to supply position of A11ied Nations ha!'l 
caused me to head this telegram "Most Immediate" . 

• 
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U. TlWDGlU.II TO HIs ";XOELLENOY 1'BlIl GoVBBNOR OF CBYLOB, No. 9817, DATBD m.B 

10'n1 DEOEMBD, 1942. ' 

Your Jl)ost immediate telegram 00016, dated 8th December. 'Grateful if you 
would let us know present basic quota for Ceylon, acreage under rubber, number 
of labOUfPL"S Indian and "other employed, and estimate of additional numbers 
required with balolis of calculation. Also extra numbers you· consider needed for 
f.orIIj pl'oduCtion on estates. 

13. TELEGRAM FROM IfIs EXOELLENCY THE GOVEBNOB OF (''EYLON, No, 139, DATIID 
. . THJD 16TH: DEOEMBER, 1942. 

Your telegram No. 9817. Present busic 'quota. 110,000 tons. Acreage under 
robber excluding new plantings 604,000 acres of which small holding, i.e., p~ 
perties under 10 acres account for'132,OOO acres small" esta.tes, i.e., properties 
between 10 and 100 acres account for 123,000 acres and large estates, i.e., pro-
perties over 100 aeres account for 349,000 acres. The acreage-required by law 
to be cultivated with food crops by rubber proprietors is approximately 86,000 
acres but little of this acreage is found within the boundaries of the l'Ubber 
estates: consequently hulk of persons employed on 'food production is non· 
resident and non-Indian labour. The number so employed may vary from a few 
th(lusand at one' time of the year to as many as thirty to forty .thousand at 
,moth'ilr, :Very' few of the taPl?eTB employed on the s~811 holdin~s and the small 
estates are resident labourers and stIll fewer are I.ndians. It IS therefore sub-
iltan ti all:. OOrTect tc say t,hat. any increase in the labour force of small holdings 
anlj smu!} tlI~tat.es must be obtained from the locality and not Indian labour. 
ApprClximntel;y flO,OOO tapperi are employed on large estates. Exact proportiOn 
of Indian to non-Indian cannot be stated but for reasons already given it is clear 
that there is no hop(~ of psrceptibly increasing local labour force on large estate •. 
Required increased Indian labour' so far as rubher product,ion is concerned there-
fore relates to an increase of tappers on largtl es~ates on which 80,000 tapper!> 
aTe empkyed. Suggested methods of intensive tapping will increase number of 
tappers required by 15--2() per cent. There must also be taken into account 
additional tappers required for slaughter tapping und un allowence must. be made 
for ·waRt.a!!e and abser\ce Oll holiday. Returns labour employed output and other 
statistica ar~ being obtained from J,lach estate for the purpose of ensurinp; maxi-
mUlD prf)duction but these returns are not Yl'lt complete: Estimate of addi-
tional number of tapp~s timet theI:efore be provisional at present. The figure 
given by Planters Association is, 20,000. I will telegraph later details of posi-
tion in regard to) labour on tea estates. 

''', T:mLJDGRAM FROM HIs ExOlDLLJDNOY THE GOVERNOR OF ClDYLON, No. 141, DATlDD 
THJD 1ST JANUABY, 1943. 

In continuati011 of my telegram No. 139 of December 16th. Estimate of 
Planters' Association is.that approximately 30,000 additional adult labourers Inay 
be required for tea estates but actual figure must depend on extent to which 
manuring progralllm('; has to be restricted and to which present labourers take 
hoiidays in India. No estute would of course be permitted to indent for &ddi-

,tionli.l labour without proving case, for it. 

!l"5. D. O. LETTlDB II'ROM TllJD HON'BLlD MR. G. S. BOZMAN, S:mOUTABY TO THlD GoVlDB~ 
MlIINT OF INDIA, DJDPABTMJDNT OF INDIANS OVEBSJDAS, N:mw DELHI, TO SIR Dol' 
BARON JAYATILAKA., RlDPBlDSJDNTATIVJD OF THlD GoVERNMJDNT OF ClDYLON IN 
INDIA, NJDW DELHI, No. NIL, DATED THE 18TH JANUARY, 1943. 

You will l"('lInen.her that fit the discussion whieh took place in Mr. Alley's 
hOllsa on tJle 16th JanuRry 1948, Mr .. Aney suggested that before reaching 8 
.ode~isi.Jn on the supply of additional labour now required by Ceylon for -rubber 
oElstlltes we should attempt to d~termine the main principles in accordance with 
which R settlement of immigration anel status problems should be negotiated. 
Y'>'l saia thAt if Wfl would put concrete proposals befol'e you, you would give 
them ;your closest considerntion. 
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I 811clOf;·) a stllt-ement which will, I hope, explain the lines upon which °OW'" 

minds are working. It has beau drafted in the iorm in which UD agreed state-
ment might be i8suedby LJoth Governments, should an agreement in fact be 
reachtld. Mr. Aney would be glad to discuss with you any points you may wish 
to rai:le if you will be so good as to propose a convenient time. 
. Statement. 

Owing to Japan s en~ry into the war the Government of India inforuwd the 
.Ceylon Government that in their opinion the proposals contained in the Indo-
Oeylon Joint Report, presented in September 1941, should not be further con-
sidtlred during the war and that the problems of immigration into Ceylon from 
India and of the status of Indians in Ceylon should be re-ex811uned in thE' light 
of post-war ~nditions. Subsequent developments have made it clear Lh~t 
Ceylon CBDllOt herself provide sufficient labour for the maximUlll uLilisat,ion of 
her naturul resources and for her fullest contribution to the united war effort. 
She has therefore asked India to permit the emigration of additional unskilled 
labour. 
. lil theSE altered circumstances the, Government of India° huve proposed andi 

the Ceylon Government have agreed that the broad principles which will govern 
• dbtailed settlement should now be determined. 

These pripciples are as follows:- 0 

(i) It is agreed thai Ceylon has the right to determine the future compo-
sition of her population by ·the imposition of stich restrictions as. 
she may deem becessary upon the entry of newcomers; 

(ii) It is agreed that all Indians who have entered or may enter Ceylon,o 
without infringing any existing statute, . before 0. future post-war 
date to be prescribed will be eligible to quali!y for all th*, rights 
of citizenship now accruing to persons possessing a Ceyloll .domi-
cile 01 origin; 0 

(iii) it is agreed that the qualification fo! such citizenfihip shall be such 
as qan be determined by simple udmiD,istrativt:1 process without 
recourse, excert fo!, the legalisation of documents or by way o of 0 

appeal, to u court of law; 
(iv) It is agreed that, except for unskilled labour, IndiaDR admitted ~ 

such citizenship 0 shall have no 'right to any special protection by 
the Government of India; 

(v) It is agreed that the existing agreements between t.he two Govet;1-
ments regarding unskilled labour shall be maintained, subject only 
to such modificatiolls as may become necessary by reason of 
restrictions being placed upon the entry of newcomers; 

(vi) It is agreed that any restrictions that may be placed upon the entry 
of newcomers shall not be such as: 

(a) to prevent Indians already in C~yloD introducing upon equal 
terms wives, children and recognised dependants. 

(b) to interfere with normal commercial practice between tohe two 
countries or to prevent the continuation of Indian husiness 
already legitimately established in Ceylon or 

. (c) to impose upon newcomers of Indian nationality any ~ter 
restrictions than maybe impo!*ld upon newcomers of othp.r 
nationalities. 

16. D. O. LBTTlDB J'BOM THE HON'BLE MR. °G. S. B()ZMAN, SEOBlIITABY TO TB.E GoVED-
JIDIlNT OF INDIA, DBPABTM:ENT OF INDIANS OVlllBSEAS, NEW DELHI, TO Sm DoN 

o BABON JAYA'l'ILAJU., REPBBSENTATIVE OF THB GOVEBNdNT OF CEYLON 11i 
INDIA, NEW DELHI, No. NIL, nATBD TUB 20TH JANUABY, 1943. 

I have '10W consulted Mr. Auey re~arding the points which we discussoo 
yesterdAy. 

He sees the force of your comments regarding clause (iv) of our P.l'oposals 
and we therefore suggest that olauses (iv) and (,,) should be redrafted aa 
follows:- . 

"(iv) It is ~greed that Indians· admitted to suuh citizenship shall have 
no right to Qny special protection by the Government of India. 



STATF:.UEN1'S I.All) ON TlIE~ABLF. 113: 
but that, iIi the case of uDskilled labeur, there sholl be no dt:t.l'tlCtioll 
from the conditions of work, wages, medical attention and housing 
already agreed between the two Governments. 

(v) It is agreed that th~ existing I:Igreements between the two Govern· 
ments regarding conditions o£ work. wages, me<lical uttention and 
housing for unskilled labour shall be maintained in respect of any 
new immigrant labour 01' any unskilled labourers who are not ad· 
mitted to full citizenship, . subject only to . Buch moditicut,ions a&. 
may become 'necessary by reason of restrictions being placed upon 
the entrv of newcomers...· . 

Mr. Aney also niees that in Clause (vi) (8) the phr~se "recogniiled depend· 
ants" shouid be altered to read "such dependants as may be agreed hetween. 
th~ two Govcrnments.·· \ 

He has understood the l~oint made by you in respeet of the phrase • I normal 
commercial practice" in clause (vi) (b), but we have not yet been able to evolve 
a re·draft. He suggests th~refore that you might, if you 80 wish, inform your, 
Government thut the poiut has been brought to Ol1r notice and that we are· 
considering it. 

17. D. O. LETTER FROM SIR DoN BARON JAYATJLAKA, REPRE8EN~nVE OF THlII. 
GoVERNMENT OF CEYLON IN INDIA, NEW DELHI, TO MR. G. S. BoZMAN, SEORB-· 
TARY TO THE GOVERNlIUilNT OF INDIA, DEPARTMENT OF INDIANS OVERSEAS, NEW 
DELHI, No. NIL, DATED THE 3RD FEBRUARY, '943. . 

With reiE::rence to your letters of the 18th and 20th January 1943, forward· 
ing me the Draft Statement and the amendments thereto, I mny inform you 
that I sent the Draft Statement as amcndea to His Excellency the Governor of 
Ceylon and have now heard that, be.~ore the documents could be, placed before 
the Board of Ministers, it it; considered necessary to huve fuller informRtion With 
regard to the proposals. . • . 

I.shall therefore be gl'llteful if you WIll be good enough to btute whl~th~r the 
acceptance of the proposed I;tatement wOllld or would Jlot involve t,he rcjection 
or, modification of the following sections and pal'agraphs of the .Toint Ueport by 
the Delegations from Illdi~ and Ceylon dated 21st September 1\l41 a£ 
Colombo:-

(1) The Draft Statenwllt .... ould Rppear to :-adi('ully modifYPilrt I, Section 
A, of the Joint Report by the substitution of an unspecified post. 
wor dote for t\ute of coming into force of the Immigration Ord:nanre, 
which. would have been pussed immediately after the cndor8tJment 
of the Joint Report by both Gowlrmnents. ThE:' first effect of 
sllch RubRtitution is that lubour for WHr purposes could not, 3S, 
requested. he recrllited on n tE'mporary oasis becnllse "epatriation, 
after the Will' would be precluded . 

.It IlIRy be recal1edjn this eonncction thut by External Affair Department. 
telegram of 26th :Fehruary 1942. addressed to thA Ceylon Govern-
ment, the Governmel1t of India expressed it~ readiness to consicJel'" 
the relaxation ox l'emm'1l1 of the ban in respect of labour nMeSSAl') 
for war pUl'p08£'S. . 

(2) The bnsis of Port]. Seetion B, of the Joint Report would be modified 
in the sum~ sense and with the same' effect as Sectfon A. Sub. 
sections (2), (3), (5), (6), (7), (8) and (11) appear to be rejected b1 
paragraph (ii) of the Statement. '1'he rejection of sub·section (11). 
is. of course: trllltamollnt to the rejection of the principles IInderly. 
in~ the whole of the toint Report" 

(a) The whole of Part II of the Joint Report would nppCHr to be rejecteci: 
from: • 

(i) substitution of the vRgue word "citizenship" (studiously avoidect 
by the signatories to the .Joint. Report) fol' the careful categori-
zation .of 1'ili!'hts in this section; 

(ii) avoidance of all reference to domicile of choice or period of resi 
dence ~s qualifying for immunity from quota legislation; and 
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(iii) paragraph (vi) of the proposed Statement. 

(4) The proposed change iil date of the ooming into force of the Immjgra 
tion Ordinance referred to, above would appear to adversely affeot 
~~ III, Section A, of the Joint Report. Also par~'l'aphs (ii) and 
(111) of the proposed Statement would appear to wholly reject 
Section B, sub-seotions (2), (8) and (4). " 

(6) Part V, paragraphs (1) and (2), of the .Joint, Ueport appear to be 
-rejected by paragraphs ell) and (iii) of t,he proPosed Statement. 

(6) Part VI, paragraphs (1), (2), (3) and (4), of the Joiht Report are 
rejected or rendered irrelevant by paragraph (iii) of the proposed 
Statement. ' 

An early reply will be much appreciated. 

18. D. O. LETTER FROM THE HON'BLE MR. G. S. BoZMAN, SECRETARY TO TO 
GOV1!lRNIlENT OF INDIA, DEPA.RTMENT OF INDIANS OvERSEAS, NEW DELlII TO 
5mBARON JA.YATII.A.KA, REPRESENTATIVE OF THE GOVERNMENT OF CEYLON 

. IN INDIA, NEW DELHI, No. NIL, DATED THE 8TH FEBRUARY, 1943. 
1 am grateful for your letter, dated the 3rd Februal;y 1943, in which you havt 

iorw1\l'ded certain enquiries made by His Excellency the Governor of Oeylolll. 
ngwoding our !lroposals. It is most unfortunate that the original has not evall 
yet baen delivered to me, but 1 have your signed copy which r~ached me toda). 

, I trust that His Excellenc; is not under any misapprehension as to th' 
oLj-!ct. with which we put those proposals forward. As you wiil remember thitO 
Ho:J. 'ble Mr. Aney informed you spec:ifically that we could not accept the origin~ 
.suggestion from Ceylon that labour should be reeruited subject to compulsOl') 
repatriation. That being so he suggested that it might expedite consideratiob. 
of Geylon's request for labour if we could first agree upon the main principletl 
whieh should govern subsequent detailed negotiations regarding the immigratioJ!o 
and status of Indians in Ceylon. It was not our intention that the details ~ 
such negotiations should be consiclered now, nor did we envisage the Joim. 
Iteport of 1941 being the. basis of such negotiations. Should it' be possible to. 
:reach an agreement upon these principles now the detailed settlement would be 
II fresh settlement utilising if necessary only such portions of the draft Repo~ 
48 either party to the agroement might find useful in accordance with the agree4 
principles 

Since, however, His Excellency the Governor has asked specific questions 
i'l"gllrding items in the Joint Report I should be failing in my duty if I did not 
reply to them individually. I should point out, however, that there are certaill 
.other items in that, Report not ('overed by the present answers to which thp 
-Government of India raise certain objection!'. 'I'he answers to the iDaividual 
l)omt,,; raised are 8S follows:-

(I) The modification of the dHte upcn which immigration restrictions might 
come into force was in fact suggested in our teklgram No. 1493 of the 26tb 
:february 1942 to which reference ~ made in the question, It also appears to 
-bave been accepted at least by implication by the Ceylon Government in tlie 
-Governor's telegram of the 18th of March, 1942, in r~ly to our telegram. It il 
correct, therefore, to say that our present proposals suggest a modification of 
'date, As regards its effect - upon 1,he IKbour new required by Ceylon this is 
-eovered by the reference I have made above to the Government of In~i~'s Vle~ 
'on compulsory repatriation. The rderence to the Government of IndIa s readi-
ness to consider the relaxation or removal of the ban in respect of labour neces-
1SIlry for war purposes is correct. It should be observed, however, that relaxation 
of the ban for a specific period or undt'r such r.onditions itS would pennit. of 
'CompulsorY repatriation or be in IIny wlty inconsistent with the declar,ed pOlICY 
-of the o:,vernment, of India in the matter of emigration, was not Ruggested. 

(2) With regard to the change in date the same remarks apply liS under (1) 
above .. It would hardlv be correct to say that sub-sections (2) and (8) of Part I, 
SectioD',B, of the .Joint Report are necessarily rejected by par~gr~ph. (ii) of our 
:proposals; That paragraph merely states that those who remalD m Ceylon 
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should be eligible,to qualify for full rights of citizenship, This might in certain 
Cir(IUUlstances include some who have already been repatriated provided their 
repatriation does not act as a ban against their re-entry into Ceylon. 'It is. 
oorrecli to say that sub-sections (5), (6), (7), (8) and (1.1) are rejected, Whe~her 
sub-section (11) is a matter of principle is clearly open to argument. 

(3) It is correct to say that the whole of Part II of the Joint Report is 
rejected though the reference to I>aragraph (vi) of our proposals is not wholly 
understood. The Government of India take objection to the whole proposal for 
internal quotas. 

(4) AR regards the proposed change in date the remarks under (1) above 
apply. It- is correct to say that paragraphs (ii) and (iii) of our proposals reject 
sub-sections (2), (8) and (4) of Se¢tion B, Part IV, in so far as those sub-
sections require reference to a Court' and that they render the other provisions. 
of those sub-sections, namely, the prescriptions regarding domicUe of choice and 
certificate of permanent settlement, unnecessary. . 

(5) Tt is correct to say that Sections (1) and (2) of Part V become unneces-
sary. 

(m Sub-sections (I), (2} and (4) of Part VI also become unnecessary. The-
necessity for retaining sub-section (3) in any form would depend upon the 
qualifications prescribed in accordance with paragraphs (ii) and (iii) of our 
propoBRls. 

• 
19. D. O. LETTER FROM SIR DoN BARON JAYATILAKA, RlDPdSENTA:TIVE OJ' TBB' 

GOVEBNMENT OF CEYLON IN .INDIA, NEW DELHI, TO THE HON'BLlI MR. G. S. 
BozMAN, SECRETARY TO TBlII GOVERNMENT OJ'INDIA, DEPARTMENT OJ' INDIANS 
OVEBSEAS, NEW DELHI, No. NIL, DATED THE 12TH FEBRUAlj.Y, 1943. 

With reference to your letter, dated 8th February 1943, contents of which 1 
commUnIcated to H. E. the Governor of Ceylon by telegram, I have beeD-
iustrueted to state for the information of the Government of· India that the-
Governor has' placed before the Board of .Ministers--

(a) the Draft Stll.tement forwarded with your letter, dated 18th ,January, 
1948. 

(b) the amendments thereto contained in your letter of 20th Japuary 
1948, and 

.... (c) my telegram conveying the substance of your letter under reference. 
2. I am to state that the Board of Ministers regret that the Government of, 

Indi" have found themselves 'unable to consider the ,proposals contained in the 
Govern/lr's telegram N!>. 16 of 8th December 1942 addressed to His Excellency 
~he Governor-General of India and that the Board of Ministers themselves are 
quite unahle to consider any counter proposals on the basis of the Draft State-
mellt J"fIferred to above. 

S I am also to add that the Board of Minist'ers ,note with surprise that th .. 
Jcint Report of 1941 is no longer envisaged by the Government of India a8 the 
b88is of any future ne!,:otiations regarding immigration and status of Indians in 
Ceylon in spite of the fact, that-

(a) the Oovemmf'nt of India by telegram of February 26, 1M2, suggested 
postponem(>nt of the consideration of the proposals in that Report 
until aft.er the war, and.' 

(b) t,he Governmpnt of Ceylon by telegram, dated MaTch 18, 1~2, 
agreed to the maintenance of the statu8 quo on that understanding. 

BILLS PASSED BY THE LEGISLATIVE ASSEMl3LY LAID ON THE TABLE. 
SECRFTARY OJ' mE COl.']I."C'JL: ~ir, in PUJ"PllS11re of ru]e ~l'i of .tbe IndisD 

Le~slative Ru1f..s, I la.y on the table copies of the fol1owin(l" Bills wbirb were passed' 
by the Legisla.tive Assembly at its meeting held on Tuesday, the 16th February, 
1943:-

1. A Bill further to am~nd the Motor Vehicles Act, 1939 ; and 
2. A Rill further to amend the Government Savings Banks Act, 1873, and the· :rost Office Cash CertificateS Act, 1917. • • • . . 



DELHI MUSLIM WAKFS BILl ... 
SECRETARY OF THE C'..oUNCIL: Sir, I lay on the table the Report .0£ the 

··J"oint Committee on a Bill to providt'l for the better administration of Muslim Wa.kfs 
in the Province of Delhi. 

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL. 
SECRETARY OF TlIlD COUNCIL: Sir, und~r Standing Order. 74 I ·ha.ve to 

· report tha.t one petition as per statement laid on the 1able has been received relating 
· to the Bill further to amend the Code of Criminal ProCedure, 1898, which, &8 passed 
by the Legisla.tive Assembly, was laid on the table of the Council of State on the 25th 
MaIoh,I942. 

• Statement. 
Petition relating to the Bill further to amend the Code of Criminal Prooedure, 1898, which, 

as p8lllled by the Legielative A!I8enlbly, waR laid on the table of the Council of State OD the tilth 
· March, 1942. 

Number ofaignatoriee. District or town. Province. 
1 Vizagapatam . Madras. 

: STATEMENT RE QUARTERS FOR MEMBERS OF THE COUNCIL OF STATE. 
TIlE HONOUBABLE SIR MAHOMED USMAN (Leader of the House): Sir, as 

promised by l'ile on Tuesday last I have carefully gone into the whole question of 
finding accommodation for the Honourable MemberS of this House during the session 

. period. I have also had the advantage of a very full and helpful discussion of the ' 
: problem with the Secretary of-the Labour Department and the Estate Officer. l 

2. As regards tile immediate question of finding accommodation for the HonoW'-
: able Raja Yuveraj Dutta Singh to which the Honourable Mr. Sapru made specific 
reference, I am glad to say that with the co-operation of the Labour Department 
I have secured a quarter whioh has been offered to and accepted by the Raja Saheb. 
Honourable Members will realise that having regard to the limited number of quarters 

. . available for the use of the Honourable Members of this House it is not possible to do 
anything more this session. 

3. But as regards the general question of sufficicncy of quarters for the Honour-
· able Members of this House, it appears that the number of quarters M8igned for their 
use falls short of the usual demand by four quarters on an average. A solution of 

· the problem could, I think, be found if the Legislative Assembly Department agree 
to hand over four bungalow type quarters for the use of the Honourable Members 
of this House. I am taking up this question with the Legislative Assembly Depart-
ment and I hope that that Department will be good enough to agree to this modest 
request. I need npt tell Honourable Members that I am fully conscious of the in-
convt'mence some of them have to put up with and I assure them that I will do all 

· in my power to mitigate this inconvenience. 
· THE HONOURABLE MR. HOSSAIN IMAM (Bihar and OrjsRa: Muhammadan): 

Sir, while we are all thankful to the Honourable the Leader of the House for the en. 
·~eavours whioh he has made, especially to find accommodation for our members, 
may I draw his attention to the fact that the Assembly Department has already 

· surrendered 26 quarters to the Labour Deparlment 1 When I had a talk with the 
Assembly Departmcnt people I was told that we would have to approach the Labour 
Department, who have taken back 26 quarters, if we want rriore accommodation. and 
not the Assembly Department itself. 

THE HONOURABLE SIR MAHOMED USMAN: I have nothing more to say at 
:present, Sir. 

STANDING COMMITTEE FOR THE DEPARTMENT OF SUPPLY. 
THE HONOUJ,U.BLE MR. C. M. G. OGILVIE (Defence Secretary) : Sir, I move :-

" That this Council do proceed to elect, in such manner all the Honoul'8iblo the President 
·may direct, three non-oftlcial members to AElrve on the Stan4iPg Committee to advise on subjects 
'Yith whidn the Department of SupPly is concerned, during the financial year 1943.#." 

Tlte MI) ion was a,d'pted. 
THE HONOURABLE THE PRESIDENT: With reference to the Motion whioh 

has Just been adopted by the Council, I have to announce that nominations to the 
-Committee will b~ received by the Secretary up to U A.Iol.on,Sa.tu~ay, the 6th 
:March, 1943, and the date.of election, if necessa.ry, will be announced later .. 
· • (' 116 ) 
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GENERAL DISCUSSION OF THE RAILWAY BUDGET, 1943-44. 
THE HONOURABLE THE PRESIDENT: We will now proceed with the General 

DiscWJSion of the Budget (Part I). . 
THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa.: Muhammadan) : 

;Sir, before, we proceed to the Budget discussion I would request the Government 
through you, Sir, 'that as the food situation in India. is very grave and the Assembly 
'had been given three days to discuss the food situatiol}., we might also be permitted 
two or three days to discuss this, a.nd all the Resolutions on food subjects which we 
have given notice of may be considered on that day. I hope Government will be able 
to find us some time, if not now, at least in March. 

May I also request, Sir, that a secret session be held some time in March if the 
Government can find time' 

THE HONOURABLE THE PRESIDENT: You are making two requests 1 
THE HONOURABLE SIR MAHOMED USMAN (Leader of the House): Secret 

'session for what 1 • 
THE HONOURABLE Ma. HOSSAIN IMAM: To discuss the defence situation &8 

. we did in 1942. 
, THE HONOURABLE THE PRESIDENT: You will have an opportunity to dis-. 
·cuss the defence situation today if you want, as I told you the other day, or when the 
'~eral Budget is discussed. . 

THE HONOURABLE MR. HOSSAIN IMAM: There are certain thipgs which we 
'C8iDJlot say and the answers on certain questions cannot be got in a publiC' session. 
In 1942 we had a secret session and it was very useful. 

THE HONOURABLE THE PRESIDENT: You .want confidentia.l discussion. 
'That is in the hands not of the Government, but of the Governor General. 

THE HONOURABLE MR. HOSSAIN IMAM : Yes. That i.s what we request the 
Honourable Leader to convey to the Governor General. . . 

THE HONOUBABLE Sm MAHOMED USMAN: I shall have to consider the 
-({uestion, Sir. 

THE HONOURABLE SIR A. P. PATRO (Nominated Non-Official): Mr. President, 
I congratulate the Honourable the War Transport Member on the "ery able and 
lucid financial statement in respect of the Railways made by him. My congratula-
tions are also due to the Honourable Sir Leonard Wilson and the Railway Board on 
their having been able to present a prosperous Budget with a great surplus. Sir, 
one thing that strikes one even on a casual perusal of the Budget Statements and the 
speech of the Honourable the War Transport. Member is that he has endeavoured 
his best to systematise the railway finance for the first time. There was no definite 
policy before, though attempts were made now and then to fill up the gaps, but we 
find a Ryst.ematic treatment of the railway finance for the first time now and it is a 
matter of great satisfaction that during this surplus time he has struck a note that 
this surplus should not be taken as accruing in other times and therefore the fina.nces 
-should be properly adjusted .. Now, Sir, since t,he observation made by Sir Otto 
Niemeyer about railway finance it has been causing some anxiety whether eV6l"ything 
is all right in the matter of railway finance. 'The Honourable the Railway Member 
said that the success of the railway finance should not be measured by the surplus 
in rupees but in service. I must say that in both these respects, in rupees as well as 
in services, the Railway Administration have achieved a remarkable success during 
the last year and in the promise for the next year. Sir, I cJ.o not propose to review 
.all that has been stated by Honourable Members, but I propOse. to discuss some points 
which are of importance to the people generally. The first of these points would 
naturally refer t.o the disposal of the surplus. The statement he has made shows 
that the Honourable Member himself was dissatisfied with the present state of things. 
'There is one difficulty which he ought not t.o have overlooked. In the building of the 
Reserve Fund while eliminating the debt due to General Revenues and also to the 
Depreoiation Fund, there is not much provision made for strengthening and building 
·of the reserve. It is essential that the Reserve Fund should be built up gradually with 
a view to see-that in ll"&n years the Railways do not suffer; and the conventiOft which 
was entered into in 1924 is no doubt a load on the railway finance. The convention 
was whether the Railways earned any surplus or not they had to provide a fixed con-
tribution to the General Revenues of one per cent. There was· a two-fold object in 
this convention. First of all it was intended or at least it was thought that there 
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mould be DO uncertainty with regard to the contribution from the Railways to General 
Revenues; and secondly, that the Railwa.ys should have sufficient funds for the purpose 
of long-term. development of Railways. Examining the statements .that ha.ve been 
made, we see that the convention has failed and it was stated so by the Honoura.ble 
Members who spoke about it. It is true that the convention has failed, but it is 
Ileceua.ry that 0. revision should be eft'ectedwith a view to see that the general tax-
payer does not suffer. It is true that when we have surpluses, the money should go 
to the relief of the General Revenues. But if it is to be a fixed contribution, whether 
you have got a surplus or not, then it becomes a matter of difficulty with the Railways. 
Therefore it is necessary that the whole policy should be examined and restricted 
with a view to see that the general taxpayer does not suffer and at the same time 'the 
railway finance is not burdened unnecessarily. This matter will be temporarily 
got over by means of a resolution fixing the proportion 3 to 1 proposed by the Honour-
able Member and I am sure that this House as well as the other House will aocept 
that temporary a.rra.ngement. What is needed is not getting over the present diffi. 
oulty only. There may not be this phenomenal surplus in future. Therefore all 
these points should be considered and a revised convention brought into being and 
build up a lteserve Fund. The seoond matter of importance which I would refer to is. 
this, namely: the economio condition of the agricultural population. They have been 
hit very hard by the dismantling of 650 miles of. railways of branoh lines. These-
branoh lines served &8 8lIla.lll!-rteries from the main line into the interior. where com-
munioations are diffioult. Now, when these communications are out oft', small farmers 
are not able to obtain the necessary food supply ,and therefore they are at the meroy 
of the oapitalists, the aahukara, the money-lenders and the Marwaris. Therefore it is 
neceua.ry that these lineiJ whioh have been out oft' should be immediately restored ; 
if not the distreBB prevailing in the rural areas will be very great. 

Another matter which also I wish to bring to the notioe of the Governnient is 
this: that while the capitalists and WE".althy people who arc vociferous are always 
supported. the rural population is neglected. The baokbone of the Gov!(rnment and 
the mainstay of the Government is in the rural areas. Now these rural areas are 
neglected. How! The inoreased rate that has been levied-121 per cent.~n 
sma.ll consignments of foodgrains is really a great difficulty to the rural population. 
The ryot, small farmers, are not able to send out to the market in large quailtities in 
wagon-fulls of load and therefore when they are able to send 5,10 or 20 bags for pur-
poses of sale in the 'market at a more favourable rate they can obtain than that in 
their oWIJ.. place through the mediators and middlemen. These middlemen tab 
away all tnat is in the rural are&8 and they collect together and make out a big godown 
and send out stuff to the markets. The poor man suffers; his case is neglected be. 
oause he is not able to pay the higher rate of 121 per cent. of the increase or loss, 
whioh seems to me to be a great bu..--den on the rural population. This ought to have 
been noticed by the Railway Administration much earlier. They should have 
noticed the great economio strain that is put upon the small farm,or and the 
dissatisfaotion that is now prevailing in the rural areas is partly due to this kind of 
measures taken to burdon the rural population. 

It seems to me, Sir, when I drew attention to this faot last year, it was thought 
that it was not an urgent matter and therefore needed no action but nQw I would ask 
any of the responsible railwa.y officers to go about in the rural areas, into thc t,aluka 
and the districts and to see the extent to whioh the poor farmers feel about it. It is 
a great desideratum and a thing which ought to have been noticed by the railway 
officia.ls much earlier. These people cannot do the right thing wh,en they can do the 
right thing. They are always juggling with red-tapism j it is the same routine all 
over the Government offices. It seems to me high time that the railway officials 
should wake up and make h:onest and sincere reports as to the pressure that is being 
brougllt to bear upon the rural population on . account of their being unable to send 

,their sma.ll goods into the market at favourable rates. 
Now, &8 I have said already, what is the position toda,Y 1 The middleman goe\!!-

to .the village &I1d he buys up and pays the price not tha.t the farmer would obtain 
at the market ra.te but whatever he, is pleased to give. Therefore he is entirely at 
the mercy of the money-lender or tht). middleman. The ryot, the farmer, the oulti-
vator, a.ll suffe, much on acopunt of the increa.se of fare by 121 p~r cent;-l down or 
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above. 1-'1 this because duringthe;last·two; or;three months I..have'beeD,.moving 
about in the rural areas in four districts in the southern Provinces and I have eeen 
the complaint un'iformly made by cultivatorR that on account of their inability ~ 
provide goodN for a full wagon their business is held up and they are unable ,to send 
their goodl!l out.. Then t.here ill thf" difficulty of transport from the railway stations 
to ~e markf'!t. Here also they ('annot get out of the difficulty unless they are helped 
by Co-opc.lrativf· Societies. Then the ('o-operatiV('l Societies today mostly arc credit 
sooietieK. 'They are not agricultural co-operative !IOcieties in the sense that they are 
unable to take up the produce t,hcmselves and then give advances to the ryot. What 
happens ill this. .Just this time of the year, .Ilecember and .January, they have to 
pay the C.ovemment, revenue, a kiat of, say, Rs. 15; Rs. 20, Rs. 50 or Rs. 100. In 
their f'arnlmtneHS to pay the Government dues what they do is to sell their produce 
to the first person that comes and asks for it. They lose their output and their whole 
produce is gone. I therefore suggest that the railway ought to go to the &I8i8ta.Doe 
of these poor farmers, these small farmf'rs and smaU ryots and <lultivators a.nd remove 
this restriction of supplying wagons onJy for full wagon loads and relax it o.ccording 
to the circumstances of ea.ch distriot and each taluqa. 

Then, Sir, the other matter which I want to bring to th(> notice of Government 
is, not of criticism but of expreMing my satisfaction about the rcpatrij.tion of the 
rail,,'ay debenture stock to the aggregate sum of about twent.y million Bterling. 

TIlE HONOU~LE ~lR t1HANTIDAS ASK URAN: It is finanoo. 
THE HONOURABI.E SIR A. P. 'PATRO: My friend-is a. big merchant. He says 

it is financf'. How('ver it iN necessary, Sir, to f'XPI'f'SS our satitd'a.ction tha.t in oourae 
of time tbiH year OJ' next year all Ra.ilways will become the property ,of India. It will 
be a great relief. It will then be possible to introduce many cha.nges. A considered 
plan could he workoo out for the purpose of working out the transport policy which 
could then be fully I·(·vised and reformed. The development, of the railway indus-
tries could also t.hen be facilit.a.ted. At prl~sent we find that Railways are helpirig the 
war effort very much; mOllt of their work!!hops and the factories have been put to 
manufa.cture munitiolls and other nel'f'HSarics for war' pUl-poset:!. Now my appeal to 
t.he Railway Department, to Government, is that this activit.y which 11i1.8 now been 
infused into the workshops, whicm have been remodelled in many Wltys, Rhould be 
utilised and not discontinued after the war. After the war there would be great 
possibiJit.ies of the railway indulltrieR being developed. It has been l'cferloo to in the 
speeChes that wagon constructioll is being made in India and also that plans &I'fl being 
examin6(J with a view to Ree ma.nufacturEl here of engines 80 t.hat when raw mate-
rial is ava.ilable the work could begin here. It is a. matter of great satisfaction 
that ir. thesco matters Indi. is going to be self-sufficient because in onedthecommu· 
niquU issued by the Government they have said t,hat India will be self-sufficient. 
They said in the cummunique:-

.. India is now in a position to provide foJ' Jwr OWIi milital'Y roquiremenw in the way of 
munitions, light a.rmament and other equipment. This is manufactured mOlltly in the railway 
worludwlp8. India is aiM preparing for the day when she should ~ .able to s~pply enorm,!us 
luotu of th_ items toO t.he Allied forces OVeJ'AC1U\; Numol'Olll! military ftlq~~te which 
were not previously manufactured in the country ore DOW bewg produced m IndlB. Th_ 
include annour platin~ for mechanised vehicles and Rhipp~g. etc.". 
But for the success of these schemes ra.ilway co-ordination is essential, and not only 
workshops and fa.ctories. but traffic organisation is essential ;,&nd I hope that the 
War Transport Member, who is a statesman himself and who o&n take a long view--

THE HONOURABLE SIB SHANTIDAS ASKURAN: He is a businessman also 
THE HONOURABLE SIB A. P. PATRO : Not of your type. 
I'lie War Transport Member can take a statesm~e ~~w o~ the m.attel· an~. 

provide for the future development of the country lD subsuiiary mdustries. It 18 
therefore not in vain that we appeal to the Government to see that proper stel!s are 
taken to provide for the development of the railway industries. . 

Sir, while speaking of these matters it is necessary that we should no~ fo~et the 
services the men of the Railwa.ys who, true to their salt, have stood fast m times of 
difficulty a.nd danger and fa.ced ~t ~. ~ey worke.d d~the most ~roubl0U8 
times o&used by the polioy of a certain politlcel orgaJll88,tion. Even durmg tru. 
diftlcult times they stOod firm and loyal to the Jta,ilway Depa.rtment. What have 
you done with & vie" to utiat)iDg ilae services ill t.he matter of dearneu aUow&DOII.' 
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It is sa.id that dearness allowance is given, and that provision will be made in the 
Budget-that a 8um of Re. 3 crores has been provided in the Budget for opening 
grain shqps to relieve the railwaymen of the burden of high prices. But the experi-
ment has not yet been undertaken. The grainshops will take a long time in coming. 
There will be the difficulty of long queues of workmen standing for the purpose of 
getting the necessary supplies. There are practical difficulties in the way of these 
grain shops working sJlcoessfully. The scheme requires an anny of people. Is it 
worth while undergoing all this trouble and expense 1 Is it not better to give de&!'-
De&I allowance to the people and also provide for supply of grain and other foodstuffs 
through big railway stores? This would help them. Therefore, in addition to what 
has already been done, an increased dearness allowance is necessary during these 
hard times-if only in 'recognition of what the railwaymen have done hitherto, the 
fruits of whose labour we are reaping now. 
. The matter of militarisation of the railway services is a welcome feature. It 
will enable tht' workmen and the services to adhere faithfully to the Railway Admin-
istration. It is rt'ally 8. good feature of the Railway Administration. 

,Sir, while the Railways are earning large profits, they have not this year made 
any decent nrovision for affording facilities for the public. Year after year the 
Bengal'Nagpur Railwa.y bas been promising that certain facilities will be provided 
for tbt; people in Vizaga.patam district and in other p18oOCS. I have correspondence 
with me which I carried on, inemy capacity as President of the People's Association, 
with the Agent of the Bengal Nagpur Railway for ten years. Promises were made 
that necessary waiting rooms for first and second class passengers and retiring rooms 
wou1d be provided at Waltair, which is an important station on the Bengal Nagpur 
Ra.ilway. But nothing has been done till now. The first and second class waiting 
rooms are worth nothing. The furniture is all old-bought in the time of the ~_ 
Coast Railway-and the room is small and is a stinking urinal. Waltair is the head-
quarters of the Benga.l Nagpur Ra.ilway tQ begin with .. It is a harbour to""D, and it 
is a junction. Ten years ago the Agent a.nd the district authorities promised that 
they will take immediate steps to provide retiring rooms and also a decent waiting 
room for first and second class pa.ll8Cngers ; but nothing bas been done in the matter. 
!tis really a scandal that the Railway authorities should take ten ycars for ,this--
and yet nothing has been done. 

THE HONOUBABLE SIR DAVID DEVADOSS (Nominated Non.Official): And 
tbe Railway has been earning very large profits. 

THE HONOUBABLE SIR A. P. PATRO: Yes. Governmtlnt have been subsidis-
ing the Railway. It is only for the last two years that the Railway has been earning. 
All the time people's money was spent on maintaining the Railway. It is dis. 
graceful that both at Chicacole Road and at Waltair they have done nothing what· 
ever in spite of the demand of the people of those places. The communications are 
sent to the Agent; he refers them to the district officer. Then the reply is given that 
in the next budget funds Will be provided if they are available. "When funds are 
available the work will be undertaken It. That is the reply. I do not know when 
those funds will be available w the Bengal Nagpur Railway. It is most scandalous 
~t this should happen on a Company Railway. The Chic&eole Road Station is .. 
very important station. People from Palkonda and Parla Agency, officers as well as 
merchants, come there and have to halt there for a night and sometimes for a day' 
with a view to secure accommodation in the trains. Nothing has been done by the 
Bengal Nagpur Railway to provide the neCessary aocommodation for the passengers 
at these stations. 

, Leaving aside the Bengal Nagpur Railway, it is necessary that the Railway 
DePartment should work out a revised transport plan with a view to helping the 
development of the railway policy. It should not be left to be considered after the 
war. 1lhe matter should be,taken in hand now so that by the time the war is finished 
-God grant that it is finished in a year or two-by that time Government may be 
ready to take up these development works and make the railway industry 80 really 
useful and effective one' for the benefit of the people. 

'THE HONOUBABLlII TIDII PRESIDENT: The Honourable' Member should con· 
CIlud.e now: he has taken nearly half an hour. ' 

'bE llolfO~U: Sm A.I!. PATRO: I will fuWda, Sir . 
• • • 
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The lIw:plus should be distributed so as to build up a reserve fund an.d to enit.ble 
,the revieioa oC.the convention, so that neither the general taxpayer nor the Railways 
,may suff6l' in 'peace years, and. most of all, the burden on thQ rural areaR, the obsta-
cles plaood in the way of the rural people, by increasing the rateR and restricting the 
,consignments must be seriously considered, a,s also the ease of the railway work-
.men. 

On tho whole, therefore, while I appreciate the efforts made by the Honourable 
the Wat 'l't-ansport Member to systematise the railway finances for the first time, it 
seems to me that these other points which I have raised must be considered more 
seriously than in previous years and I hope that justice will be done to the poor 
~ultivator who bears the burden of all taxes in the country and whose grievances are 
,real and genuine but not only help or give a sop to the capitalists. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar'and Orissa: Muha.mmadan): 
Mr. President, today the Members "f the Progressive Party ha.ve walked out on 
,account of happenings outside. We, Sir, may ha\'e our sympathies with our fellow-
countrymen in their hour of trial, but for reasons which have been stated before in thill 
Bouse anti in the dliher pla.ce we are unable to go as far as they have done. We are 
participating in this discussion of the Railway Budget as it is our duty to serve the 
country and the ~ople who have sent us here as their representativ68. 

First of all, Sir, permit me to welcome back Sir Edward Benthall aieer 10 yeeJ8. 
He was a colleague of ours as a non-official, and now he has been translated to higher 
8pheres. We are glad to see him there and we hope that as he has represented the 
people of India-at least resident in India-he will cohtinueto be as careful of our 
interests as he was when he was a non-official representatwe in thiK Houio. 

Mr. Pr68ident, the picture of the Railways which has been presented to us appears 
outwardly to be rosy, I may say almost glamorous, with Rs. 150 crores income, but 
like the glamour girls of the scroon, it is not all that it seems to be. There are things 
hidden which are not quit e satisfactory. The first thing which strike!! one as the most 
,bnportant in this picture is the amount of working expenditure. One wO'Uld reali8e 
how greatly O'Ur operating expenditure has risen up whtn I teU the Hou8e that it i8 more 
than the gros8 income for the anyone year 1931-32, 1932-33 and 1933-34. The whole 
total gross income of the Railways for these threo years was less than the total work-
ing expenditure which is being budgeted for this year. You will ful'ther realise how 
greatly the workingoosts ha.ve risen up when I tell you that in 1941-42 the income was 
&S. 135 crores and in 1943-44 we are budgeting for an income of Rs. 150 crores, an 
in<:rease of II . 2 per cent. on the income side. In the aocount year and in the budget 
year there i!! an increa.se of income ,of II . 2 per cent. But, for the same period, there 
is an increase of 15' 2 per (lent. in expenditure. An increase of II . 2 per oent. in 
income is accompanied by an inorease in expenditure of 15' 2 per cent. Our expen-
diture has risen from Rs. 63' 54 crores to Rs'. 73' 85 crores. These figures are without 
the depreciation costs. But when I said that the working expenditure was more than 
the gross income, I was referring to total expenditure including the sum set aside for 
the Depreciation Fund. Sir, after referring to this, I should like to say that I do not 
accuse the Railway' Administration of being a spendthrift or of wasting money. But 
what I do ask the Ra.ilway Department to do is to keep a watch and not to allow the 
increased income to be sq.uandered away on increased expenditure. We are living in 
good times, but that is no reason why our expenditure should unnecessarily rise up 
a.nd should not be as stringently controlled as the Railway Board used to do in the 
years past. Our working expenditure, Sir, has been as low as Rs. 53 crores against 
the Rs. 73' 85 orores of the Budget yMl'. In order to get a correot picture of our 
income and expenditure of the past year we have to refer to the special figures which 
have been given in .the Explanatory Memorandum on page 26, excluding. Burma 
Railways. That is a. comparable figure and not the ordinaJ;'y figures which inolude 
the BW'ma Railways. 

I shall now refor to the dismantling of the railway lines, rolling stock and loco-
niotives, etc., transferred for military needs to the Defenoe Departmont. The 
Railways did not dispose of these goods beca.use they were surplus to our require-
meqts. We surrendered them in order to meet the greater necessity whioh the 
Defenoe Depa.rtmont has in the country. The military requirements, in days of war. 
have precedence over civil requirements, however 6886Dtial the latter might be. But, 
4lOnourrontly there should be reaUeation on the pa.rt ofthoee in control ofthedefencea 
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of the country tha.t it iii a 8urrender. It should not be mea.aured and weighed. at 
8crap or 808 what it would have fetched in peace. In pre·war economy we were in. 
urgent need of these things. The Railway8 8urrendered these things in order to-
meet the military nece88ity and it will be equitable if Hi8 Majesty'8 Government ware 
to treat it a.s a loan, a repayable loan. They should give us locomotives and other 

] 2 N 0 stock )l'hich we want from other countries at whatever 008t 
. " 0 N. they might get. I t is & wrong policy that o'lr good8 should 

be ta.ken at Re. I a.ntl when we go to buy the same thing in the outside market we 
should purchase it at Rs. 3, the present cost 'of the material in the world market. 
I therefore submit that His Majest.y's Government would be dealing with us fairly 
if they a.t least took the liability for the American goods that are coming to U8. The 
Honourable the Railway Member and the Chief Commi8sioner have referred to 801M 
itwns which are goilig t~ be imported from America. I refer, Sir, to the War Trans-
port Member'8 8peech a\ page 6, where he says:-

.. Arrangements hB.ve now been made for the supply of 40 heavy g<IOde OJlginllll from Amen... 
.•....• ,It baa been requested that lU'rBDg8IDl'ntM be made ror tbe supply or a further 11S0 broad 
pup locomotives during le.4 ". 
I reqttMt HiB Majuty'a Govemtlteftt thrtYUg" the War. TTa1Ulport Member to oompetlMlk 
u JM the hap w'li.icA we gave to the DeJefI,u Department by paying Jor tlwae goodB from 
BiB Majuty'8 Governftl.t:nt Account and getting back from 'lt8 whatever prit:e they MW 
gitlen to 'Its JM like goods. I do not under~tan'd the equity of the arrangement which 
they have makle. But ifthey"reaJly wish to do justice to us, the lea8t they can do i8 to, 
compeneate us in this way. I do not know whether the Standing Finance Committee 
of the Railways was conaulted when those price8 for Defence goods were fixed, whether 
the Government thought it proper to cbnsult the Legislature on·the subject or not. 
I have my doubts. If the Government has not caretiso far to consult or to assQCiate 
the Legislature, ma.y I request thllotaJl endeavour be made to place the whole situa,.. 
tion before either the Standing Finance Committee or ,an ad 1roo committee of the 
Legislature in order to give satisfaction to the people of India that their affairs are 

• not stage·managed in the interests of His Majeny's Government at the C08t of the 
Indian taxpayer. It will be presumed if we are not associated that ther6 is something 
ditty to be hidden and I do not want that charge to be thrown on the War Tran8port 
Department. We have in the reports no statistics of the equipment, rolling stock, 
locomotivcs, surrendered to the War Department. If we had, we would be able to 
gauge how far our futurerequirtlments have been acoelerllotoo by this transfer a.rtd 
how much loss we are suffering on that account. 

Now, Sir, I should like to 8&y a few WOrd8 about the most burning (luestion of the 
day, the food question, and the part which the War Tran8port Department plays in it. 
The Honourable the War Tr&D8pori Member has in hiB speech stated that the Rail· 
ways had carried five million tons of foodstuff in the first six months of this year. 

To HONOURABLJD T1Ilil PRESIDENT: Will you not reserve your rema.rks OB 
that for another opportunity? . 

THE HONOURABLE M:a. HOSSAIN .LMAM: I am referring to the part played 
by the War Transport Department in this matter. His figure is five million ton.B of 
foodstuff in the first six months. 'fha.t, Sir, appears to be quite a good figure, but I do 
not know whether 'that figure of five million tons includes supplies for the Defence 
Department or not; because 1 was told this mOrning that it is not p08sible for the 
Government to d.ift'erentiate between ,goods carried on oommercial acoount and OD. 
Defence account. Then we are told that 46 per cent. of the ,ton mileage of last year 
on the broad gauge was taken up by coal. That is a very g90d figure. But how much 
of it was for military needs and how much for Supply Department orders and how 
little for the common consumer ~ In a.ll these figures, you have to remember that 
the figures of the present day are not compa.rable with the past, beoause in the past 
the pal\; carried for the Government was very negligible, whereas noW.a.daY8 the 
ca.rria.ge of gooda for the public iB negligible compared to the goods carried-for Govem. 
ment., . May I, Sir, while on this subject refer to two very important statements made 
by the Chief Commissioner. In paragraph 7 of his speech heeays :- . 

.. The _bel' of wagons loaded up to date t.bia year is 1_ by about 16 per _to CD tbe 
b..,ad pup aDd about 1'7 per _to OD the metre pup thaD in Jut year ". 

• • 
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That, Sir, is an admission not of disregard by'the Railway Depa.rtSnent or a reflection 
on theefticienoy of the Railways, but it is 80S a matter of fact a protest against the 
doings ofthe Defence Department, for further on the same paragraph mentions :-

II This is'due to the hold up of wagons in ports and military depots and to dislocation of 
pods trafllc by the movement of a larger nUJl,1ber of military special trains". 
The thing whioh the Government of India must re&lise iH that DofenceDcpartment 
requirements, while they should have priority, must not be used as a. ground for 
ineffioienoy and for humbug. We are not in the midst of the war in India. The war 
efforts which are being made in India are more in the nature of preparation than for 
actUal fight. Even ia this condition we are not able to make intensive utilisa.tion of 
our ,wagon stock due to the vagaries of military officers. I am using a strong term, 
Sir, but my only excuse is that I have got my cue from Sir Leonard Wilson, when he 
.. ya that wagons have to lie in military depots-,- . 

Tma HONOUBABLB Sm LEONARD WILSON (Chief Commissioner for Rail-
ways) : A misinterpreted cue. 

THE HONOURA.BLE MR. HOSSAIN IMAM: lam putting my own meaning to 
, the words which he has expressed. My bible is here. He lI&yJi that the whole prob-
lem is due to the hold up of wagons. That is cnough peg for ul.e to hang my tale on. 
We have further evidence from the statistics furnished by the Railway' ;Department 
that wagon stock is not fully utilised. I refer to the statement in the Rairway Board's 
Report for the year 1941-42. There, Sir; it is mentioned that the wagon mileage is 
47 this year and that tou mileage is 441. That s(ww8, Sir, that one wagon in a wagma 
day travels 47 miles and carries about nine tons of gOods. It is al1lW8t the spud of tJ 
bullock carl. If Government wiII excuse me for Haying so, 47 miles f.or a wagon to 
travel in a day and for· it to carry nine tons only while its usual average capaoity is 
20 tons shows how far you are made to play second fiddle to the Defence Department 
and that your e\'"ery effort is stopped because the Supply or the Defence Department 
have a priority and they can order anything to remain inactive and loaded &8 little 
&8 they like because of the slogan of military neoessity--

THE HONOURABLE SIR A. P. PATRO: '['0 the expense of--
THE HONOUBABLlI MR. HOSSAIN IMAM: Not only to the expcD.8(~ but to the 

misery and trouble and starvation of the actual people of the soil. 
If it W&8 guided by military ,needs I would bc the first person, Sir, to allow it. 

If India were in the actual fighting, I would be the first person to ask that evcry sort 
of traffic of a oivil kind should be immea.iately stopped, but I cannot be a party to 
wagons being kept idle by tho Defenoe Department for no excuse but their whims. 

'rhen, Sir, I find that these two reports show IL progressive increase in wagon miles 
&8 well as ton miles. Now, surely, that. is not Il criterion with which you should be 
-tis6ed because we are now in the midst of a total· war. Thc only figures whioh 
ought to be your criterion a.nd in which you can reliably place your confidence are the 
figures for England and America. The ton miles as well as wagon miles. We 
should try to reach the efficiency of the British and Amorioa.n railways and I am 
strengtbened in my dema.nd, Sir, by a statement'in the speech of the Honourable 
the War Transport Member in paragraph 8, where he Raid :-

II The ~ of engiDee under and awaiting repair at whic~ we aim is • per ~ont .. in 1Ih~ 
&Del 8 per cent. Ul shede or a total of 12 per oent •• a figure whIch the L. M. and R .. Railway Ul 
liIDIland attains". • 
I like this method and I hope this i!l the mpthod which the Honourable Member 
will adopt for other comparable itellUJ. It is not what we have M7U'. in 1M past on wlaicA 
we should take BatiB/action but fDe Aat1e to .fee what Ute world is doi'll{/ at t1te presenJ-tAc 
world .., is in the miMI of fighti'll{/~nd that is the only criterion and the target to whici 
vie sbld try to Wf}!'k out. 

" Tma HONOBABLE THE PRESIDENT: You ha.ve a.lready taken more than 2!i rminutes on this matter ,and I am not going to allow any member to speak for more 
than half an hour today. • 

THE HONOURABLE MR. HOSSAIN IMAM: Now, Sil',as the tiJU(~ is very short, 
I should like to refer to ODe or two more subjects_ I am referring, Sir, to the incon-
Yenience oaused to the passengers by abolishment of the trains. My eomplain~, Sir, 
is that there is no equality of sa.crifice by the different Railways. The number of the 
trains whieh baa been curtailed on one railway is much greater than that on the other 
nilWlrY. In spite of 1M fact t1lat yIYU Mt1e double liMB, \1f. spite oft1t£fatJ t1W you 1ttwe . ,-
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GlIernate route.!, Mt1erthelu" the EMt Indian Railway 16tu Been seJected to be t1ictimilfd. 
It will come as news perhaps to most of the members, other tha.n Punjabis, that even' 
in these days when we have been asked to make sacrifices, when &ll sorts of conoes· 
sions have been abolished on all Railways, the North Western Railway is the only 
Railway which goes on giving return tickets. I have not heard Of any railway issuing 
return tickets, except this Railway which is near to the Railway Board's heart and 
near to the Railway Board's Office and therefore it gets a pre.ferential treatment. 
In spite of the fact that it is one of the chronic deficit Railways, in spite of everything 
it gives return tickets at eoncessional rates but the E. I. R. and the B., B. & C. I. R. 
whioh have been paying the highest amount of dividend to· the Government, are 
singled. out for abolishment of these concessions and for a greater reduction of trains. 
H the Honourable Member will see the statistics he will find that there is not an 
equality of sacrifice between these and the other Ra.ilways-. I am prepared for a Yori. 
fice and to hea.r the same burden as my brother will bear but if there is a differentia-
tion I will go on protesting against it. 

Sir, may I refer to two or three anomalies in the s~ch of Sir Leonard Wilson 
which show--

'filll 1l0NOUlU.BLE THE PRESIDENT: Be very brief please. 
THE HONOURABLE MR. HOSSAIN IMAM: I would refer, S"U', to the concluding 

portion of paragraph 7 which S&ys :- . . 
.. The reason for this is ~baf Railways are not now able to carry an the trafBo offering aDd 

,.., priority 18 gi_ to sumIcIl ttrajJi.c which iB em eM who"- higMr rate4. IIw.m the kIM euMUal 
". which I&tu been ~ out ". 
May I mention that the least rated goods are the foodgrains and coals which have 
been squeezed out. 

THE HONOUBABLB SIR LEONARD WILSON: No, Sir. 
TxEHoNOURABLE MR. HOSSAIN IMAM: May I mention that I can give"any 

number of instances where railway stations refused to ta.i:e goods because wagons went 
not available 1 Even--

THE HONOURABLE THE PRESIDENT: That. is all right, but "'here is the 
anomaly 1 

'hE HONOURABLE MR. HOSSAIN IMAM: Sir, the anomaly is that he says that 
foodgrains are carried and then he II&Ys that the lower rated goods ha..ve been squeezed 
out. 

THE HONOURABLE THE PRESIDF..NT: That is difference of opinion, not 
anomaly. . 

THlI: HONOURABLE MR. HOSSAIN IMAM: Then, Sir, I should like to refer 
. apin to paragraph 11 of this speech where he says that the coa.ching tra.ftic is being 
utilised for higher priced goods .. 'rhat also shows, Sir, that higher priced commeroial 
goods are really taking the place of foodgra.ins. 

Sir, if I had more time J would have devoted myaelf more to this subject but 
flW,1/ I request that aU the railway ~""io1UI "Aould be Mked to book /oodgrains _n Iiey 
are oIJere.d 1 The trouble is that the small wayside stations cannot take wagon loads ' 
a.nd if a consignment is received of non-perishable foodgra.ins and kept until you get 
the goods, I mean a full wagon load, which will take not more than four or five ciaya. 
on the average, then it would be possible to carry foodgrains even from small stationa 
and. remove the trouble, from which the land is suffering, and where you have .an 
excess of foodgrains in a place 50 miles away and scarcity in another place. 

Tmc HONOURABLE THE PRESIDENT: Will you' please conclude ,. 
THE HONOURABLE MR. HOSSAIN IMAM: T had intended, Sir, to refel,' at some 

length to thE' grievances of the Muslim services but as my time-- . 
THE HONOURABLE SIR nA VID IlIW ADOSS: About Pakistan 1 
THE HONOURABLE MR. HOSSAIN IMAM: If my friends are so much obsessed 

by P~kista.n I fecI t.hat it is bound to come.' . . 
• THE HONOURABLE THE PRESIDENT: I cannot allOow you to diSOU88 Pakistan. 

TUE HONOURABJ.E MR. HOSSAIN IMAM: I am not responsible for it. It is 
Sir David DeVadOl'l8 who has brought it in. However, I was just saying, Sir, that 
I had no time to refer to the Muslim grievances in the matter of services at any length. 
I will only draw the attention of the War Transport Member to the fact that even in 
the direct recruitment of gazetted staff we have not yet received our quota. Every 

, " . 
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year we are receiving a smaller quota than is due to us, and our share of posts are left 
vacant on the excuse that in a particular branch no Muslim has come forward. For 
Anglo.Indians you have made a mle, that they will be admitted to certain special 
branches. Why cannot you apply the same mle to the Muslims 1 Give them other 
places. If they are not available as engineers, give thelli the TranspOrtation Depart. 
ment; give them Accounts; give them any other Depa.rtments. I would RUggut tAat 
'n order to make 1lp the dejiciemy oj IAe PaBt, he might make a few appointmenk by mea"'; 
oj nomination of men of even higher age, because if the lower age limit of 25 is strictly 
adhered to, it will be hard on those who have come in by open competition. It is a 
possibility which the Honourable Member should try to investigate with a. view to 
ascertaining wheth .. we have received equal and fair treatment in this respect or not 

THE HONOURABLE MR. M. N. DALAL (Bombay: Non-Muhammadan): Mr. 
President, the Transport Member has been more lucky than his predecessors to 
have so 18.rge a surplus as Re. 36·28 crores in a war year, despite the stra.bted 
resources and the limits pla.ccd bn railway capacity. The Transport Member c8lls 
this illusory prosperity, and very rightly. Some-of the previous Railway Members 
have tried to interpret these increased railway earnings as a sign of increased pros· 
perity. Nothing is further from the tmth. for the gen~C1'C8086 in the 006t of 
living, particularly in the prices of foodstuffs, has made the position of, the. mll88el 
even worse than before. Much of it is due to the accidental circumNn~ of the 
war; after a succession of heavy deficit-s the R8.nwa.ys have been keeping ·up 81#.Ji. 
cient surpluses to wipe off their debt to General Revenues, to bring. up. the~ 
ciation Fund to the proper level and to start with eO. ··substantial beginning for; • 
Reserve Fund. But I am sure that the Transport Member is too shrewd,. b1W.A_ 
mali to tbink that the Railways have now turned the comer and that there will 
be no difficulty in future. . 

In the Railway Budget I would have appreciated a more detailed statement 
to show the actual prosperity. Probably a fifth of the Aurplus is doe to increased 
rates a.nd fares. It is difficult to find out how much of the increased earnings is 
actually due to military traffic and other Government uses. In this case, it is no 

. more than a book entry. What comes &8 a surplus in the Railway Estimates comes 
actually from the taxpayers as increased Defence and other Goyemment expendi. 
ture. Four hundred special troop· trains a.re mnning every montn; and lD the 
current year the Railways will carry 15 million t.ons of military traffic. For the 
first time in the history of our Railways, strategic lines are making a profit of Re. 29 
lakbs, and this is almost entirely due to military traffic again. In wartime, Railways 
mn as an adjunct of the Defence Department, and unle&s we know what exactly is 
the proportion of the increased earnings due to military and other Government 
traffic arising out cJr the war, we cannot form any correct C8flima~ of the natural 
developments of our Railways. MI'. President, I am not making the statement in 
a. carping spirit, but I believe we must not stultify ourselves by any undue com· 
p1a.oeiicy in this matter. 

There is some indi6ation in the TranspoJlt Member's speech that he is ~xioU8, 
at least now, to start a locomotive f&etory in this country. Bot evidently there 
are some difficulties owing to the desire of the military authorities to Ule railway· 
workshops as factories for munitions production. I do not know how far the miIi. 
tary a.uthorities are wise in treating transport 8.8 a seconda.ry qllestion. On the 
contrary, even from the Defence point of view. the efficiency of transport should be 
considered a matter of paramount importance. Had this fact been sufficiently 
realised, Government would not have sent 200 locomotives and a considerable 
amount of rolling stock a.broad at. the beginning of t,he war. If that was absolutely 
necessary, oltemative arrallgementR IIhould have hren mllde t.o replenish our stocks, 
by starting locomotive and other factorics for rolling stock. There is some reference 
in the Press regarding the Grady Report that even thc Grady Report was not in 
favour of railway workshops being used as factories for munitiom! prQ<iuction. 
Though we shall have made 6,207 broad gauge wagons a,nd 736 metre gallg~ wagons 
altogether by the end of 1943·44, the importation of locomotives from abroad has 
been referred to as lmcertain. 'J: hope the military aut.horities win co-operate with 
the Railways and offer all possibl!'l facilities for starting immediately locomotive 
factories and other factories for rolling stock before a complete brea~down tabr. 
,place. 
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. As regards the separation convention, I preaume this House will be given an 
oppottunity to discuas it. But it would. not be out of place at this moment to suggest 
tbat a joint committee of both Houses of the Legislature should be appointed to 
COPSider the convent,ion in full detail and. submit an immediate report on it. 

After the war new problems will arise which will demand urgent attention. 
But now tbat. a favourable opportunity prel!lents itBelf, I would recommend that 
the remaining Company-managed Railways be bought over and mana.ged by the 
State. The Railway Board should. also consider the qUt!fltion of amalgamation of 
Railways from the poblt of view of economy. , 

In oonclusion, I would say that wartime prosperity of Railways may give 
pla.ce to peacetime slump when the war is over. I have therefore to request Gov-

,emment to proceed very cautiously, to make good use of the surpluses that &ore 
"being ooIlected, and to ensure that the mistakes committed after the last war will 
not be repeated. . 

THE HONOURABLE Sm SHANl'IDAS ASKURAN (BoQlbay: Non-Muham-
madan): Sir, I am very glad to see the Honourable Sir Edward Benthall with us, 
&nd I wholehearted.lY6lffer him my oongratulatiODll. Sir, I oongratulate my friend, 
the Honourable Memm Sir Edward Benthall and Sir Leonard Wilson in present-
ing a buSineF-like budAet for the Railways in India. The welC()me departure which 
the Governor General has made in appointing eminent busineasmen &II his Colleagues, 
particularly in those departments wbich have close bearing on trade and industry 
will, I hope. be maintaihed and carried further. Departments like those of Finance, 
Supply. Food, Commerce and Tr&llSport come under this category, and the SUcce88 
and efficiency with which the busineasmen who were in charge of Commerce, SUpply 
and Transport have discharged, to the extent possible, even during wartime will 
oo~vinoe everyone that there is enough talent in the country out.aide the exclusive 
cir.ole of the Indian Civil Scrvicewbichcan be utilised with the fullest advantage 
in the highest administl'ative work of the country. May I, in this connection, 
es:press my appreciation. on behalf of th~ business (IOmmunity, of the wa.y ill which 
Sir Homi MOOy a.nd Mr.' N. R. Sarker have handled the problemll of the Supply 
and Commerce Departments 1 I am sorry, Sir, that their services are lost to the 

. Government. 'They ha.ve shown that by appointing businessmen to hold charge 
of theRe great Departments the Government have only raised the prestige and 
efficiency of these Departments. If by appointing non-businessmen who have no 
knowledge and experience of commercial and industrial problems they find that 
these Departments are not 88 efficient and useful &II they can well be, the Govern-
ment ha.ve only to blame themselves for the consequences. As one represent-
ing the business community I am proud of the record of my business friends in the 
Viceroy',8 Council, and I have no doubt that the prepedent thus created will be in 
the interests of the country. 

In view of this, if I make a few observationll I do so by way of friendly sugges-
tions which I hope will have due oonsideration a.t the h&ndH of the Honourable the 
Transport Member. We are to~d that large orders have been placed for wagoDl 
and, engines, that some of these have been executed and others will be executed in 
the coming year. While.we must be thankful for whatever help we can get in this 
,way in maintaining and improving the railway service, we cannot ignore the fact 
that it would have heen still mOle del>irablt.\ if arrangement!; bad been made to ~ 
manufacture theile wagonll and ellgincH in the country. We have a large number 
of trained technicians in the country now mostly employed ill highly skilled war 
work; a steady flow of what are called Bevin boys is also organised. These and 
simila.r workers must be usefully occupied after thf! war in the interests of our in-
dustrial development. H we continue to send orders abroad for our wagons ancl 
engines, we shall never build up these industries. A beginning could have been 
made now when the ordel'R were 80 large and the work to be done was on such a 
large 8~ &II indica.ted by the figures given by the Honourable the Transport 
Member. It is no use telling us at this juncture in our history that the plans for 
the construotion of looo~otives will be taken in hand as soon &II poasible. What 
is required is the will and the detel'lJlination to adopt that correct attitude in these 
,muters whiCh alone can make India industrially stronger and powerful and enable 
her to raille her standard of liVing. I ha.ve every hoJ>l' that in spi~ of the difficulties 
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1'01' carrying out these ideas whioh will perhaps be pointed out to me, the buainell 
members of the Viceroy's Council will not be failing in their duty and will work for 
;the claims of Indian industrial advance at every rea.sonahle oppOrtunity. We have 
been 80 used to eva.sive replies from those who have been in pOl;Ver 80 far regardiug 
the industrial adva.nce of this country that Wl'I have become impatient to the point of 
discounting suoh replies. Let me say frankly that the business members of the 
Viceroy's Council owe it, to the public at large and to the busines& community in 
.particu1ar,to see that the outlook of the Government of India in these matters is 
thoroughly overhauled not only in w~rds but also in praotice. 

Sir;l emphasise this point particu1a.rly because I am anxious to see that such 
· opportunities, which are bound to arise hereafter both during the war and still more 
·during the period of post-war reconstruotion, are not missed. We have as you 
know large sterling a.asets accumulating to our eredit. There is the danger of utilia-
ing these' a.asets merely to patronise British industry irrespective of the need for 
further industrial development in this country. I want to guard. against this great 
danger. I want a clear &88Ul'ance from those in authority that nothing will be 
done by which the possibilities of India's 'industrial advance may be retarded, and 
· that every- opportunity to help such advance will be utiliaed. If we fail to take the 
natural opportunities which have arisen in this connection, we may re~nt for many 
years to come because' industrial competition is bound to increase after the war. 

Sir, the Honourable the Transport Member is luoky in being able to present 
'large surpluses both for the current year and the P.Br to come. He is hOWl'lver 
fuRy aware that this prosperity is illusory; it is mainly due to the payments made 
by the Defenee Department for services rendered, and after the war these receipts 
m1U!t largely disappear. While t.hase surpluses have made it p088ible for us to put 
the Depreciation Fund on a proper footing, those have also shown the need. for a 
cha.nge lin the existing convention by whioh the Railways have to contribute to the 
General Revenues. I have no objection to the temporary change which is proposed 
to be made in this connection by which the railway surplus will he distributed 

· between the General Revenues and the Railways in the proportion of 3 to 1, but I 
hope a thorough examination of the whole question will be made as soon &R circum-
stances pernrit-so that railway finance inay be on a more businesslike footi.u.g. 

Sir, the Honourable the Transport Member has made a reference to the quee· 
tion of food supply and the speci&l priority given to the movement of foodstuffs. 
I do not dispute the statement of the Honourable Member, but 1 do wa.nt to tell 
him that in spite of whatever steps that he may have taken the problem of food 
supply has Temained aoute in certain areas and particularly in Bombay, with which 
I am fa.mlliar. I maintain that something more radical needs to be done so that 
yre need not have those intermittent periods of scarcity with which we are fa.m.iJ.ialo 
m Bombay and an even flow of supplies may be assured from week to \Veek. I 
have no doubt much more remains to be done to see that such difficulties do not 
recur. The pulilic cannot be satisfied with the kind of a.ssurance that the Honour-
able th" 'l'r.u.n.epart Member has given when it is not able to obtain the supplies to 
which it is used 'Itr even a reasonable percentage of it. The public must be taken 
into greater confidence and they should be in a position to know what exactly ia 
being done to provide the necessary transport for this purpose. I hope the neces-
sary oo-ordiDati()n between the Food Department and the Transportauthoritiee 
exists in practice,.:and I am sure the Honourable the l.'ra.nsport Member will not 
rest till he is personally satisfied that a.n is well in this most irritating of problems. 
I again congratulate the Honourable Member for being able to present such a surplus 
Budget before I.take mysea.t. 

THE HONOURABLE MB. R. H. PARKER (Bombay Chamber of Commerce) : 
Sir, I would like:to join other Honourable Members in welcoming the Honourable 
Sir Edward BenthaU here today. ·1 remember that about 10 years ago I came to 
Delhi on a particular mission and the two things that impressed me most were the 
width of Sir Etlward. Benthall's back and the cussedness of a certain Govcnunent 
!le:Pa.rtment who refused to take due notice that Herr .;Hitler had come into power. 
I 'Would like to go on from that to congratulate the Honourable the War Transport 
Member ·and the Chief Commissioner for Railways and the whole of their staff both. 
OD the serVioeswhich have been rendered, whioh have been very great during the 
put year, .uti-on the finanoial results of those ~oes. I>uriDa"'e last war it . .. 
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eeeDls to me-I was not here-but it seems to me that we did our beat to ruin the-
:finances of the Railways and that this war seems to have come alo1\8 to rescue them 
~m a plight from which they were emerging but had not emerged. One of the 
nnportant things which we have to bear in mind-and the Honourable Sir Shantidas 
Askuran was wrong on this point-is depreciation. He says depreciation is in a 
satisfactory position. Does he remember that in 1924 when the new convention 
was passed, there was no depreciation at all, despite the fact that the a.ssets were 
some Re. 500 crores, most of which had depreciated a great deal ~ That deprecia-
tion, so far as I know, has never been made up. 

THE HONOURABLE SIR SHANTIDAS ASKURAN: A little is better than 
nothing. 

THE HONOUlI.ABLE MR. R. H. PARKER: It may be so. But going on to-
the question of d~reciation, which I am sorry to say is rather a pet hobby of mine 
on which I have spoken for seven consecutive years without any great success, I 
would like to make two particular points. To start with, there can never be too 
much in the Depreciation Fund, unless you have underestimated the life of the 
plant. . There is no question of a maximum figure. It can never be too much. 
Then, there~is another point which is of great importance. The figure taken for the 
purposes of the Depreciation Fund at present is one-sixtieth of the capital at charge. 
That of course does not assume an equated life of 60 years, because part of the 
capital at charge is represen't.ed by what is of a hon-wasting character, land and 
~s like that, which do not deteriorate at all. On the other hand, probably 
if anything one-sixtieth is too littJe. Even if we 8S8ume that it was right when it 
~as adopted, there are two aspects of the matter which now mean to my mind that 
It must be "Tong; in other words, it must be too little. One of those reasons is 
that you are using your assets much more now than in normal times and therefore 
depreciation becomes greater. The other is that you have just had a series of what 
'You might call unforseeable accidents, cyclones and things like that, which also 
mean that you are aJmost certainly debiting to Depreciation Fund items which. have 
no$ been provided for in the past. That means that you are running short of what 
you may req1,lire for other items in the future. I think. tha.t aspect 
of the matter requires careful consideration and may involve the necessity of some 
change in the allocation to be made next year. When you look at the expenditure 
items you realise how important the question of the rate of interest is. The largest 
item in the whole list of expenditure items is Rs. 27 crores in respect of interest' on 
capital at charge. We are now borrowing at 3 per cent. If o»ly we had borrowed 
at 3 per cent. in the past, that would have been reduced by something like &s. 7 
crores. That emphasises, I suggest, the importance of continuing to borrow at 
low rates. Then, on the other aspect of the convention, apart from depreciation, 
the Honourable Member is adopting a 75: 25 basis, a to 1. I drafted a scheme on 
that basis in 1937, but the people for whom I drafted it told me that I was giving 
too much to General Revenues and they thought it ought to be 50 : 50. I think 
,perhaps after the war that would be a sound suggestion to consider. I think the 
,peace aspect-which I hope will come in the comparatively near future but perhaps 
.it will not come very soon-of railway finance shoQld be almost the opposite of the 
.waraspect. That is, I think, your objective should be not to make large profit8 
out of the Railways, but to reduce charges as far as possible and only to meet ex-
,penses, including interest, depreciation, and so on. ;Basically. fundamentally, it 
is sounder to reduce your transport charges to a rock bottom basis. Then, I strongly 
approve of the proposal to allocate a large sum of money for grain supplies to the 
staff. That is an extremely sound plan and working it \lith the prescnt dearness 
allowance should produce satisfactory rellults. I myself would commend this point 
of vi@w to a number of Provincial Governments who do not hold it, J believe. I 
think we had a magnificent demonstration in many parts of the country of the 
loyalty of the railway staff in difficult times and this demonstra.tion, 
I suggest, gives us considerable confidenoo in looking forward to any other cxperienoo 
which we may have the misfortune of having during this war. One Honourable 
lIember thought that it was a pity to have 121 per cent. higher charge on smaJI 
\pa.rcels of gra.ine. I think really it hl a mistake to make that criticism in time of 

o· • . 
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W&l'. I would agree with him probably in time of peace. In time of war .~ 
•. of abaolute importance is th& proper and maximum use of your wagons. 

'l'HB HONOURABLE Sm A. P. PATRO: Scarcity of food. 
TIm HONOURABLB MR. R. H. PARKER: That is one point. He ~o referred 

to the failure of the Government Departments, the Supply Department and the· 
Defence Department, to clear their wagons quickly. In Germany their methodia 
to emp~y the whole lot out the moment the train arrives regardless of whether the· 
oonsignee is there or not. If he does not tum up within 24 hours, they confisca.te 
the whole lot. That would not be much help where the Defence Department &re 
consignees unfortunately. 

J know that there is great preoccupation with the war. But there is one im· 
portant aspect of communications which I think ought to receive very early atten. 
tion with a view to being ready to deal with it as soon as peace comes, and that is: 
the general question of how far we must add to our communications to enable the· 
village&-my friend Sir A. P. Patro will be with me on this I feel sure-to have 
communications with the Railways. I think we need a tremendous number of' 
feeder roads over the whole country leading to the main roads and to the Railways 
and I hope that it may be possible to set up some sort of an organisation. which will 
prepare the plans for that purpose, so that when the war ends we lDay have some· 
use for. all these military drivers who will come back and we may be able to give· 
some work for those who would. build the roads. • TIm HONOUlU.BLlIl !Jr.·CoL. SIB HISSAMUDDIN BAJlA.DUB (Nominated 
Non.Official): Mr. President, Sir, I rise to congratu1a.te the Honourable Sir Leonard 
Wilson, Chief Commissioner for Railways, for his lucid speech and splendid war·· 
time Budget. 

The . Railway finances show a remarkable achievement. The Budget reveaJa. 
unparalleled activity and greater fortune. For the current year the surplus now 
forecast is Re. 36·28 crores (an improvement of Re. 8·33.crores on the origina;! esti. 
mates); for 1943-44 a surplus of Re. 36·04 crores is expected and there is likely 
to be no change in fares and freights. The running of 400 apecial trains every 
month and 15 million tons of military traffic did make a substantial contribution; 
coupled of course with the excellent management exhibited by the Railway autho-
rities. 

The country can legitimately congratulate itself that· the railwuy system has 
10 well stood an unparalleled strain and that all essential traffic was moved during 
the year despite prolonged interruptions by almost unprecedented floods; storms 
and a. period of widespread sabotage. The income would have still been greater 
if these impediments were not in the way.~ 

India. should be proud of her railwaymen who have carried on and shall jfUlMlla 
ca.rry on despite many difficulties. Dutiful railwaymen stuck to their jobs and posts· 
despite violent outrages, acts of ruthless and malicious sabotage meaning to hamper' 
oommunications and create hardships to the very countrymen. 

The speech bears interesting evidence of finn resolve to obtain and mainta:in . 
rolling stock, wagons and locomotives; to speed up traffic and to set up either' 
during or soon after the war a. Locomotive CollBtruction Shop in India.. The ne~· 
aity of having more rolling stock-espeeia.lly upper class compartments need hardly 
be stretl8ed as great difficulty is being experienced by the upper class passengera 
for want of adequate accommodation. The 3rd class compartments are packed 
like sardines and 1st and 2nd class like the matchbox. 1st and 2nd elass ladies 
oompartmentsa.re inadequate. I do hope and request the Honourable Member for 
Railwa.ys that he should pay his serious and due consideration to the imperative 
need of the upper class passengers. Also the food question for passengers require 
a lot of improvement on the G.I.P.R. 

I would just like to say a few words about the political aspect of the-sabotage 
as mention has been made about it in the speech of the Honourable the Chief Com-
missioner for Railways. For the past many years India hIlS been developing and 
advancing step by step towards self-govemment; and there is no doubt that accord· 
ing to the progress His Majesty's Government were giving due share in the adminis· 
tration of the country-which is' evident that 11 Members of His Excellency the 
Viceroy's Council are Indians. Moreover, I may mention th~ the respolllible • . " •• 
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British sta.tesmen and His Imperial Majeaty,..the, King Emperor 'have ProcWm~ 
80 candidly that after the war India. will get freOOom if the various communitiell 
oould settle their differences among themselves. 

, I must say that Mahatma Gandhi is a. great man a.nd has done a. lot of good for 
the country but it is very hard to blame the authorities for his detention in Aga. 
Khan's Palace, with all the necessary facilities he enjoys. The leaders go to the 
jails with all the facilities and leave the rest to victimise and do harm to the peaoe-
ful citizens, burn the property, public post offices, police and railway stations. I 
really can't see why the All-India Leaders' Conference and other organiaa.tioDl'a.re 
striving for the unconditional release of Mr. Gandhi-there is a catch in it; the 
motive is to hOld their own in future , 

The history bears testimony that violence resulted from non-violenoe and the 
'poor suffer the most. From the casualty list. pertaining to the 1088 connected with 
'the acts of sabotage can you find the name of any responsible Congressmen, who 
«lgineer all these violent acts] having been wounded or even touched' Have 
they done anything for the prosecution of the war t 

The question of breaking the fast entirely rests with the Mahatma and it will 
be in the fitness of things if he can be prevailed upon to break the self-impoaedfast, 
which is rea.llj'da.ngerous to his own life. 

I am sorry to have diverted -towards political aspects in the speeoh but I "IUI 
prompted to dOBO because of the outrages and acts of sabotage. 

I once again congratulate the Honourable Sir Leonard Wilson for the very 
promising wartime Budget and support the Motion. 

'I'm: HONOURABLE THE PRESIDENT: Does any other Honourable Member 
-desire to speak 1 

HONOURABLE MEMBERS: No. 
Tmc HONOURABLE THE PRESIDENT: Honourable Members, before I call upon 

the Transport Member to reply to the debate, I wish cordially and whole-hea.rtedly 
to associate myself with the kind sentiments expreased by some of the Honourable 
Members and the tribute paid by you to our worthy old colleague Sir Edward 
Benthall. (Applaw/!.) 

When I first heard of his appointment to this Honourable post I waa exceedingly 
pleased and knew most confidently'that he waa the right man in the right place a.nd 
-that the Government of India had selected a gentleman of great ability and talent 
who had rendered valuable services not only in Bengal but in this Council of State 
about 10 yea.rs ago and during my'own presidency of the Chair. We hope during 
the time he is our colleague here, in a different capacity, he will rend« the same kind 
-<)f good services to his country and to India in the great position in which he is p1aoed 
and in a larger sphere of activities, 

With these words I will call upon the Honourable Sir Edward Benthall to reply 
to the debate. . 

THE HONOURABLE SIR EDWARD BENTHALL (War Transport Member): 
Sir, I ca.nnot tell you how touched I am by the tribu~ which you and other members 
of the House have paid to me on my return to this House after 10 years' absenoe. 
I can assure you, Sir, and the members of the House, that it is a very great pleanre 
indeed to be back on these Benohes. Whep. I sat here before, it.of course never 
-entered my head that I should ever be answering for the GoV'ernment from theae 
front Renches. Mr. Parker referred to those days and to the broadness of my back. 
I was afraid he was going to refer to developments in other directions. But I o&D 
&88Ure you, Sir, that in these difficu1t days broadness of the back is for those sitting 
-on these Benches an adva.ntage and it i& certainly sometimes pleasanter to remem-
ber the airier freedom of the non-Government Benches. 

The House has been very kind in its congratulatiOns to the Railway Depart-
ment. nn behalf of Sir Leonard Wilson and myself I can assure you that we appre-
.ciate the words which you have spoken but on my own behalf I should like to add 
that the work of the Railway Department is carried on not by me but by Sir Leonard 
Wilson. I am only a mouthfiece. He is, in the words of the Honourable Mr. 
Hossain Imam, the glamour gir. It is he who canies the burdens.of the Department 
-on his shoulders and I can assure you that there is nothing meretricious a~v.t hie 

• work, 
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I mould like aJeo to pay an additional, tribute to the staff' of the Railwaye •. 

additioo&l to tba.t whioh I ha.ve pa.id, in my Budget apeeoh. It is, of course, a t8.et 
~ ~ anxieties during wartime are very great, infinitely greater than in peace-
time. To keep the Railways going at the neoessa.ry tempo to meet the war demand: 
requires a constant effort whioh it is not easy to maintain, especially when you 
are in the fourth year of the war and general war-weariness overtakes people. 

It needs a. constant effort on the part of the staff to keep the 
I P. If. tempo of the Railways going with the steadincss which is necessary ; 

and I hope the House will sometimes remember this when they have iQ8tances of 
wha.t appears to them to be slow running or other defioiencies on the part of Railways. 

Several Members ha.ve mentiol1ed the importance of transport in relation to 
foodstuffs. The HonOUl'able Member S~ A. P. Pa.tro and Mr. Hossain Imam and 
others mentioned the question of t·he rates on small consignments of foodgrains. 
One speaker, the Honourable Sir A. P. Patro, gave the imprcssion-I ma.y have: 
been wrong-that he thought that this charge was being imposed this yeal... It is 
not; it is a. charge whioh was tmposed last year, and no new charge of that sort is 
being imposed at all this year. The need for it was, of course, the neoessity of see~ 
ihat wagons do t;lot move without a full load. We ha.ve to balance the convenience 
of .the smaJI consignor with tha.t necessity. At times like this, when~ most 
important to see that there is no waste of traffic at all, it is 088Cntial"'that the Rail-
~aJ8 should always endeavour to see that every wagon leaves with its full load'. 
It is .because in fact the average wagon-load of brOf¥l gauge wagons has risen from 
12,9 to about 14:·6 tons, that we have been able to move so large a tonnage as we ha.ve 
been able to do, although the actua.1 wagon loadings- have been less tha.n last year. 
This charge on small consignments of food is one of the factors which has enabled us 
to do that. I a.ppreciatc, of course, that it does mean some ha.rdship to the small 
oonsignor. But the a.ctua.1 position is, according to the new rules, that the benefit of 
special rataH with a minimum weight condition extends to different collsignments of 
the 8&lDe commodity up to a. ma.ximum of four consignmentt; per four-wheel wagon-
six consignments per six-wheel wagon-or eight consignments per bogie wagon, 
from the sa.me centre or different centres to the same centre or different centres,. 
booked on the same date from thfl same station to the S8.me destination in the' 
same wagon. 

Tma HONOURABLE SIB. A. P. PATRO: The benefit Rhould go to the a.ct.ual 
producer, the cultivator, instead of to the middleman. 

TBB HONOUB.A.BLE Sm EDWARD BENTHALI~: With due respect to the 
Honourable Member, I think it is impossible to discrimina.te between one class of 
OODSignor and another. 

Tm: HONOURABLE Sm SHANTIDAS ASKURAN: And generally fa.rmers do-
not cons.ign their produce : it is the middlema.n who does it. 

·.TIm HONOURABLE Sm A. P. PATRO: But we want to eliminate the middle-
man. 

·TuB HONOURABLE 8m EDWARD BENTHALL.: 1'hat is another ma.tter . 
. But I should certa.inly have been more impressed with the burden which the-

obatge is said to impose upon the producer. if the prices of agrioultura.1 produce had· 
remained somewhat lower. I would contrast the rise in railwa.y rates, which is 
BOIDe 6l per cent. overall, with the rise which ha.s taken pla.ce in t,he price of the 
pNduce of the agriculturist.' In the case of wheat, we have seen the price per 
maund rise from Re. 5 to over Re. 10 and Re. 12 in the last month or two. And the 
eztn. oharge which the Ra.ilways impose on foodgrains comes to something like one 
&Dna ~ 370 miles per maund. It is an extremely smaJI charge compared with the 
rise in !he price of agricultura.1 produce. 
. Tma HONOUlWlLB Sm A. P. PATRO: If it is so small, why impose it at all ~ 

Tma HONOlTBABLE 8m EDWARD BENTHALL: It has had some effect ins 
gi'fing us the full wagons which are so essential ; and if it has done tha.t, it ha6 helped 
tcnr&rda inorea.sing the war effort. . 

Then, Sir, the same Honourable Member referred to dismantlement of branch 
1ineI. I need not tell the House, who have had the' subject before them on previous 
OCICIMions, tha.t this of course is purely a. war necessity. The Honourable Sir 
A.· P. Patro mentioned the ha.rdshipa to the local people who &re a.ffeoted br the 
remcwal of theBe bn.noh 1iJ1es. We, of ooune, took tbat into &OOO1ID~en decuioDa ... 
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Wei1) made. But I would remind the House also that not all these braneh lineR 'Were 
paying concerns. In . asking that those lines should be repla.ced. the moment the 
war is over, the Honourable Member is rather assuming tha.t those lines should be 
replaced. whether they were run at a profit or at a loss. I would only say two things 
-in this connection: first, that when the disma.ntlement of the lines was considered, all 
these factors were carefully taken into account particularly the hardship to the local 
inhabitants and the possibility of replacing the use of the railway by local 
. roads. In some l'.a.ses the former railway line W88 made available to the local autho-
~rities for conversion into a road 8Urface. Each of these projects waS considered on its 
merits; and when it comes to the question of repla.cing them, each of them will 

· again be Qonsidered on its merits. The second point I wish to make in that oon-
,naction ill that, 80 far &.II we can see at the moment, there are not likely to be any 
further dismantlements in the near future. Of course if the war situation neoee-
sitates, we must reserve discretion to ,do so. 

THE HONOURABLE SIR A. P. PATRO: You are enoouraging road traffic 
· competition now. ' 

THE HONOUlU.BLE SIR EDWARD BENTHALL: Most certainly, Sir. During 
, wartime y"". ~ doing our utmost to throw traffic oft' the Railways on to the roads, 
· on to the river steamers, on to bullock carts-on to anything else available. The 
· question of road-rail oompetition whieh existed before the war is now dead., The 
, only thing which concerns us at. the moment is to get the traffic carried by whatever 
means available. 

THE HONOURABUO: SIR HHANTIDAS ASKURAN: Not to oblige them, but 
· for convenience. 

THE HONOURABLE SIR EDWARD BENTHALL: Yes, for convenience. 
Then, Sir, several Honourable Members hl\.ve mentioned the question of the 

'development of the locomotive and other railway industries. The first point which 
I 8hould like to clear up is the question of the oonstruction of rolling stock. I thought 
I ha.d made it clear in my Budget speech that wagons are being built in this country. 
All the wagons which are in the programme which I mentioned in my speech are 
being constructed in this country, and, very largely, of Indian materials. 

TuB HONOURABLE SIR SHANTIDAS ASKURAN: Am I right in saying that 
an order for 4,000 wa.gons has been given to foreign countries ? 

THE HONOURABLE SIR EDWARD BENTHALL: No, Sir, not on behalf of the 
Railway Board. All the Railway Board's wagons are being constructed in tbiR 

oouni6~n, as regards the question of locomotive building in India, r took the 
, opportunity of my Budget speech, to make it clea.r that the policy of building 
locomotives as soon as poSfJible in India. has been decided. That is no longer the 
question: the question is how soon can we get locomotives under construction. 
And I think I may take the opportunity of telling the House exactly how that matter 

. stands today. My Honourable friend 8iCcused Government of giving evasive replies. 
I do not W8Jltany accusation of that eort to be flung against Government on 
aooount of their locemotive construction policy. The position is that before the 
war, the Humphreys.Srinivasan Committee reported on the scheme for the con-
struction of locomotive' workshops. It had, I understand, been more or Ieee 
decided to proceed with the scheme when the war broke out. When the wa.r broke 
out, vital decisions ha.d to be made and one of the m08t vital was how munitioDi 

,could be made quickest for the defence of this country. It was decided-a.nd, I 
think perfectly rightly at that juncture-to turn over the workshops which had 
been more or less earmarked for locomotives to munitions. That was done and in 
consequence the locomotive scheme had to be put into a.beyance for the time 
being. The output of munitions from. those workshops which were earmarked for the 
eonstnftltion of locomotives has proved invaluable to ~his country during the la.at 
two or three rears: The output of those wor~~ops comp~ some of t~ moat 
important a.rtlcles m the whole gamp,t of munItions. A tIme came, particularly 
after Japan entered into the war, when it became obvious that India. WIS going 
to play an increasingly important part in the war and that transport in India.waa 
going to. play an inorea.singly important part. The need. for :wagons and locomo-

.. *ina became elOfe urgent, &II6i we had to deoidehow best and how quickest. we 
(' c: " . 
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<oould get those wagons and locomotives, The wagon orders were placed in India. 
a.nd the locomotive orders were placed abroad with America, largely bccause it 
seems that it is from America that we can get these locomotives quickest and we 
want them quickly, As regards the projected locomotive shops, they are, as I 
have said, working on munitions today. If we are to turn them OVel' to looomotives, ' 
we have first of all to consider where those munitions can be made. They must be 
made. That entails setting up tomorrow, new, very large scale workshop!! to make 
those munitions. That in turn involves importing a very large amount of plant, 
including power plant, from overseas, as well as the use of .a great deal of stool a.nd 
other materials in this,country. Secondly, we have to make certain that we have 
got the best design for a modern locomotive workshop. It is not much good setting 
up a makeshift .concem. When setting up a locomotive workshop, we want it to be 
of the best design in the :worJd. Thirdly, we have to get the plant and maohinery 
,for these works. That is bound to take time. What we have done is to instruct the 
Railway Board's Consulting Engineers,to take up the question with America and the 
United Kingdom and find out what is the best and most modern layout for a )000-
motive workshop, to produce the blue prints and to get out the estimates and the 
designs and delivery dates of the machinery which is required to make ~~re.elly 
uptodate workshop. That work is in hand and has been in hand for um monthS. 
When we get those reports, when we have the layout, utilising, of course, the existing 
shops as far as possible, and when we find out when the plaJit and machinery can be 
delivered,"then we must come to a final decision whetfler it is worth while saorificing 
the munitions capacity and placing that in a brand new workshop elsewhere or 
whether we should do better to go Oll getting our locomotives from abroad with the 
good Qffices of the United States and Canada during the war and after seeing that 
everything is r~ady in good time, to proteed ;with a locomotive workshop the moment 
the war is over. That decision has yet to be made and I am sure the House will. 
appreciate exactly how we stand and exactly the considerations which will influence 
the final decision. 

One HOlloul'8oble Member refel'red to the question of working expenditure. 
I think it was the Honourable )1r. Hossain Imam. He said that our working 
expenditure this year 'was likely to be higher t,han the gross income, even including 
the Depl~cia.tion Fund, in the day~ ofles~er prosperity. I han looked at the figures 
t.hat have been available to me and I cannot find that that statement is correct. 

TaE HONOURABLE MR. HOSSAIN IMAM: Page 26 of the Explana.tory 
Memorandum. 

THE HONOURABLE Sm EDWARD BENTHALL: The figures I was looking 
&t a.re on the frontispie<:e. They show that Rs. 89 crores ill about the lowest gro&8 
traffic receipts which we have experienced in recent years, in 1932.-33, and our 
expenses are Mill far below that. But I think that what the Honourable 'Member 
really wanted to, emphasise was that just becam,e timeB were prosperous, we IIhould 
not allow economy to be forgotton. " 

TBlC HONOURABLE MB.. HOSSAIN IMAM: Yes. 
THE HONOulu.BLB Sm EDWARD BE~THALL: That i8 very much present 

in our minds, But we have to increase our price for coal on account of the market 
ri8e; we have to meet expenses such as A.R.P. if the necessity arises, and, above 

I .all, we have to make provision for our staff. That is an inescapable expenditure 
f which, I am certain, the House does not wish to shirk. 
i . On the question of dearness allowance and amenities and relief for the staff, 
I I think the Hou8e is in general agreement with what has been said in the Budget 
r speeches and I do not think that I need·a.dd a.nything to what r have said in another 
!~ace and on other public platforms. We have made a. frank recognition of the 

emces ofthe staff and we are very sensible of our duty to take care of their iuterests. 
, Sir,of aU the subjects*which have been raised by members of this Hou¥, there 

appeared to be one particularly concerning which the member who spoke felt m08t 
strongly. I refer, Sir, to the Honourable Sir A. p, Patro's vehement condemnation 

I of the ~tary conditi~ns .at Waltair. .In his',?pi?ion, Sir, ~peB:king as an eX~J 
! the su.bJect needs ventllatlon. After hiS descrIptIon I am lDclined to agree WIth 
'him. Sir, I was down a.t Waltair not long ago, 1 spent a. day there and in tile u.eigh-
bouring port, and 1 heard no such complaint8. But coming from 8uch an authority 
as Sil' A. P. Patro, '1 can promise that this will be 100ked into. Aother 8~ • • 



1" ('(IlTWCn. OF 8'l'Aft r22ND }<~&II. 1948 
[Sir Edward Be.nthall.] 
mentioned that there ~B no equality of sacrifice &8 between paasenger& on the 
di1f'erent linea. I Cl&D &88IIre the Honourable Member that the decisions about the, 
cutting of passenger aervioea are not oapricious. Services are not cut, 808 he indicated. 
to penaJiae the local inhabitants of any particular area. The.reason why there if! 
not equality of sacrifice is that there is not equality of pressure. It is quite true, &fl. 
the Honourable Member says, that the E.I.R. ha.s had a bigger cut in its p&8H6nger 
lI8l'-;ices tban other Railways. It is a bigger cut th&ll on the N.W.R. But the 
re&IIOn for it is clear, that on the E.I.R. we have one of the greatest pressures of 
~ra8ic, largely due to the fact that the industrial areas, the coalfields, and 80 forth, 
lie on the E.I.R. It is certainly there that we are finding the gieateat preuure of 
traffic at the moment &Ild that i8 the reason that pauengers must suffer. I would 
have suggested that he ought to take comfort from that. I would have suggested· 
that he ought to be proud that he and those in that area were making the greatest. 
war sacrifice. But, Sir, he took the words out of my mouth when he said that he 
found no satisfaction in that way. Nevertheless, that is the truth, that is the reason 
why paasetiger llervices have been cut and I would ask my Honourable friend to be 
patlegf;., •. There is no other reason why the E.I.R. areas are suffering and it is not 
our wiSh, ifit-were not a necessity, that those p&88enger services shoulfll be relltricted. 

The Honourable Mr. Parker spoke of the road-ra.il problem. I would like to 
IIlIBUre him that I and the ~way Board are very conscious of the ncoessity of· 
developing the country and of the other problems which we sha.ll have to face after 
the war. It is, I agree, necessary that we should give our minds to the study of" 
this problem. But, Sir, our minds are extremely fully occupied, it is a very large 
problem indeed &Ild it is extremely difficult in wartime with the number of immediate 
problems which fa.cc us to reach conclusions about or to be able to give our minds to· 
this exceedingly important subject. I understand, Sir, that it is likely to be the 
IJObject of a cut 1Il0tion in another place, 80 that here I could only &88ure the House 
that in spite of the pressure of war we will, 80 far as the Railway De~ment is 
tIOncernoo, do our beat to give this matter our most sincere attention. But of course 
it also concerns t.he Depa.rtment of my Honourable colleague the Leader of the 
House. 

Finally, Sir, on the subject of the financial "Policy, on the whole 1 understand 
t.ha.t the speakers in the House are in sympathy with our endeavours to systematUw.-
railway finance. Some members have spoken of the necessity of building up a 
Reserve Fund. Some members have emphasised the neOOBBity for the Depreciation 
Fund. Others have emphasised the necessity of seeing that the taxpayer does not 
unduly suffer, We have had a.ll these points in view in putting forward our proposals. 
I feel myself that although the Depreciation Fund ought-I think it W&8 Mr. Parker 
who also said that-to be at a higher :figure than it is likely to stand in a year's time. 
nevertheleas I feel that considering the state of that Fund and of general reserves 
omy three or four years ago. the advance we have made bas been remarkable and 
most satisfactory. I should like it, speaking &8 a Member in charge of Railways, to 
be still larger but we have to consider the general taxpayer &Ild I think that the 
balance which we have struck is fair to both parties. , 

I think it W&8 again Mr. P&1'ker who said that there should be a. fairer distribu-
tion than 75: 25 between General Revenues and railwa.y reserves and that next 
year it would be more suita~e--

TBB HONo'U1WlLE MR. R. H. PARKER: I really meant that for the post..wa.r 
period, not for the *a.r period. . 
. Tma BONOll'lLA.BLB 8m EDWARD BENTHALL: 1 think I have made it 
perfectly clear that while we have agreed to 75 to General Revenues and 25 per cent. 
to Raibay Revenues next year, we do not neceBBarily agree that that should be a 
standard division, 3 to 1. On the contrary I have emphasised that I thought that 
at all times we should a.lloca.te at least Re. 8 orores to railway reserves, apart from 
depreciation. and so when we pa.B8 on to the poet-war division, I would be inclined 
not to" base it on any percentage of that SCII't (though 60 : 60 may be perfectly IIOUDd), 
bat to base it on ftnaneiaJ prlnmpJ.M!lI88It---

'.ID HON('ll'UBLB 8m A .• P. :rATRO: Geueral·neoe.itiel. 
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Tm: HOlioURABLE SJ:a EDWARD BENTHAJ,.L: . General necessities, i.f the 
Honou.rable Member wishes it. And that is one of the reasons why I mentioned the 
figure of Rs.S crores, because I have the, feeling that the Railways should be in a 
position to lay a.side each year Rs. 8 orores for amortisation, betterment or whatever 
reserve may be decided upon. Rs. 8' orores is in my view the minimum. 

I thibk, Sir, that covers most of the points which Hon6urable Members have 
made. Th~ decision to abolish that portion of the convention of 1924 relating to the 
diviBion of the I5Urplus is an important one. It is so important that in spite of the 
fact that more than one member ha.s urged that we should take up the revision 
of this convention at the earliest possible moment, we feel that the Legislature and 
the public should have time to consider the implications of a new odnvention. That 
is why we have not proposed the immediate revisioll either of the particular financial 
clauses or of the convention a.s a whole. But, Sir, a.s I have said elsewhere, I firmly 
believe that the principles we have adopted and the proposals which we have made 
are 80undfinance and as such I am convinced that they will receive the blessings 
of this House. (Applatue.) 

STANDING COMMI'I'rE FOR THE DEPARTMENT OF INFORMATION AND 
BROAD CASTING. • --

THE HOliOUlIAl!LE THE PRESIDENT: With reference to the announcement 
made by me on tle 15th February, 1943, regarding nominations to the Standing 
Committee to advise on subjects in the Department.of Information acd Broad-
(asting, I have toanDounce that the following Honourable Members have been 
nominated forelectinn to that CODimittee :-

I. The Honourable Mr. HOfll!lain Imam. 
2. The Honourable Rai Bahadur Sri Narain Mahtha. 
Thete are t-wo la·ndidates for two seats and I deola.re them duly eleoted. 

DEATH OF Sm JAMES TAYLOR. 
THE HOliOUIU.BLE THE PRESIDENT: Honourable Members, there is another 

mat.ter to which I refer with deep sorrow. You must have heard of the sudden and 
untimely death of a distinguil'hed member of this Council many years ago, Sir· 
James Taylor, the Governor of the Reserve Bank of India. Sir James was here 
only ten days ago and on his way back to Bombay contracted chill and pneumonia. 
His death is a great 1088 to the country. Sir James~as a member of this Council 
for some time and during that time we all not only admired him but loved him on 
accotlnt of bis sobriety of views, his unique courtesy and the manner in which he 
used to behave towards the members of this House. He rendered very valua.ble 
services to Government. In the first instance, he served for most of his lifetime in 
the Currency Department of the GQvernment of India before the Reserve Bank was 
established and in that capacity he rendered very valuable services and his speeches 
sometimes even in this Council were ilIuminavd by his vast and consi(lerable 
experience of the financial matters of the Government of India. 

I am very Eorry that I have to bring thill matter to t~e notice of the House. 
Many of you members perhaps do not remember him-very few old members here 
will remember him-as a member of this Council but I assure you that he was a 
distinguished and a very useful mem ber· of this Council and rendered valuable 
services both to Government and to the Council. He was the man who was able, 
as aJl the financial maf!nates of Bombay and Calcutta will admit, to keep down the 
bank rate of the Reserve Bank for about three ycars during the period of the war at 
a. low level and if you remember what was the bank rate during the last war you will 
realise the exceedingly valuable service rendered by him to this country. 

Honourable Members, I believe it is your wish that I should communfcate our 
"great sorrow to his wife and son, both of whom are in England now. 

THE HOliOUlU.BLE SIR MAHOMED USMAN (Leader of the House): Sir, the 
country has sulfered a very great 1088 by the sudden and untimely death of Sir 
James Taylor. I associate myself with you that our expression of great sorrow be 
conveyed to the members of his family. . 
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T:IDI HONOUlWlLJI MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) . t also wish to a8880ia.te myseJfwith what you have said, Sirt about the late Sir James 

Taylor. I had the privilege of working with him and we all remember his oourtoey 
and gentJ.e~ess. 

THB HONOUlWlWII MB. R. H. PARKER (Bombay Chamber of Commerce) : 
I also associate myself with what you have said about the late Sir James Taylor. 

'I'D HONOl7lLA.BLB 8m SHANTIDAS ASKURAN (Bombay: Non-Muham. 
madan): I aleo associate, Sir. 

Tn BONOUlWlLJI RAjA CHARANJIT SINGH (Nominated Non-Offioial): I also 
wish. to assooiate with you, Sir.' , 

The Council then adjo~ed till Eleven of the Clock on Tuesday, the 24th 
February, 1943. 




